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LOK SABHA 

Thursday, 3rd March 1955

The Lok Sabha met at Eleven of 
the Clock

[S ardar H u kam  S ingh  in  the Chair] 
ORAL ANSWERS TO QUESTIONS 

Mr. Chaimmn: Questions.

Shrl A. M. Thomas: Sir, 1 rise to 
raise a point o£ order. It has been 
ruled by the Deputy Speaker on 
former occasions that the Deputy- 
Speaker is entitled to participate in 
the debates even while he is in the 
Chair, so that, in this case, the ques­
tion stands in your name and though 
you are in the Chair. Are you not 
entitled to say that this question may 
be answered by the Government?

Mr. Chairmmn: From the expres­
sion of the hon. Member himself, I 
find that he realises the difficulty.

Sim The only limitation is
that you cannot aak supplementaries.
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JiRfhr m im f ^ i  ^  ?rnr, arf? 
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Shri Chattopadliyaya: May I know 
whether after the Employment Ex­
changes are brought under the juris­
diction of the State Governments, the 
Gorakhpur Lefbour Recruiting Or­
ganisation will be under the Centre 
or the U. P. State Government?

Shri Abid Ali: The Gorakhpur
Organisation has a different status.
It is for the recruitment of workers 
for coal mines. A Committee was 
appointed last year and changes were 
made acArding to the recommenda­
tions of that committee. Therefore, 
there is no further change contem­
plated with regard to that particular 
centre.

Shri Chattopadhyaya: May I know
why the Gorakhpur Labour Recruit­
ment Organisation has a different 
status?

Shri Abid Ali: Because it has a
different function to perform.

Shri Gidwani: Will the staff em­
ployed at present by the various 
States remain in service or will there 
be any changes?

The Minister of Labour (Shri 
Khandubhal Desai): Most of the staff
have been recruited from the State 
services themselves and when they 
will be transferred, they will, of 
course, be under the States. What­
ever staff has been engaged at the 
central level will be adjusted with 
the States. I am sure that they won’t 
lose their service.

Catering  on R ailw a ys

*459. Shri Jhulan Sinha: Will the 
Minister of Railways be pleased to 
state the steps taken to open an 
‘‘Annapooma” Stall at the Gorakhpur 
Railway Station?

The PaHlamentary Secretary to 
the Minister Railways knd Traas-
port (Shri Shahnawai Khaa): The
proposal to provide an *Annapooma’ 
Refreshment Room at Gorakh|>ur

Railway Station has since been drop­
ped.

Shri Jhulan Sinha: May 1 know
what is the reason behined the drop­
ping of this proposal when the ‘Anna- 
poorna' has been catering healthier 
and cheaper food at the station?

Shri Shahnawaz Khan: According
to the recommendations of the Ala- 
gesan Committee on catering, it was 
decided that departmental catering 
should be started at least at one im­
portant station on each railway. It 
has been decided to start departmen­
tal catering at Gorakhpur on the 
North Eastern Railway.
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Shri Bhagwat Jha Asad; May 1
know how long this spoilt child of 
the Railway Ministry, Mr. Vallabh- 
das, will be allowed to give slow 
poisoning to the travelling public?

Mr. Chairman: The hon. Member
should not put in so many adjectives 
and must not assume things.

Shri Chattopadhyaya; May I kxlow 
whether the Annapooma at the Go­
rakhpur railway station has been 
dropped because this Annapooma has 
a special status?

Shri Shahnawms Khan: The Anna- 
poorna restaurant was never started 
at Gorakhpur, How can it have a 
special status?
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Mr. Chairman: Question No. 461.
Shrl Bhagwat Jha Azad: May I

suggest that Q. No. 500 may also be 
answered along with this one?

Mr. Chairman: The hon. Minister
may consider whether he can answer 
the two together.

F oodgkains and O ilseeds

M61. Shrl Bishwa Nath Roy: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware 
that the prices of foodgrains and oil­
seeds are rapidly falling to unremu- 
nerative levels;

(b) if so, whether Government pro­
pose to take any steps for stabilising 
the prices; and

(c) whether Government propose 
to open purchasing centres in the 
areas where the prices have fallen to 
very low levels or where middle men 
have forced the agriculturists to sell 
foodgrains at cheap rates?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) There has been 
a general fall in the prices of food­
grains and oilseeds but the prices 
have not reached unremunerative 
levels, except in certain isolated poc­
kets.

(b) Government are already taking 
steps to prevent a sharp and sudden 
fall in agricultural prices.

(c) The Governments of six States 
have already been authorised to un­
dertake purchases of coarse grains in 
the affected areas.

Shri Biswa Nath Boy: May I know 
whether the attention of the Govern­
ment has been drawn to the fact that 
in the colonisation area of U. P. oil­
seeds are being sold at present at the 
rate of about Rs. 15 per maund and 
similar is the case with the low rates 
of paddy and other ioodgrains there?

Dr. P, 8. Deshmukh: So tar as I
can see, there is a report tern Basti 
in UP. I do not know if th m  is any 
other complaint.

Shri Bishwa Nath Boy: I mean in 
the colonisation area in U. P. where 
the State Government farm is the 
biggest in Asia.

Dr. P. S. Deshmukh: I would like 
to have notice of that question.

Shrimati Tarkeshwari Sinha: May I
know what will be the future policy 
of the Government in regard to the 
State trading in the falling agricul­
tural market in view of the recom­
mendation of the Taxation Enquiry 
Commission that States should not 
enter into trade in the falling market?

Dr. P. S. Deshmukh: The Taxatioa
Enquiry Commission's Reoort has yet 
to be analysed and decided upon by 
the Government. I think the hon. 
Member will have to wait for a rep­
ly to this question till then.

Kumari Annie Masearene: May I
know whether the Government will 
see to the maintenance of prices ia 
conformity with the average income 
of the individual?

Dr. P. S. Dedimukh: There are
many considerations which govern 
our price policy but I do not know 
how far this consideration will have 
much to do because this is something 
that is new.

Mr. Ciiairman: The hon. Minister
wanted to say something.

The Minister of Food and Agricul­
ture (Shri A. P. Jain): I wanted to 
say that the Government have no idea 
of entering into State trading in any 
general way. Government hav? o 
far decided to make purchases as a 
measure of relief in certain mandis 
(markets) where the prices of ccrtain 
foodgrains, have gone too low. And, 
those purchases are going to be made 
from the agriculturists direct sind not 
from the middlemen. '

Shri DaUii: May I know on what 
basis Government have decided that 
the present price level has not gone 
down so as to be unremunerative 
and whether Grovemment have pur­
chased grains from agriculturists in 
any area?
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Shri A. P. Jain: We have taken a 

numbed of factors, namely, the com­
parative price indices, procurement 
prices in some years etc., into 
account, and have come to the 
conclusion that Rs. 10 per maund 
for wheat may be taken as a 
price which could not be considered 
to be unremunerative. The prices of 
foodgrains, namely, Bajra, Jawar and 
Maize have been fixed on a parity 
basis of Ha. 10 per maund for wheat.

Shri Dabhi: My second part of the 
question is not answered.
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Shri A. P. Jain: It is a fact that
while the price of foodgrains has 
gone down, the price of manufactur­
ed goods, which the peasant generally 
consumes, has not shown any tenden­
cy to go down. Government has 
been making every effort to help the 
agriculturists. In the case of cer­
tain agricultural produce, we have 
liberalised the export policy; e.g., in 
the case of rice, we have taken away 
the export duty of 20 per cent, and 
are enoouraging the export of rice. 
We have also allowed a liberal quota 
for export of oilseeds. As I said be­
fore, we have also atarted purchasing 
coarse foodgrains in certain specified 
areaa where the prices had gone down 
below the level fixed.

N e w  R ailw a y  F actory

*464. Shri D. C. Shama: WiU the 
Minister of Railways be pleased to 
state:

(a) whether thete is any proposal 
to cDnstnict another factory for the

manufacture of wagons in the near 
future;

(b) if so, when it will be imple­
mented;

(c) w’hether any place has been 
selected for the purpose; and

(d) the estimated amount required 
to start the factory?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawai Khan): (a) No,
Sir.

(b) to (d). Do not arise.
Shri D. C. Shanna: Is it not a fact 

that the Railway Miniatry is suffer­
ing from a shortage of wagons? If 
so, how are they going to make up 
the deficiency?

Shri Shahnawax Khan: Although
there may be a certain shortage of 
wagons at present, our indigenous 
capacity to produce wagons is com­
ing up to anything in the neighbour­
hood of 12,000 wagons a year, and 
we feel that that would be quite 
sufficient for future requirements.

Shri D. C. Shanna: May I know
how long it will take for the supply 
of wagons produced in India to catch 
up with the demands of wagons re­
quired in India?

Shri Shahnawaz Khan: At the very 
outset, three to four years.

Shri D. C. Shanna: In view of the 
fact that there is a lag between the 
requirements of wagons and the pro­
duction of wagons, is it not econo­
mical to produce wagons in India 
rather than send orders to other 
countries for supply to India?

Mr. Chairman: That will be enter­
ing into argument.

Shri T. B. Vittal Rao: May I know 
whether indigenous production is 
from the British-owned factories in 
India or Indian>owned factories?

The Depoty Minisfter of Railways 
and Tnmaport (Shri Alageaan): Some 
of the wagon manufacturing firms 
continue to retain their European
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names, but 1 understand their shares 
as well as managing agency are large­
ly owned by Indians.

XLiCTRzriCATioN o r  R a il w a y s

*465. Shrt M. R. Krtehna: WiU the
Minister of Railways be pleased to 
state:

(a) whether there is any proposal 
to electrify some of the Sections on 
the Central Railway;

(b) if so, the names of the Sections 
which will be electrified during 1955; 
and

(c) the esthnated expenditure to be 
incurred thereon?

The Parliamentary Secretary to the 
Minister of RaUways and Transport 
(Shri Shahnawaz Khan): (a )  an d
(b). There is a proposal to extend 
electrification on the section from 
Igatpuri to Bhusaval but no decision 
has been taken so far.

(c) Does not arise, '
Shri M. R. Krishiia: May I know 

the basis on which these lines have 
been selected for electrification?

Shri Shalinawaz Khan: The basis 
is the intensity of traffic.

Shri M. R. Krishna: May I know 
whether there is any proposal to elec­
trify some of the lines in Hyderabad?

Shri Shahnawms Khan: Not at pre­
sent.

Shri M. R. Krishna: May I know 
whether the Ministry is aware of the 
fall in the supply of coal to the Rail­
ways ûe to electrification?

Mr. Chairman: I do not follow how 
it has any relevance to the question.

Shri T. a  Vittal Rao: May I know 
whether it is not a fact that, accord­
ing to the statement made by the 
Chairman of the Railway Board, if 
you have got to electrify any of the 
lines, you will have to go in for im­
port of electrical goods and equipment 
from foreign countries and that is the 
reason why electrification of lines is 
dropped for the present?

The Depoty MinMer ef Rallwajs 
and Tfttasport (Shrt Alageaan): It is
true that when we electrify, we have 
to import a great deal more than tor 
steam tractors. That is one of the 
conjiderations, but in the course of 
the next two years, attempts are being 
made to have many electrical indus­
tries established in this country, in 
which case we may go ahead boldly 
with electrification plans.

Shri Thimmaiah: May I know
whether the Government proposes to 
electrify railway lines where electri­
city is available in plenty?

Shri Alageaan: That will be one of 
the considerations when we undertake 
electrification. The availability of 
electricity and the rate at which it is
available will be one of the main 
considerations.

R a il w a y  CLAssm cATiON

*466. Shri Gidwanl: Will the Min­
ister of Railways be pleased to state:

(a) whether there is any proposal 
to change the classification system 
for passenger service on the Indian 
Railways;

(b) if so, the nature of dianges 
contemplated; and

(c) the reasons therefor?
The Parliamentary Secretary to the 

Minister of Railways and Transport 
(Shri Shahnawas Khan): (a) Yes.

(b) and (c). In pursuance of the 
policy to reduce the number of clas­
ses of accommodation on trains, first 
class accommodation is being progres­
sively withdrawn from 1-10-52. 
From 1-4-55, the existing first class 
will be completely eliminated and 
it has been decided to redesignate the 
present Second, Inter az^ Third clas­
ses as First. Second and Third clas­
ses respectively.

Shri Oidwani: What will be the
difference in amenities in the newly 
created compartments of first class 
and second class? I hope 1 am very 
clear.

Shri Shahaawaa 
tliat without any

The idea Is 
increeso in  t$xm,
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the standard in the present second 
class would be raised to provide 
better amenities such as reading 
lights, better seats, cushions, etc.

tome Hon. Members rose—
Mr. Chairman: I have already re- 

<iuested hon. Members that they may 
stand in their seats to catch my eye, 
but they should not proceed to speak 
unless I call any one of the Members.

Shri Qidwani: Will this change in­
Volve any extra expenditure tor re- 
modellitig the compartments? If so, 
how much amount will be involved?

Shri Shahnawaz Khan: The hon.
Member is aware that the Railway 
Ministry is spending anything upto 
Rs. 3 crores a year on providing pas­
senger amenities, and no doubt some 
expenditure might be involved to pro­
vide these additional facilities.

Shri Jalpal Singh: How many
crores did the Ministry spend for the 
first classification and how many 
more crores for merely marking the 
re-classification?

The Deputy Minister of Railways 
and Transport (Shri Alageaan): There 
is a lot of exaggerated story about 
the vast expenditure that is said to 
be incurred with reference to these 
re-namings or re-designations. It 
does not amount to much at all.

Shri Jalpal Singh: May we know 
the figures?

Shri Saraniradhar Das: May I know 
if it is a fact that the Minister had 
said last year that the first class, as 
such, was to be abolished? How does 
he reconcile it now with elevating 
the second to first class?

Shri Alageaan: It is a simple piece 
of logic. We are now left with the 
second, inter and third classes. With­
out the first, there is no second class, 
•nd so, to make it a little more___

Shrt V. P. Nayar: Dignified....
Shri Alageaan: Not dignified.
Mr. Chairman: The hon. Ministar

means to say that there cannot be 
imy second without a first

Shri Alageaan: . . .  .to make it more
easily understandable, we are redesig­
nating it.

Shri S. C. Samanta: The hon.
Minister told us before that the first 
class would be abolished, but now, 
when it is reorganised, the first class 
still remains and the inter class has 
gone. Is it not an anomaly?

Mr. Chairman: That question has
been answered practically.

Shri Gidwani: Do 1 understand
that, when the inter-class is convert­
ed into the second class, there will 
be no change in the fares and that 
the same fares will be charged for 
the second class as in the case of the 
inter class of old?

Shri Alagesan: Yes.

Shri Sarangadhar Das: May I know 
what objection there may be to call­
ing the air-conditioned class, as first 
class, and consequently, let the pre­
sent second class remain as second 
class?

Shri Alagesan: It is intended to
call it like that. The air condition­
ed coach will remain air-condition­
ed.

Mr. Chairman: Members Lave an­
other opportunity to discuss these 
matters in the course of the general 
discussion of the Railway Budget.

T o u rist  Special T rains

•467. Shri Raghunath Singh: Will
the Minister of Railways be pleased 
to state:

(a) the number of Tourist Special 
Trains arranged during 1954; and

(b) the number of ‘HAL' type of 
coaches provided on these trains?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan): (a) Nine­
teen.

(b) Fifteen,
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•468. Shri S. C. Samanta: Will the 
Minister of Labour be pleased to 
state:

(a) whether an accident took place 
in a manganese mine near Bangalore 
towards the end of December, 1954;

(b) if so, how many persons died 
or were wounded in this accident;

(c) whether any enquiry has been 
made into the accident; and

(d) if so, the results thereof?
The Deputy Minister of Labour 

(Shri Abld AU): (a) Yes. An acci­
dent took place in Venkajigudda 
(Vajra) mine in the Tumkur Dis­
trict on the 23rd December, 1954.

(b) Five persons lost their lives and 
four persons received minor inju­
ries.

(c) Yes.
(d) The enquiry revealed that the 

accident was due to fault of manage­
ment and criminal proceedings are 
being instituted against those respon­
sible for the occurrence.

Shri S. C. Samanta: May I know
how many women workers lost their 
lives, amongst these five?

Shri Abld All: I do not think any 
woman worker lost her life.

Shri S. C. Samanta: May I know
whether the tunnel in which the ac­
cident took pUce had any support?

Shri Abld All: 1 would request you, 
Sir. not to have any further discus­
sion on this matter, because we m

instituting a criminal case against the 
proprietor, agent and those responsi­
ble for this accident

Shri S. C. Samanta: May I know 
after how many hours did the In­
spector of Mines reach the place?

Shri Abld All: The mine is situat­
ed about 150 miles from the head­
quarters of the Inspector and there­
fore it took some time.

Shri Basappa: May I know whe­
ther there was any miraculous escape 
from death in this accident and, if so, 
what is the nature of that miraculous 
escape and whether more lives could 
have been saved by earlier action?

Shri Abld All: Death was instan­
taneous.

T ourist  T raffic

*469. Shri Sarangadhar Das: Will 
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the 
members of the International Tourist 
Organisation who were here some­
time back, suggested that the customs 
and passport regulations should be 
less complicated so as to attract more 
tourists in the country;

(b) if so, whether any proposal to 
simplify the procedure is under the 
consideration of Government; and

(c) the nature of the relaxations 
proposed to be allowed?

The Deputy Minister of BaUways 
and Transport (Shri Alagesan): (a)
The reference, presumably, is to the 
Alliance International de Tourisme— 
the organisers of the Bombay—Gene­
va Motor Rally in December, 1954. 
The suggestions made by the head of 
this Rally—Mr. Muench—related to 
the dispensing with of Baggage and 
Currency Declaration' Forms at the 
border and also the relaxation of cer­
tain formalities. There was no sug­
gestion for passport relaxations;

(b) The question of extending the 
Hriptyque* system across land Fron­
tiers on a legal basis is under cou 
sidcration;



443 Oral Ainswers 9 ItARCH 1955 OfAl Anntfm 444

(c) With the extension of the sys­
tem referred to in (b) above, tourists 
can bring and take back their cars 
without payment , of customs duty 
within the period specified.

Shrl Sarangadhar Das: May I know 
if the facilities that may be extended 
to the tourists will be applicable to 
the citizens of this country also—the 
facilities with regard to the passport 
and customs.

Shrl Alagems: It is meant for 
bringing motor-cars of the foreigners 
across the frontiers. Now they can 
bring these cars when they enter into 
any sea>port and they can have them 
for six months  ̂ provided they take 
them back. These facilities are be­
ing extended to the land frontiers 
also.

Shri KaaUwal: May I know, if it 
is not a fact that not merely are the 
passport regulations intricate but ac­
tually, in the Passport Controller's 
Office, there is a dearth of staff, and 
the staff who look B iter this passport 
control office are not very well up in 
English education?

Shri Alagesan: I think this ques­
tion should be directed to another 
Ministry.

SUGARCANH PRICE FORMULA

*470. Shrl Heda: Wm the Minister 
of Fbod and Agrlcoltiire be pleased
to state:

(a) whether Government propose to 
set up an Expert Committee to re­
vise the formula accepted by the 
Central Government in October, 1954 
for prpflt sharing between sugar mill- 
owners and sugarcane growers; and

(b) if so, what interests would be 
represented on the Committee?

The Minister of Agrieultnre (Dr. 
P. S. Deshmukh): (a) Yes, there is a 
proposal to refer the Formula to an 
Expert Committee for further ex­
amination, but it is not the intention 
to make any change in so far as its 
application to the 1953-54 season is 
concerned.

(b) The composition of the propos­
ed Expert Conmiittee is yet to be 
decided.

Shrl Heda: Is it not a fact that the 
formula which was applied in the 
factories in South India was not ap­
plied in the Nizam Sugar Factory, 
and what is the reason for the special 
exemption given to it?

Dr. P. S. Deshmukh: I do not think 
we have given any exemption. But 
that being a factory owned by the 
State Govemment> they have not 
readily accepted it as the others did.

Shri V. P. Nayar: May I know
whether the Government have any 
proposal to find out the real profits 
of the sugar mills as distinct from 
the book profits, and may I also know 
whether Government proposes to 
take any steps to mop up such pro­
fits?

The MlnMer of Food and Agrlcul- 
tare (Shri A. P. Jain): We always
try to find out the real profits.

Siiri V. P. Nayar: How?
Shri A. P. Jain: From the balance- 

sheets.

Shri V* P. Nayar: The hon. Minis­
ter said that from ^ e  balance-sheets, 
he is able to find out the profits. 
But my question was whether Gov­
ernment had any means to find out 
the real profits as to distinguish it 
from the book profits. The balance- 
sheets will show only book profits.

Sbri A. P. Jain: I do not know
any methods by which profits can be 
found out, except through the bal­
ance-sheets.

Dr. Rama Rao: In view of the com­
plicated nature of this formula and 
the helplessness of the agriculturists 
and in view of the shortage of sugar, 
have the Government any proposal 
to directly raise the price of sugar?

Shri A. P. Jain: This has nothing 
to do with the raising of the price 
of sugar. Under that formula the 
price of sugarcane will be worked
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out on the basis of ihe prices of 
sugar.
Civ il  A via tio n  D evklopm knt  S c h s m is

*471. Shri Mmrka: Will the Mhi- 
ister of Oommunicatloiis be pleased
to state:

(a) the nature of the development 
schemes for Civil Aviation in the 
country to be undertaken during the 
Second Five Year Plan; and

(b) whether suggestions have been 
invited in this connection from the 
State Governments?

The Deputy Minister of Commiml- 
catlon (Shri Raj Bahadur): (a) The
schemes to be included in the Second 
Five Year Plan have not yet been 
decided The guiding principle will 
be the augmentation and m<^emisa- 
tion of the facilities at the existing 
aerodromes from the technical and 
amenities points of view. The con­
struction of new aerodromes will be 
provided for. The Plan will also 
include provision for assistance to the 
two Air Corporations for purchase of 
new equipment

(b) No. Sir.
Shri Morarica: May I know how

many new aerodromes are going to 
be constructed and in what States?

Shri BaJ Bahadur: At the moment, 
during the first Five Year Flan 
period, we have completed five aero­
dromes and three are under construc­
tion: one at Kandla, another at Udai­
pur and the third at Chandigarh. 
The following places are being con­
sidered for the new aerodromes: 
Tulihal, Calcutta (for the Bengal 
Flying Club), Kumool, Shillong, 
Raxaul, Jogbani, Ajmer, Lushai 
Hills, Ratnagiri/Kozhikode, Gopalpur- 
on-Sea, Malda, Kangra Valley, Now- 
gong (Assam), Bhagalpur and Hubli

Shri MorarlLa: May I know what 
are the plans of the Government for 
the extension of our International 
service to other countries?

Shri BaJ Bahadur: Our tentative
proposals are for the purchase of

seven aircraft for increased trafBc in
existing services. 3 for expansion of 
services and 4 aircraft to replace the 
present 4 Constellation: and also ex- 
l>ansion of existing workshops, han­
gars, ground and other equipments.

«|8 h n  : Msrer

aiT*Rr it, ^  ^
fofsw ^  ^  ?

tft fiw m v  : ^  ^
fTiTOT ^  ^  inr #  af? an*m ^

5 0 ^ , ^  t  I
Shrlmatl TorkcAwarl Sinlia: May

I know, if before finalising the 
Second Five Year Plan, Government 
propose to appoint an expert commit­
tee to see the working of the present 
planes, especially the Dakota, in view 
of the increasing accidents?

Shri BaJ Bahadur The choice of 
an aircraft is a highly technical mat­
ter and we have got to be guided and 
governed by the advice given by 
the experts in this behalf. An ex­
pert committee consisting of Shri 
V. K. Ghatke of the Hindustan Air­
craft Ltd.. and two engineers from 
our own department went into this 
question. They have made certain 
recommendations and we are going 
into them.

Shri N. P. Damodaraii: May I know 
whether there is any proposal to con­
struct an aerodrome at Calicut under 
the Second Five Year Plan?

Shri BaJ Bahadur: Yes. I have'
given that name—Kozhikode or Cali­
cut.

SUPER-AIWUATION OF RAILWAY StAFF

•478. Pandit D. N. Tlwary: Will the 
Minister of Bailways be pleased to
state:

(a) whether it is a fact that in 
accordance with a letter issued by
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the Railway Board on the 23rd 
December, 1953, the Eastern and 
North-Eastern Railway Authorities 
served notices on some officers and 
other employees to go on leave from 
April, 1964 preparatory to retirement;

(b) whether it is a fact that most 
of them have been recalled to duty; 
and

(c) the number of officers and 
other employees working on those 
Railways at present after attaining 
the age of super-annuation?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes; on 
some ministerial staff governed by 
Rule 2U46 (2) (a) of the State Railway 
Establishment Code Volume II. (The 
letter does not apply to non-ministe- 
rial railway servants).

(b) No. Only one employee has 
been recalled to duty.

(c) A few employees have been 
re-employed, but their number is not 
available. The ministerial staff men­
tioned in (a) above are not treated 
as superannuated.

Pandit D. N. Tiwary: The Minister 
has just said that the number is not 
available of those who have been re­
employed. May I know the reason why 
the number is not available when 
the Ministry has got full authority 
over the employees?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): We
can get this information and place it 
on the Table of the House. Just now 
it is not available.

Pandit D. N. Tiwary: May I know 
why one officer who was given notice 
was recalled? What was the reason 
for recalling him?

Shri Alagesan: He is not exactly
an officer, he is one of the ministe­
rial staff. Under the existing rules 
such of those who are really efficient 
can be employed up till they attain 
the age of 60 and this one persbn 
comes under that category and he 
has been re-employed.

Shri AJlt Singh: May 1 know, as a 
result of this notice, how many offi­
cers and other employees are affect­
ed and what was the special reason 
for serving the notice? May I also 
know on what basis the notice was 
served?

Shri Alagesan: I could not quite 
follow the question. *

Mr. Chairman: The hon. Member
may repeat his question. He may 
put the two questions separately.

Shri Ajlt Singh: I want to know,
as a result of this notice how many 
officers and other employees have 
been affected and may I also know 
on what basis this notice was served?

Mr. Chairman: He wants to know 
how many officers have been affect­
ed.

Shri Shahnawaz Khan: As the hon. 
Deputy Minister has stated before, 
we do not have the exact information 
with us available at present. It can 
be made available if the hon. Mem­
ber would put a separate question.

The basis on which this change was 
made was in connection with the 
clarification that was issued by the 
Ministry of Home Affairs regarding 
this rule. Previously it was stated 
that those employees who had enter­
ed Government service permanently 
prior to 1st April, 1938 may be re­
quired to serve up to the age of 55 
years but should ordinarily be re­
tained in service if he continues to be 
efficient up to the age of 60. This 
was the original rule and later on it 
was changed because anybody who 
was retired before 60 had to be issu­
ed a ‘show-cause* notice. Later on, 
in the clarification it was held that 
no ‘show-cause* notice was necessary 
and that the people who should be 
retained should be decided only on 
the basis of their efficiency. That is 
the reason.
T r a in in g  in  A g r ic u l t u r a l  St a t is t ic s

«47S. Shri V. Miarir: Will the Min­
ister of Food and Afrievltiire be
pleased to state the duration of the
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training in Agricultural Statistics in 
the newly Organised Centre therefor?

The Minister of Agrkulture (Dr. 
P. S. Deshmukh): About ten weeks.

Intern atio n al  Statistical  T raining  
Centre

*̂ 475. Shri Ibrahim: Will the Minis­
ter of Food and Agriculture be pleas­
ed to state the number of the Indian 
agricultural, animal husbandry and 
statistical officers who are receiving 
training at the International Statisti­
cal Training Centre on Experimental 
Designs and Survey Techniques open­
ed at the Indian Agriculture Research 
Institute, New Delhi?

The Minister of Agriculture (Dr. 
F. S. Deshmukh): Thirteen Indians 
received training at the Centre.

R a il w a y  Staff  Q uarters

*476. Shrl Randaman Singh: Will
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that the 
Railway authorities have not so far 
provided residential accommodation to 
their employees as promised at the 
time of regrouping of Railways;

(b) whether it is also a fact that a 
deputa'tion of the workers met him 
recently in this connection; and

(c) if ED, the action taken or pro­
posed to be taken in this regard?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawa2 Khan): (a) No Sir. 
All staff who were transferred on 
condition that they would be provid­
ed with quarters immediately have 
been provided with quarters. But 
the majority of the staff who were 
transferred to Delhi on condition 
that they would not be provided 
with quarters for sometime to come 
liave not yet been provided with 
quarters.

(b) Yes, Sir.
(c) The matter is under active con­

sideration.

W) n m m  ffn  : ^  ^  fwi irtrvTw 

v N  ?
Mr. Cluirman: The hon. Minister 

may give the gist of his answer in 
Hindi.

The Deputy Minister of Railways 
and Transport (Shrl Alagesan): The
original question was in English and 
not in Hindi.

Mr. Chairman: That has been the 
difficulty for the past 3 or 4 days. 
He wants the answer in Hindi.

W : (fli) I
?TRPT i'-iiH*') fw

^  snrVf aft
gfrsM, sn

!31T ^  ^ gPT?
*7^ «iT th ^

f  hH ^  anft ^  M   ̂ I

(w) 3ft rf I 

(»r) JTPmr sh i

ww ^  d Tm ’i'd w t f ,
VW ffT  ̂ JTOPT «f«rT

9iRn ?

^  inifwuw 3RT?
*TRI 3imT ^  aif? t{̂

?mm- W ?  M  ^  1

^  mTnnw w t : vQ 'ii «r?r *iF<vw

Shri Bkarwat Jba And: May I
know by what percentage accom­
modation facilities for Hie staff have 
fallen short of th* present demand?
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Sbri Shahnawai Khaa: I do not
have the exact percentage with me 
now.

qfrw ^0 ly^o ; anft

^  f«rm *rar ?9r ^
HW <T?

?rt 5tR w ? ji  c; f«p
f*T *5Rifmf <iŝ  Tfiroi vrrf 

ff ?ft *rf ?

<ft Wt : ^  f f ,  fTT T O  *f ?lt

fTf?? <ifTi Tinw^ ^ ^  ^  ^  \

^o ^ o  Îf̂ TW : ^  «T5
ft ^  *f 
fiTpft r̂fsra- f  arf? ^

t  ^  ?5fi>aT ^

# ?

«ft W ^inr w  s ?rt ^  ^
^  ?nr ^  I

MMK T^o Ĥ"*TW : ^  ^
........
Mr. Chairman: I have brought it

to the notice of the hon. Members 
that before asking a question they 
should get the permission. Now, the 
hon. Member may proceed.

Ifo ^ 0  ^  5Rf?
?  f>»i *f 3jf? ?»rer ^  iVfiTO^
sfi if wirf ^
^  ^  ^  7
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Shrl KeUppftn: May I know if, in 
pursuance of the Central Govern­
ments orders providing for the grant

of house rent allowance in Notified 
Municipalities and contiguous areas, 
the railway employees in Podanur, 
which is contiguous to coimbatore, 
submitted a memorandum to the 
Government for grant of house rent 
allowance; and, if so, have Grovem- 
ment taken any decision in the 
matter?

Shri Shahnawas Khan: I am not
aware of this particular case. If the 
hon. Member would put a separate 
question we will try to reply.

P ost-G raduate Education

*478. Dr. Ram Subliaf Slngli: WiU
the Minister of Health be pleased to 
state:

(a) whether Government propose to 
establish a post-graduate education 
centre in Ayurveda at Jamnagar 
(Saurashtra);

(b) if so, when that centre will be 
established; and

(c) the cost involved in establish­
ing that centre?

The Deputy AOiiMer of Health 
(Shrimati Chandrasekhar): (a) Yes.

(b) and (c). The matter is under 
consideration.

Dr. Ram Subhag Singh: If I re-̂
member aright, one day the hon. the 
Health Minister had said on the floor 
of the House that this is an unscien­
tific form of medicine. May I know 
what consideration enabled the Gov­
ernment to open this Post-graduate 
Institute there now?

The Minister of Health (Rajkumart 
Amrit Kaur): The Government of
India started this Research Institute 
in Jamnagar some time ago, and an 
Under-graduate School is alro runn­
ing there in conjunction with the 
Central Government and the Govern­
ment of Saurashtra; and now the 
proposal for post-graduate training 
is being considered by these two 
Governments.

I deny the allegation that I have 
ever said that Ayurveda is an un­
scientific system All I have said ia
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that any system and any proposals 
that can be taken into modern medi­
cine must be proved on a scientific 
basis.

Dr. Ram Subha^ Sinfh: May I
know whether the staff and the tea­
chers who will be employed in this 
Institute will be given the same faci­
lities in respect of pay and other 
amenities as the staff and teachers of 
other medical institutes of allopathy?

Oral Answer$ 
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Rajkumari Amrlt
matter will be taken 
details are examined.

Kaur: That
up when the

Shri Thimmaiah: May I know how 
many Ayurveda Colleges in the 
country have been given financial aid 
from the Centre?

Bajknmarl Amrit Kaar: This is the 
duty of the State Governments, and 
the Centre does not maintain medical 
Colleges of any sort or kind in the 
country.

Shri D. C. Sharma:.That is what I
know whether the Health Minister 
has revised the decision, so as to in­
clude Ayurveda among modem medi­
cines?

Rajkumari Amrit Kaur: No. Ayur­
veda is not included in modem medi­
cine.

Shri D. C. Sharma: That is what I 
wanted to ask. In reply to a supple­
mentary question the hon. Minister 
had said that the ajrurvedic system 
of medicine was not a modem system 
of medicine. May I know what con­
stitutes a modem system of medK 
cine?

Mr. Chairman: That she has ans<
wered; she denies it

Rajkamari Amriit Kaur: I have
more than once said that modem 
medicine is the sum total of all the 
knowledge that has been acquired 
throughout the ages.

Shri Bhagwat Jba Asid: Is it the
expert opinion that the hon. Minis­
ter is statifig?

H78-A. Shri Radha Rama: Will 
the Minister of Food and Afrieoltare
be pleased to state:

(a) whether it is a fact that a team 
of 21 Norwegian Seamen has come to 
India for the purpose of training 
Indian fishermen in modem methods 
of deep-sea fishing;

(b) whether the assistance is being 
given under the Norwegian Aid Pro­
gramme; and

( c )  if so, the terms and conditions 
of the programme?

The Minister of Agriculture (Dr. 
P. S. Deshmukh: (a) Yes. Twenty
five;

(b) Yes;
( c )  A copy of the agreement en­

tered under the Norwegian Aid Pro­
gramme is placed on the Table of the 
Lok Sabha [See Appendix III, an- 
nexure No. 25].

Shri Radha Raman: May I know
where the team has established its 
headquarters at present and which 
are the places of its operation?

Dr. P. S. Deshmukh: The place of 
operation as settled by the agreement 
is Neendakara, on both side of which 
an area of about ten square miles 
has been taken up. About the head­
quarters I am not sure; it must be 
near about the place.

Shri Radha Raman: What con­
siderations weighed with the Govern­
ment of India to invite this team?

Dr. P. S. Deihmukh: It is in pur­
suance of an agreement 1 am afraid 
the hon. Member has not studied the 
question.

SM  Radha Raman: May I know
whether the scheme will in any way 
ptx>ve to be disadvantageous to the 
indigenous fishermen of India?

Dr. P. S. Dertimnkh:.We are certain
it would not; It is for benefiting 
them.
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Shrimatl Da Palchondliury: Has
India bought any fishing craft from 
Norway at all?

Dr. P. S. Deahmukh: Yes.
Shri Heda: Is the training in Ash­

ing being given only in the Travan- 
core-Cochin area or in the Andhra, 
Orissa and other coastal areas also ?

Dr. P. S. Deahmukh: The local
fishermen are trained there, and some 
people are sent to Norway itself for 
being trained.

M otor T ransport Indu stry

*479. ShH V. P. Nayar: Will the
Minister of Labour be pleased to 
state:

(a) whether any efforts have been 
made by Government to And out 
whether drivers in the Motor Trans­
port Industry operating Diesel Oil 
Vehicles are more susceptible to 
certain diseases like Tuberculosis;

(b) whether any provision has been 
made by the Central Government 
compelling the employers to give 
extra nourishment to the drivers of 
Diesel Vehicles to increase their resis­
tance to such diseases; and

(c) if so, the details thereof?
The Deputy Minister of Labour 

(Shri Abid AU): (a) No.
(b) No.
(c) Does not arise.
Shri V. P, Nayar: Is it a fact that 

owing to the peculiar position of the 
driver of the diesel oil vehicle very 
near the engine, it is absolutely 
necessary that he should be given 
some protection, in view of the fact 
that he has to inhale the refuse from 
the burning of the diesel oil?

Shri Abid AU: No. The drivers of 
diesel engine motor vehicles are not 
exposed to any special hazards that 
may be considered to arise out of 
the use of diesel engines.

Sbri V. P. Nayar: Has this been
recorded as the opinion of medical 
experts after any enquiry, or is it Just

an opinion by some of the persons who 
manage the transport industry?

Mr. Cliairman: The hon. Member 
wants opinions and not facts.

Sliri V. P. Nayar: I wanted to know 
the authoritative opinion, because 
there is some difference in the diesel 
trucK.

Mr. Chairman: He asks whether the 
Minister knows that certain scientists 
or experts have given opinion.

Shri Abid Ali: The expert of the
Government of India has given this
opinion.

Shri V. P. Nayar: Is it a fact that 
the diesel buses which are operating  ̂
both in the State-owned transport 
and in private transport, are almost 
all of them heavy duty vehicles— 
most of them being 9 or 10 tons; and 
may I know whether Government has 
laid down that for operating these 
heavy duty vehicles a minimum time 
should be prescribed, different from 
that which prevails in the matter of 
the two or three ton trucks?

Shri Abid Aii: Of course these are 
heavy vehicles, but that has nothing 
to do with the question of any hazard 
from the use of diesel oil. As for 
the latter part of the question I want 
notice.

Shri V. P. Nayar: Is it not a fact 
that the operation of a heavier vehi­
cle necessarily involves greater ener* 
gy being spent; and, if so, is it not 
a fact that 9 tons and 10 tons diesel 
vehicles would involve the drivers 
and conductors spending more of 
their energy than those who operate 
three or two ton trucks?

Shri Abid Aii: As I have said,
these are heavy vehicles and need 
more energy than an ordinary vehi­
cle.

P ostings or P. & T. E m plo y se s

*480. Shrimatl Tarkodiwari Sinha:
Will the Minister of Communicatioiis 
be pleased to state:

(a) whether Government are awavf 
that the recent orders banning the
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posting of Lower Selection Grade oflfl- 
cials in their home districts have 
adversely affected the promotions ol 
Posts and Telegraphs clerks;

(b) whether Government have re­
ceived any representation protesting 
against this order from the Union of 
Posts and Telegraphs Workers; and

(c) if so, the decision taken there­
on?

The Deputy Minister of Commanl- 
catlons (Shrl Raj Bahadur): (a) The
orders apply only to Head Postmas­
ters and Inspectors and not to all 
Lower Selection Grade Officials and 
do not affect the promotional ave­
nues of clerks in any way.

(b) Yes.

(c) The order banning the posting 
of the classes of officials mentioned 
in (a) above to their home areas 
were issued with a view to avoid any 
possibility of an official being influ­
enced by his earlier affiliations or 
associations or misusing his authority 
and this decision was taken in the 
large public and service interests. 
The position was explained to the 
Union.

Shrimati Tarkeshwarl Sinha: May
I know whether it has come to the 
notice of Government that these post­
masters who are transferred to places 
other than their home towns suffer 
a lot of hardship because of the low 
scale of pay?

Shri Raj Bahadur: As a matter of 
fact, the executive officers, as I have 
just now mentioned, have to be plac­
ed in districts or in places away from 
their own home towns for the reasons 
which I have explained.

Shrimati Tarkeshwari Sinha: May
I know whether Government started 
receiving more complaints before pass­
ing these orders?

Shrl Raj Bahadur: I believe the 
hon. Member might be amused to 
learn that this decision was taken on 
the suggestion of a aervice union 
itself.

f  crhr fsrer hrpf ^ ^
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G rant, to D elhi State

*482. Shrl R. N. Singh: Will the
Minister of Foo6 and Agriculture be
pleased to state,

(a) the total amount granted to 
Delhi State Government under the Five 
Year Plan for distribution as taccavi 
loan to cultivators;

(b) the total amount of loan grant­
ed by the State authorities so far;

(c) whether it is a fact that a major 
portion of the amount has not been 
utilised; and

(d) if so, the reasons therefor?
The Minister of Agriculture (On 

P. S. Dethmukh): (a) ' Durins the
first three years of the Plan, a sum of 
Rs. 24 lakhs was sanctioned by the 
Government of India for distrlbutiori 
as Taccavi to cultivators in Delhi State.

(b) Rs. 21,39,700 has been 
utilized by the State Government.

(c) No, Sir.
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(d) Does not aribe. 
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D isplaced  R a il w a y  E mployees

*483. Shrl T. B. VLttol Rao: Will the 
:Minister of Railways be pleased to 
refer to the reply given to Starred' 
Question No. 625 on the 2nd Decem­
ber, 1954 and state:

(a) the number of employees who 
originally opted for Pakistan and who 
have been since re-employed up to the 
31st January, 1955; and

(b) the number of cases still pend­
ing?

The PavUameiitary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan): (a) About 
*64,000 railway employees orginally 
opted for Pakistan. Of these about 
300 have been re-employed on Indian 
Bailways.

(b) About 700 more have been ask­
ing for re-employment, and their cases 
are under consideration.

Shr: T. B. Vittal Rao: May I know 
if any communication has been receiv­
ed from the Pakistan High Commis­
sioner in India to the effect that the 
cases of these people for reinstatement 
may be considered sympathetically?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): We
are not aware of it.

Shri T. B. Vittal Rao: May I know 
if a deputation of these people met 
Ihe Railway Minister when he visiled 
Nagpur last and whether he assured* 
them that he will look into these cases? 
When will the whole thing be finalised? 
Can any definite date be suggested?

Shri Shahnawas Khan: According
to the existing instructions, the cases 
of all these railway mployees who 
opted for Pakistan Anally, but who

did not go to Pakistan, are being con­
sidered favourably provide f̂ there is 
nothjtQg against liiem on grounds of 
security.

Shri T. B. Vittal Rao: In a previous 
question, I specifically asked whether 
these employees were asked to pro* 
duce a clearance certificate from the 
police authorities and I was told, no. 
Now, again, what are the security 
reasons which the hon. Minister refers 
to?

Shri Shahnawas Khan: If there is 
any adverse police report in respect of 
any employee, we have to consider it,

Shri Namhiar: May I K now  whether 
it is the policy of the Government to 
ascertain the matter from the police 
before a particular railway employee, 
who has opted for Pakistan, is taken 
back and is it their policy that he 
should not be employed back unless 
and until the police gives a clearance 
certificate about that employee?

Shri Shahnawaz Khan: The House 
will appreciate that it is a very delicate 
question. Before' an employee, wh»o 
had opted finally for Pakistan, can be 
taken back into service, we have to be 
quite sure about bis bona fides and 
therefore we have to ask for police 
report.

C o n ta m in a t io n  of the Jam una

*485. Shri M. S. Garapadaswaniy:
Will the Minister of Health be pleased 
to state:

(a) the progress made so far in the 
implementation of the scheme to pre­
vent sewage contamination of the 
Jamuna;

(b) whether it is a fact that the 
number of deaths due to intestinal 
disease is on the increase in the Capi­
tal;

(c) whether it is also a fact that 
the experts of World Health Organi 
sation, who visited the place recently, 
were at the opinion that there is h i^  
bacterial contant in sullage from open 
seweres discharged into the river, and
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(d) if so, the action taken or pro­
posed to be taken in the matter?

The Deputy Minister of Health 
(Shrimatl Gluuidrasekliar); (g) The
main sources of pollution of R.ver 
Jamuna are due to the overflow of 
sewers at Najafgarh, Nigambodh and 
Delhi Gate.

Land for sewage treatment plant at 
Najafgarh has been acquired and the 
installation work is to be started in 
the beginning of the next financial 

year.
The extension of the pumping 

station at Nigambodh is complete. The 
machinery has been received and 
erection work will soon start.

The scheme regarding the construc­
tion of a new outfall from Delhi Gate 
to Kilokri, which will cross the Rail­
way line, is ready and the work will 
be started* as soon as :he railwuys 
give their consent.

(b) No such report has been re­
ceived.

(c) No expert from World Health 
Organisation has visited Delhi recently 
and given an opinion in the matter.

(d) Does not arise.
Shri M. S. Gunipadaswamy: May I

know the amount of money that is 
going to be involved in implementing 
this scheme?

Slirimati Chandrasekfiar: I have no 
information about that.

Shri M. S. Gunipadaswamy: May I
know when the installation of this 
machinery will be completed and 
when the scheme will be completed? 
Can the hon. Minister give us an idea?

Siirimati Chandrasekhar: It will
take at least 2 or 3 years *0 complete 
the entire work.

Employment Exchanges

*489. Th. Lakshman Singh Charak:
^ill the Minister of Labour be pleas­
ed to state:

(a) whether the adminisiration of 
®mplo3rment Exchanges throughout

India hâ  been transferred or is 
proposed to be transferred to the rts- 
pective State Governments;

(b) if so, whether it will entail any 
reduction in the staff and their scales 
of pay; and

(c) the reasons therefor?

The Deputy Minister of Labour 
(Siiri Abid AU): <a) to (c). Tha
matter is under negotiation with 
State Governments and it is hoped 
that final decision would be taken 
soon.

R ailw ay  L ink at a v a d i for the 
C ongress Session

•491. Shri Veeraswamy: Will the
Minister of Railways be pleased to
state: .

(a) the amount spent by Govern­
ment on the construction of a new 
Railway line to “Satyamurthi Nagar*’ 
at Avadi in connection with the Con 
gress Session in January, 1955;

(b) the number of d^ys on v/hich 
this line was put to use:

(c) thie number of X)a8aengers who
travelled on this line; and

(d) the total revenue earned by the 
sale of tickets?

The Parliamentary Secretary to the 
Minister of Railwayg and Transport 
(Shri Shahnawax Khan): (a) Rs. 3
lakhs approximately.

(b) For ten days only fiom 15th to 
24th January, 1955.

(c) 2,05,837.
(d) (i) The earnings on account of 

the traffic referred to In part (c) 
above are Rs. 1,21,563. (ii) Earnings 
on all the additional trafRc moved to 
and from Madras Kgmore and Madras 
Central Stations attributable to the 
Congress Session is estimated* to Rs.
7 lakhs.

Shrt Veeraswamy: May I know
what the Railway Ministry is going to 
do to make up the loss incurred on 
the construrtion of this line?
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Tbe Deputy Minister of Hallways 

and Transport (Sliri Aia^esan): There 
is no loss; perhaps, there is a gain.

D evelopm ent of T obacco

*492. Shri Amjad AU: WUl the Min­
ister of Food and Asnriculture be pleas­
ed to state:

(a) whether any scheme for the
development of tobacco for inclusion 
in the Second Five Year Plan is in 
hand;

(b) whether the recommendations 
of Planning Sub-Committee oi tbe 
Indian Central Tobacco Committee in 
this connection have been received; 
and

, (c) if so, the action taken thereon?

Tbe Minister of Acricultare (Dr. 
F. S. Deshmukh): (a) Yes.

'(b) Yes.
' (c) Proposals about tobacco develop, 

ment for inclusion in the Second! Five 
Year Plan are still under the con­
sideration of Government.

Shri AmJad Ali: Have the State 
Governments been given any direc­
tion in order to see that tobacco 
cultivation is taken up seriously?

Dr. P. S'. Deshmukh: We are more 
anxidus'td reduce the acreage.

S ea F reight on Iron O re

*493. Shri Deogam: Will the Minis­
ter of Transport be pleased to state:

(a) whether it is a fact that tbe 
Calcutta XTontinental Lines increased 
the freight on Iron Ore by 5 shillings 
some time in November, 1954 and by 
another 2i shillings on the 7th Janu­
ary, 1955 without notice to the Trade;

(b) whether it is a fact that c wing 
to the inability to use trampers 
freight for the deferred rate. Inrlian 
shippers cannot compete in C.I.F. 
cost in the consuming countries; and

(c) if so, the steps taken by Govern­
ment in the matter?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes, Sir. It is understood that no 
notice was given by the Conference 
about these increase as it is custom­
ary for them to give such notice in 
respect 10? general increases and not in 
respect of increases fcr individual 
commodities;

(b) Trami>ers freight rates vary 
from time to time depending ui>on the 
market whereas Conference rates are 
fixed over a period of time. It cannot 
therefore, be said thai trampers 
freight rates will always be cheaper 
and will go to reduce the CJ.F. cost 
in the consuming countries.

(c) The Government have taken up 
the question of abolishing the deferred 
rebate system on sdiipments of iron 
ore from Calcutta with the Calcutta 
Continental Conference and it is now 
understood that the Conference have 
since abolished the deferred rebate 
systeVn and introduced a nett rate 
system.

S taff of P anagarh  A ir  B ase

*494. Shrimatl Ila Palchoudhury:
Will the Minister of CXMnmunlcatioas
be pleased to state:

(a) whether Government have re­
ceived any Memorandum dated the 
3rd December 1954 from the General 
Secretary, Aero Employees* Union, 
West Bengal, Calcutta Airport, Dum 
Dum, in regar<f to the equipment vnd 
staff of the Panagarti Air Base; and

(b) if so, the action taken thereon?
The Deputy Minister of Communi­

cations (Shri Raj Bahadur): (a) Yes.
(b) The representation is under 

consideration.
Shrlmatl Ha Palchoudhury: May I

know whether the staff of the Pana­
garh air base are registered under the 
Factories Act and whether they are 
not people privileged to get all the 
facilities that they are entitled to 
under that Act?

Shri Raj Bahadur: So far as we are 
concerned, there is only one i)enna 
nent employee who has been posted
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there, and apart from him, all ethers 
are work-charged.

Shrimati Ila Palchoudhury: May I
know whether Government would 
consider absorbing the staff in some 
other air base or in the Hindastan 
Aircraft Factory?

Stiri Raj Bahadur: That depends on 
the avenues of absorption available 
to the Government.

Shrimati Ha Palchoudhury: May 1
know whether the equipment includ 
ing aircraft in this air base c;»nnot be 
usefully utilised by the Indian avia­
tion industry and if not why iiOc?

Shri Raj Bahadur: This has been •
thoroughly gone into over a I jng and’ 
protracted period of time. We have 
come irresistibly to the ‘conclusion 
that it is not feasible because the 
Curtis Commandos have been found 
unsuitable tor our purpose both as 
freighters and passenger carriers. The 
average'load of a Commando is about 
50 per cent more than a Dakota, but 
the petrol consumption is 100 per cent 
higher and safety factor is r.ot as 
satisfactory and as desirable as it 
should be.

WRITTEN ANSWERS TO QUES­
TIONS

Touribm

•456. Shri S. N. Das: Will the Min­
ister of Transport be pleased to state:

(a) whether the question of internal 
tourism has been examined or is be­
ing examined by Government for ds- 
veloping and providing facilities to 
pilgrims and for youths and wv)rkers 
on holidays; and

(b) whether any survey in this con­
nection has been held or is proposed 
to be held?

The Parliameiitary Secretary to the 
Minister of Railways and Transport 
<8hri Shahnawai Khan): (a) and (b). 
The question of developing internal 
tourism which inter-alia includes pro­
vision of better facilities to pilgrims, 
youths and workers on holidays, is 
undier examination.

M in ing  A cc id e n t a t  Parasia

/Sardar Hukam Singh:
Shri P. C. Bose:

Will the Minister of Labour be 
pleased to state:

(a) whether an enquiry has been 
cv)nducled into the tragic disaster in 
the colliery at Parasia in Madhya Pra­
desh on the 10th December, 1954;

(b) if so, whether Qpvernment have 
considered the report; and

(c) whether there was any negli­
gence on the part of the Company?

The Minister of Labour (Shri 
^Xhandubhal Desai): (a) to (c). A
Court of Inquiry has been set up to 
inquire into the causes of and the 
circumstances attending the accident 
and the inquiry is still continuing. 
Findings of the Court have not yet 
been received.

VACANciEa ON THB SouTHaur 
Railway

*460. Shri Keshavalengar: Will the 
Minister of Railways be pleased to

(a) how many vacancies on the 
erstwhile Mysore Railway have been 
held to be **Mysore Railway vacan­
cies” even after the integration;

(b) the categories in which these 
vacancies have arisen; and

(c) whether such reservations applj 
to Gazetted posts as well?

The Deputy Mlnleter of BeJiwaiB 
and Transport (Shri Alagesan): (a)
146 permanent vacancies in non­
gazetted posts, which existed on the 
^x-Mysore State Railway on 14.4-1951,
i.e. the formation of the Southern 
Railway, have been treated as ex- 
Mysore State Railway vacancies for 
purposes of confirmation of ex-Mysore 
State Railway staff;

(b) A statement showing the vacan­
cies category-wise is placed on the 
Table of the House [See Appendix III, 
annexure No. 301; and
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(c) No, as there was no permanem 
vacancy in the gazetted cadre.

Pathankot Jam m u  R oad

*462. Siiri Krlshnacharja loM :
Will the Minister of Tnu»n^rt be 
pleased to state:

(a) the progress made so far on the 
construction of the Pathankot-Jammu 
Road; and

<b) when this work Is likely to be 
completed?

The Parliameiitary Secretary to the 
Minister Railways and Transport 
(Shri Slialmawas Khan): (a) and (b). 
A single lane black 1»p road with 
bridges across the main rivers was
completed some years ago. The work 
of widening the road for two lane 
traffic is in progress and is expected 
to be completed by the end of July 
1955.

R a il  T R A rnc b e t w e e n  In dia  and 
P a k is t a n

*463. Shri A. N. Vidyalankar: Will 
the Minister of Railways be pleased 
to state:

(a) the financial arrangements in 
respect of the traffic on the rail 
routes between Pakistan and India;

(b) whether Pakistan has discharg­
ed all its financial liabilities in I'es- 
pect of this traffic;

(c) whether it is intended to open 
the Lahore-Ferozepur route for pas­
senger and goods traffic; and

(d) if so, when?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Sliahnawai Khan); (a) All goo Is
and parcel traffic between Pakistan 
and India is booked on “Paid-To Pay”
system i.e. traffic is booked ‘Paid’ up to 
the Border station of the b*ooki*ng 
couniry and ‘To pay’* for the remaining 
portion of the journey.

Passenger traffic is booked up to the 
border station by each country and 
passengers purchase tickets at the

first border station in the other coun­
try. ,

(b) Does not arise in legard to 
transactions from 6th November, 1949 
from which date ‘Paid-To Pay’ system 
of booking traffic has been in force. 
In regard? to claims for ihe transac­
tions prior to 6-11-1949 financial set­
tlement is held up since ‘Devaluation' 
in September, 1949 and settlement 
would be eflected as soon as an agreed 
decision regarding adjustment of Gov­
ernment transactions is reached bet­
ween the Governments of India and 
Pakistan.

(c) and (d). No formal request 
from the Government of Pakistan has 
so far been received for the opening 
of Lahore-Ferozepore route.

aino ^ 0  ^  iNft
fanrTw <ir5r

(T.) îhRT aRT»f?r,

^  ^  aif»
fssnt ajTTRf ■

(n) w r w f  t

afl*? 5115'  ̂ >n*f

F oreign  T o u r ist s .

♦477. Shri B. D. Shastri: Will the 
Minister ot Trmnsport be pleased to
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state the amount of revenue eomed* 
from the visit of foreign tourists dur­
ing 1952-53, 1953-54 and vo far during 
1954-55?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawai Khan): The amount 
of ^̂ êign exchange earned during the 
year 1952-53 may be estimated at Rs. 
2.5 crores approximately. Figures for
1953-54 and 1954-55 are not available.

M in in g  D isastrr at N tw ToN  C h ik u  
C olliery

*481. Th. Jngal Kiihore Sinha: Wil' 
the Minister of Labour be pleased to 
state:

<a) whether any decision for pay­
ment of compensation Kj the widows 
and children of the coal-miners who 
lost their lives in the recent mine dis­
aster at the Newton Chikli Oollieiy,
has been taken;

(b) if so, the scale of payment; and
(c) the total amount sanctioned’ for 

this purpose?
The Minister of Labour (Shri

Uandubhai Desai): (a) The de­
pendents will get compensation as ad­
missible to them under the Work­
men’s Compensation, Act. In addition 
certain ad hoc relief amounts were
sanctioned by the Government as well 
as some other bodies for payment to 
the bereaved families.

(b) and (c). The quantum of Com­
pensation is fixed in accordance with 
the scale laid down in the Workmen’s 
Compensation Act. The management 
have deposited with the Workmen’? 
Compensation Commissioner, Chhind- 
wara, a sum of Rs. 95,030 on this ac­
count. A statement showing the 
amounts sanctioned as a relief measure 
is placed on the Table of the Lok 
Sabha. [See Appendix HI, annexure 
No. 32].

P. & T. Accouhrrs Sbrvicf

*486. Shri Tushar Chatterjea: Will
the Minister of Communications be 
pleased to refer to the reply given to 
Unstarred Question No. on the 
24th November, 1954 and rtate:

<a) whether any deelsion abom re­

ducing the limit for securing exemp­
tion marks in respect of the Post and 
Telegraph Accountants’ Service Ex­
amination has since been taken; and

(b) if so, whether in the light of the 
revised decision, past cases cf ex. 
aminees will also be reconsi(?ered?

The Deputy Minister of Communi­
cations (Shri BaJ Bahadur): (a) Yes.

(b) Nk).

I n d ia n  Sh ipp in g

*487. Shrimati Renu Chakravartty:
Will the Minister of Transport be 
pleased to state:

(a) whether any complaints hav« 
been received from the shippers in 
India that shipment in Indian veĵ f.els 
puts them to considerable inconveni­
ence; and

(b) if so, the steps taken by Gov­
ernment to investigate these com­
plaints?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan): la) One cr
two complaints have been received 
from shippers about delays, etc. in 
the arrival of cargoes shipped by
Indian ves.sels in the U.K. Continent 
trades.

(b) The complaints liave" been
brought to the notice of the Indian 
shipping companies concerned* and the 
Government have also impressed upon 
them the need for maintaining regular 
and efficient services.

DifI.TfT W ash brm en

•488. Shri Punnoose: Will the Minis­
ter of Health be pleased to state:

(a) whether Government have re­
reived a representation from the
Washermen of Delhi;

(b) the object of the representatiflBi;
and '

rc) the decision taken in the matter?



471 Wr^wtAnswrn^g ^ ‘.MARCH 1955 Written Answers 47^

The Minister of Health (Rajkumari 
AmrJI>Kanit): (a) Copies of the repre> 
sentatian made to the Delhi State 
authorities have been received.

(b) the repa'esentatiori. demanded 
eohstru<̂ iion of a Dhobi Colony, aboli­
tion of licence fee and reduction of 
existing Water tate.

ŝ. i^ e r  the consider- 
Government.

f o o d  P o l ic y

*490. Shri L. N. Mishra; Will the 
Minister of and Agriculture be
pleased to state: '

f:Wbftther fp9d policy for
1955 ha%«biP̂ n frai îed by Government;

(b) if so, the naturê ftJhereof;
yrW  reserve is
to bê  ĉ ê êd; ■

-(dl) if ̂ ^,thQ,quantity thereof; and
'T ^ ‘’>the which it will

be procured? •
:The, Minster of. Foo^ and Affrieul- 

A. P.\jiMn); (a) to (e).
The food supply position in the coun­
try is quite satisfactory at present. 
Hioe- and . coarse grains have already 
be«n <compleiely <iecontrolled, and it 
is ^proposed to <iontinue the present 
policy of allowing further relaxations 
in the controls on wheat by creating 
new or extending existing free wheat 
zones.

There, is no question now of im­
porting rice or coarse .grains. Govern­
ment hav  ̂ in fact allowed export of

Ai it isk pDoposed to impoit wheat 
partly for current consumption ind 
partly for Central Reserve. It is, 
however, difficult to say at this stage 
what quantity of wheat we shall be 
able to put aside in the Central Re- 
•erve and from which precise sources 
we shall be able to import wheat.

^ w  in'ifrtm, iRTih 
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^̂ T̂or ?THT ’TT5T rW f

Foreign  T ourists

'*‘496. Chaudhuri Muhammed Shaffoe:
Will the Minister of Transport be 
pleased to lay a statement on the 
Table of the House showing:

(a) the number of foreign tourists 
who visited India during the year 
1964 with separate figures for each 
country; and

(b) the number of tourist guides 
employed by Government?

The Parliamentary Secretary to tlie 
Minister of Railways and Tranapofft 
(Shri Shahnawas Khan) (a) A state­
ment is placed on the table of the 
Lok Sabha [See Appendix III, 
annexure No. 34.]

(b) Seven.

B order R oad (P u n ja b )

*̂ 497. Sardar Akarpuri: Will the
Minister of Transport be pleased to 
state;

(a) whether it is a fact that Gov­
ernment propose to lay a metalled 
road along the border of the Punjab; 
and

(b) if so, the estimated cost there­
of?

The Parliamentarj Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan): (a) and
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(b) The Government of India do not 
propose to construct any such road. 
The matter is primarily the concern 
of the State Government.

P ostal  E m plo ye e s  in  A jm e r

*498. Pandit,M. B. Bhar̂ ava: Will 
the Minister of Commuiiieations be
pleased to state:

(a) the number of postmen attach­
ed to the Ajmer Head P*ost Office;

(b) the number of zones in which 
they work;

(c) whether it is a fatt that only 
one postman is deputed to distribute 
both the 'Daks’ of a day, with the re­
sult that the public receive their let­
ters at late hours; and

(o’) if so, the steps proposed to be 
taken in the matter?

The Deputy Minister of Communi- 
eations (Shri Raj Bahadur): (a) 57
postmen including 7 leave reserve 
postmen.

(b) 24 beats in each delivery.
(c) No postman is asked to attend 

to both the deliveries. In exceptional 
circumstanc?es, however, when there 
is heavy absenteeism, one postman 
is asked to attend to the delivery 
work of his adjacent beat also.

(d) The question does not arise.
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P rom ulgation  of Foodgrains  C ontrol  
ORDER

*5«1. Shri N. B. Cliowdhury: Will 
the Minister of Food and AgricuUure 
be pleased to state whether the Gov­
ernment of West Bengal consulted 
the Government of India before pro­
mulgating the recent Focdgralns Con­
trol Order̂ ?

The Minister of Food and Agrlcul- 
tare (Shri A. P. Jain): Yes, Sir.

M edicinal P roperties of W ater

*m . Shri s. V. RamaawaniT;
Will the Minister of Health be pleased
to state:

(a) whether it is a fact that two 
Russian experts are touring the coun­
try examining the medicinal proper­
ties of waters, with a view to estab­
lishing spas in this country; and

(b) if so, what is the result of their 
labours?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Two Russian experts 
toured the country from 1st January 
to 6th February 1955 and did vfsit 
two places In connection with the exa­
mination of mineral springs.

(b) A report containing the vlewi of 
the two Russian experts was received 
on 3rd February, 1955 and is undtr 
examination.
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D elhi T hansport Service

*5#4. Dr. Satjawadi: Will the Minis­
ter of Transport be pleased to state:

(a) whether it is a fact that the 
principle of reservation of vacancies 
for Scheduled Castes and Scheduled 
Tribes is not applied in the Delhi 
Transport Service;

(b) if so, the reasons therefor;
(c) whether Government propose 

to reserve the necessary quota; and
(d) whether a statement showing 

the existing r.umber of Scheduled 
Castes ip different trades in Delhi 
Transport Service and the ratio they 
bear to the total number will be laid 
on the Table of the House?

The ParliamesUry Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (c). 
The Delhi Road Transport Aut'nority 
have accepted the principle of reserv­
ing 12% of the posts in their organi­
sation for Scheduled Castes.

(b) Does not arise.
(d) A statement giving the required 

information is laid on the Table of the 
Lok Sabha. LSec Appendix III, an­

No. 351.
T ic k e t l e ss  T r a v e l l in g

*505. Shri M. L. Agrawal: Will the 
Minister of Railways be pleased to 
state:

(a) whether there was recently a 
ticketless travelling detection raid in 
the Pilibhit-Shahjahanpur Branch line 
on the North Eastern Railway;

(b) how many persons were found 
travelling without ticket;

(c) what amoimt was realised ai 
fare and penalty respectively; and

<d) how this raid compares with 
pr^ous similar raids in the matter of 
persons detected, and the amounts rea­
lized as fare, penalty and fine, since 
the beginning of the year 1954?

The PaiUamentary Secretary to tlift 
Minister «t BaUways and Transport

(Sliri Shahnawaz Klian): (a) Yes, on
6-2-55.

(b) Six.
(c) Fare—nine annas. Penalty—nrl.
(d) Compared to the eight raids 

conducted on the Shahjahanpur-Pili- 
bhit Section in 1954, the raid conduc­
ted on 6-2-55 does not show any con­
spicuous abnormality regarding the 
number of persons detected, although 
the fare and penalty realised was on 
the low side.

In dian  A irlin es  C orporation-  
T raffic

•506 Sardar Hiikam Singh: WUl the
Minister of Communications be pleas­
ed to state:

(a) the ton mileage of (i) passenger 
traffic (ii) freight traffic and (iii) mail 
carriage, during July to December,
1954, on the Indian Airlines; and

(b) the total loss incurred by tho 
Indian Airlines Corporation during 
the year 1954?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) I lay
on the Table of the Lok Sabha a state­
ment giving the required information 
I See Appendix III, annexure No. 36].

(b) The profit or loss sustained is 
worked out for a financial year which 
for the Corporations ends with the 
31st March. The excess of expendi­
ture over revenue of the Indian Air­
lines Corporation during the calendar 
year 1954 after making provision for 
interest and depreciation charges 
works out to about Rs. 111,68 lakhs.
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A ir  M ails

*m . Shri Jhalan Smha: Will the
Minister of Communications be pleas­
ed to state:

(a) whether an attempt has been 
made to pack the air mails in Are 
proof covers to prevent their destruc­
tion in the event of accidents to air­
crafts; and

(b) if 80, with what results?
The Deputy Minister of Communi­

cations (Shri Raj Bahadur): (a) and
(b). Enquiries made so far show that 
it is not possible to manufacture fire­
proof bags w'mch will give absolute 
safety to mails when exposed to in­
tensive flames during air crashes. The 
matter is, however, being further exa­
mined.

W orks and DRAmAOK S c h e m i o r  
P unjab

•5M Shri D. C. Sharma: WiU tko
Minister of Health be pleased to refer 
to the reply given to unstarred quea- 
tion No. 454 on the 14th September, 
1954 and state:

(a) whether the Punjab G overnm ent 
have since submitted any Schemes of 
water supply and drainage for inclu­
sion in the First Five Year Plan;

(b) If so, the details and th* coŝ  
thereof; and

(c) the decision taken by Govern­
ment in the matter?

The Minister of Health (Rajknmari 
Amrit Kaur): (a) Yes.

(b) A statement containing the re­
quisite information is laid on the 
Table of the Lok Sabha. [Sec Appen­
dix III, annexure No. 38].

(c) The Government of India have 
sanctioned to the Government of the 
Punjab, a loan of Rs. 75:0 lakhs for 
their urban water supply and drainage 
schemes and a grant-in-aid of Rs. 21:0 
lakhs for their rural water supply and 
sanitation schemes, to be spent within 
the Plan period.

H in d i T cleoram s

*51f. Shri Heda: Will the Minister 
of Communications be pleâ êd to 
state:

(a) the programme for introducing 
Hindi in Telegraph Offices in the year 
1955; and

(b) whether there are any telegraph 
offices which operate only in Hindi?

The Deputy Minister of Oommunl- 
cations (Shri Raj Bahadur): (a) About 
450 Hindi trained operators will be 
made available by the end of 195S. 
The service will b^radually extended 
into rural areas and the hours of sor̂  
vice in large telegraph offlces will ho 
extended.

(b) No.

Constellation Service

*511. Shri Morarka: WiU the MinU- 
tar of Commnnlealloaa be pleased te
state:

(a) whether Government propose le
introduce a daily Constellation ser­
vice between Delhi and Bombay; and

* (b) if so, when this servk;e is likelr 
to be introduced?

Hie Deputy Bflnisser of Commuid. 
cations (Shri Raj Bahiulur): (a) Ne,
Sir.

(b) Does not arise
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I.C.A.R. M il k  S u p p l y  S c h em e

*512. Dr. Ram Snbhag Slni:h: Will 
the Minister of Food and AcrKcalture
be pleased to state:

(a) whether it is a fact that a nego­
tiation was carried on between the 
Government of India and the Delhi 
State Government regarding the tak­
ing over by the latter of the I.C.AR. 
Milk Supply Scheme; and

(b) if so, what has been the out­
come of that negotiation?

IThe Minister of Food and Agricul- 
tiire (Shri A. F. Jain): (a) and (b).
Yes. The negotiations are continuing.

H o u se s  f o r  C o al M in e  W o r k e r s

*513. Shri V. P. Nayar: Will the
Minister of Labour be pleased to refer 
to the reply given to starred question 
No. 447 on the 29th November, 1954 
and state:

(a) the number of Coal Mine work­
ers for whom houses have been pro­
vided till the 3l8t December, 1954 by 
the amount apportioned from the Coal 
Mines Labour Welfare Fund; and

(b) the percentage of the workers 
who remained without proper housing 
facilities tiU that date?

The MinMer of Labour (Shri Khan-
dubhal Desai): (a) (i) 2153 houses
have been constructed from Coal 
Mines Labour Welfare Fund.

(ii) Number of houses which have 
been subsidised from the Coal Mines 
Labour Welfare Fund are:—

Sanctioned 3380
Constructed 1594
Under construction ... 63

(b) This information is not avail­
able. •

M ix ed  F a r m in g

*514. Shri S. C. Samanto: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether any investigations on 
wabud termiaff wtre conducted In

three provinces of India between 1941 
and 1946;

(b) if so, the names of those pro­
vinces;

(c) the economic advantages that 
were evaluated thereby;

(d) whether any attempts have been 
made thereafter to avoid the flaws 
and mistakes that were found in the 
experimentation; and

(e) the names of the States that are 
at present carrying on mixed farming?

The Minister of Food and Agricul­
ture (Shri A. F. Jain): (a) Yes, in 
four Provinces.
’ (b) U.P., C.P. and Berar (now 
Madhya Pradesh), N.W.F.P. and Sind 
(now in Pakistan).

(c) The final results achieved under 
these schemes indicate that mixed 
farming, in general, is more profitable 
than ordinary farming.

(d) No. The experiments were not 
continued.

(e) Government have no informa­
tion. The I.C.A.R. is not, however, 
financing mixed farming scheme in 
any State.

A ll  I ndia M edical  S e r v ic e

*515. Shri Raghunath Singh: WiU
the Minister of Health be pleased to 
state whether it is a fact that Govern­
ment propose to constitute a Central 
Medical or Health Service?

The Minister of Health (Rajkumari 
Amrit Kaur): Yes. The Government of 
India are considering a proposal for 
the constitution of a Central Health 
Service which will include all medical, 
public health and medical research 
posts under the control of the Central 
Government' other than those under 
the Ministries of Railwajrs and De­
fence.

W h it l e y  C o u n c ils

*516. Shrimatl Tarkeshwari Slnha: 
Will the Minister of Communications 
be pleased to state:

(a) whether Government have deci­
ded to establish Whitley Councils in 
the Posts and Telegraphs Department;
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(b) if so, whether Government will 
lay on the Table of the House a copy 
of the orders issued in this regard; 
and

(c) if not, when the proposal is ex­
pected to materialise?

The Deputy Minister of Commiml- 
eatioBs (Shri Raj Bahadur): (a) Yes.

(b) The details of the scheme are 
under examination.

(c) No date can be given at this 
stage.

R ailw ay  R olling  Stock

«517. Shri V. Misilr: Will the Minis­
ter of Railways be pleased to state:

(a) the number of steam locomotives 
received so far from West Germany 
during this year;

(b) the total cost of these locomo­
tives;

(c) whether it is a fact that a large 
portion of the order is still pending; 
and

(d) if so, the reasons therefor?
The Deputy Minister of Railways 

aad Transport (Shri Alagesan): (a)
72 locomotives have been received 
from 1-4-1954 to 31-1-1955.

(b) A statement is placed on the 
Table of the Lok Sabha. [See Appen­
dix in, annexure No. 39].

(c) Yes, but there is no delay in 
supply of locomotives from West Ger­
many.

(d) Locos are being completed ac­
cording to contracted delivery and so 
the question does not arise.

U n e m p l o y m e n t  I n s u r a n c e

•518. Shri T. B. Vittal Rao: Will the 
Minister of Labour be pleased to refer 
to the reply given to starred question 
No. 63 on the 16th November. 1954 
mnd state:

(a) whether the working group ap- 
polluted to study the problem of un­
employment insurance has since sub* 
Blitted their report; and

(b) if not, when they are likely ta 
submit their report?

The Minister of Labour (Shri Khan-
duhai Desai): (a) No, Sir,

(b) Within a couple of months.

Indian T elephone Industries

*519. Shri K. C. Sodhia: Will th^ 
Minister of Communications be pleased
to state:

(a) whether the Managing Director 
of the Indian Telephone Industries 
visited any foreign countries during.
1954-55 with a view to securing mar­
ket for its products; and

(b) if so, the names of the coun­
tries which he visited and the results 
achieved as a result of this visit?

The Deputy Minister of Commuui- 
cations (Shri Raj Bahadur): (a) Yes.

(b) The Manager. Indian Telephone 
Industries, visited Burma in Novem­
ber, 1954 and the, Managing Director 
visited Indonesia in January-Febriiary
1955. There are no immediate pros- 
pd t̂s of any substantial business in- 
Burma, as that Government have re­
cently placed a large contract with a 
foreign firm. The Managing Director 
has recently submitted his report on 
his visit to Indonesia. The sugges­
tions made in the report are being, 
examined.

Calcutta Po rt

*520. Shri M. S. Ourupadaswarnyr
Will the Minister of Transport br 
pleased to state: ,

(a) the total revenue receipts of the 
Calcutta Port during the year 1953-54;

(b) whether it is a fact that although 
the receipts have been less than the 
previous year, the expenditure has 
increased;

(c) if so, the reasons therefor; and
(d) the steps taken to balance the 

receipt and exi>enditure for the next 
year?
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The PftriiameiUary Secretarj to 
the Minister of Railways and Trans­
port (Shrl Shahnawaz Khan): (a)
Rs. 8,17,72,566.

(b) Yes.
(c) The fall in income was due to 

a decline, in traffic; the increase in 
expenditure was mainly due to addi­
tional expenditure resulting from the 
implementation of the provisions of 
the Minimum Wages Act.

(d) The Port charges on certain 
commodities were increased with elTect 
from the 1st June, 1954.

F a r m  D e v e l o p m e n t

*521. Shri R. N. Singh; Will the 
Minister of Food and Asriculture be
pleased to state:

(a) whether there is a proposal to 
sponsor a programme of Farm Deve­
lopment with the help of the Govern­
ment of U.S.A.;

(b) if so, whether any decision has 
been taken in the matter; and

(c) the main features of the pro­
gramme?

The Minister of Food and Agrlcul- 
ture (Shri A, P. Jain): (a) No.

(b) and (c). Do not arise.
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T r a n s p o r t  of  M a il s  o v e r  P ir p a n j a l

 ̂ 5̂23. Chaudhri Muhammed Shaffeo:
Will the Minister of Communications 
be pleased to state:

(a) the number of persons usually 
employed for carrying mails over Pir­
panjal (Banihal Pass) in Jammu and 
Kashmir State during the Winter sea­
son;

(b) the number of staff injured in 
the accidents on this route durinjr the 
past two years;

(c) the facilities 
staff; and

provided to tht

(d) the compensation paid to the 
relations of those either injured or 
killed in snow storms during the past 
two years?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) Mails 
are not conveyed departmentally but 
by an outside contractor—Messrs. 
Radha Kishan Co. Generally 30 to 40 
mazdoors are employed by the con­
tractor when the pass is covered by 
snow. Each mazdoor carries a load 
of 20 seers.

(b) The contractor has intimated 
that there has not been any casualty 
or accident during the last two years.

(c) and (d). Does not aris  ̂ as the 
work is not done departmentally. The 
responsibility is that of the contrac­
tor.

Cotton

*524. Sliri Krisbnacbarya Joshi: WiH 
the Minister of Food and Agriculture
be pleased to state:

(a) the steps taken by Government 
for increasing the production of cotton 
during 1954; and

(b) the amount spent on this ac­
count during the above period?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) and (b). 
A statement is placed on the Table 
of the Lok Sabha. [See A p p e n d ix
III, annexure No. 41].
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*525. Shrl Hem Raj: Will the Minis* 
ter of Railways be pleased to state 
the estimated number of ticketless 
travellers on the Indian Railways du­
ring the year 1954 and the estimated 
loss incurred thereby?

The Parliamentary SecreUry to the 
Miniater of Railwajra and I'ransport 
(Shri Shalmawaz Khan); The number 
of passengers detected travelling with­
out tickets and the amount of excess 
fares and penalty realised from 
Ihem during the calendar year 1954 
were. 79,23,337 and Rs. 1,54,11,915/­
respectively. But an estimate of the 
extent of ticketless travel that went 
undetected and of the loss incurred 
thereby on Indian Railways in 19ft4 is 
not available.
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*527. ShH M. L. Agarwal; Will the 
Minister of Railways be plea«ed to 
state:

(a) the recommendations of the 
Alagesan Committee regarding depart­
mental catering;

(b) whether Government have ac­
cepted them; and

(c) if so, how they are being imple­
mented?

The Deputy Minister of Railway* 
and Transport (Shri \lagesan): (a>
(i) Railways with no departmental 
catering should start with an experi­
ment on a limited extent, with an eco­
nomic departmental catering organisa­
tion so as to set a standard for service.

(ii) Steps should be taken to run 
departmental catering on a ‘no profit 
no loss’ basis.

(b) and (c). Yes. They are in ĥe 
process of being implemented.

T r a n s p o r t  A d v is o r y  C o u n c il

/Sardar Hokam Singh;
' \ S M  Bibhnti Mtshra;

Will the Minister of Transport be 
pleased to state:

(a) whether any decision have since 
been taken on the recommendations 
made by the Transport Advisory Coun­
cil in November, 1954 in regard to the 
freedom of movement of road trans­
port in the country and reduction in 
taxes on Motor Vehicles; and

(b) if so, the nature of the decisions 
taken?

The Parliamentary {Secretary to the 
Minister of Railways and Transport 
(Shri Sfaahnawas Khan): (a) and (b). 
The recommendations of the Council 
are subject to ratiflcation by the parti­
cipating Governments who have been 
requested to ratify and implement the 
recommendations.
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T r act o r  T e s t in g  S t a t io n

Subliag: Sinffh:
* Shri Randatnan Singh:

Will the Minister of Food and Afri-
culture be pleased to state:

(a) whether it is a fact that the 
U.K. Government have recently deput­
ed Mr. S. J. Wright, Agricultural Ad­
viser to the Ford Motor Company and 
Consulting Engineer to the Royal Agri- 
iiultural Society under the Technical 
Co-operation Scheme of the Colombo 
Plan to advise the Government of 
India on the setting up of a Tractor 
Testing Station in India; and

(b) if so, the nature of advice ten­
dered by him and when the station is 
proposed to be set up?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) Y«s.

(b) The services of Mr. Wright have 
been obtained under the Colombo Plan 
to advise the Ministry of I'ood and 
Agriculture regarding setting up of a 
Tractor Testing Station. Mr. Wright 
Joined on 31st January, 1055 and is 
studying the situation. It is not pos­
sible at this stage to say when the 
Tractor Testing Station will be set up. 
A detailed plan will be prepared after 
a complete report from Mr. Wright has 
been received.

State  T ra d in g  in  S u g a r

*530. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be 
pleased to state whether in view of 
the profits made as a result of the 
State trading in sugar, Government 
propose to continue the Scheme?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): The State trad­
ing in sugar is being continued not 
for the sake of any oroflts but to en­
sure adequate supplies of sugar at rea­
sonable prices.

W heat P r o d u ctio n

•531. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) what is the quantity of wheat 
produced in the year 1954;

(b) whether the maximum limit fix­
ed under the Five Year Plan has been 
reached; and

(c) if so, the quantity in tons pro­
duced?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) to (c). A 
statement giving the relevant infor­
mation is laid on the Table of the Lok 
Sabha. [See Appendix III, annexure 
No. 42].
M e t e o r o l o g ic a l  W a r n in g s  to  F i s h e r ­

m e n

*532. Shri S. C. SamanU: Will the 
Minister of Conununlcatlons be pless* 
9d to state:

(a) what arrangements have been 
made to forewarn the fishermen of 
coastal areas about impending bad 
weather before they set out for fish­
ing;

(b) whether fishermen will get in­
formation directly from the Meteoro­
logical Department or through some 
agency; and

(c) the names of the ports that will 
be immediately benefited by the.se ar­
rangements?

The Deputy Minister of Conuni 
cations CShri Raj Bahadur): (a) to
(c). A statement giving the required 
information is laid on the Table of 
the Lok Sabha. [See Appendix III, 
annexure No. 43].

H il l  A l l o w a n c e  to  R a il w a y  
E m p l o y e e s

*533. Shri Hem Raj: Will he
Minister of RaUways be pleased to 
state:

(a) whether any representations 
have been received for the pa3nnent 
of Hill and Compensatory allowances 
to the railway employees of Simla and 
the Kangra Valley Section of the 
Northern Railway; and

(b) if so, the decisions taken there­
on?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
Shri Shahnawaz Khan): (a) Yes.
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(b) The Board have sanctioned the 
same allowances and on the same 
rates and conditions as are applica­
ble to the P. and T. Department staff.
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A ccidents in  D igw ad ih  Co l l h r y

106. Shrl P. C. Bom: Will the Minis­
ter of Ladoar be pleased to state:

(a) whether it is a fact that a coal 
seam at Digwadih Colliery in the 
Jharia coal-flelds caught fire on the 
2nd January, 1955;

b̂) if so, the clauses of the fire;

(c) the steps taken to control it;
(d) the estimated loss to coal pro­

perty due to the fire; and
(e) the number of mine workers re* 

trenched as a result thereof?

The Minister of Labour (Shrl 
HLbandubhai Desai): (a) Yes, thick
smoke was noticed issuing out of a 
shaft connected with No. 15 seam oa 
the I t January, 1955.

(b) As far as is known at present,
it was apparently not a case of spon­
taneous heating but one of small 
local fire.

(c) The affected area has beeo 
sealed off.

(d) As it appears to be a case of
small local fire, there should not be
much loss of coal. The extent of the 
losj is not at present known.

(e) Nill.

L eave R eserve

107. Shri Ramananda Das: Will the 
Minister of Communlcatioiis be pleas­
ed to state:

(a) whether it is a fact that the 
Postmaster General, West Bengal 
Circle has not yet sanctioned leave 
reserve staff in the P. and T. Motor 
Services despite the orders of the 
Director-General in this regard; and

(b) if JO, the steps taken in the 
matter?

The Deputy Minister of Communi­
cations (Shrl Raj Bahadur): (a) and
(b). Yes. The leave reserve staff is, 
however, stated to be not necessary 
because the number of vehicles actua­
lly on the road is far less than the 
strength of the permanent drivers.
The position will however be review­
ed.

R  M.S. V an  D r iv e r s

108. Shri Ramananda Das: Will the 
Mini ter of Communications be pleas­
ed to state:

(a) whether it is a fact that the 
drivers of R. M. S. Vans in Calcutta are
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required under compulsion to perform 
duties over and above the normal 
working hours due to paucity of staff; 
and

(b) if so, the steps Government pro­
pose to take in the matter?

The Deiraty Minister of Communi- 
catlons (ShH Raj Bahadur): (a)
Sometimes a driver of an R. M. S. 
Van in Calcutta may be required to 
perform overtime duty not due to 
paucity of staff but on account of 
some administrative need.

(b) Does not arise.

M ail  V ans

ie9. Shrt Ramananda Das: Will the 
Minister of Commuiiicatioas be pleas>
ed to state:

(a) whether it is a fact that 
dilapidated vans without road-worthi- 
ness are being used at Calcfittf for 
conveyance of mails; and

(b̂  if so, the steps Government 
propose to take in the matter?

The Deputy Miuister of Communi­
cations (Shri Raj Bahadur): (a) and
(b). Only road-worthy vehicles are 
put in service. It is, however, pro­
posed to replace shortly 33 vehicles 
which have done large mileages by 
new ones.

C entral T elegraph O ffice for 
B aroda

110. Dr. Amin: Will the Minister
of Communications be pleased to 
state:

(a) whether any representation has 
been received from the people of 
Baroda for the opening of a Central 
Telegraph Office in Baroda; and

(b) if so, the decision taken there­
on?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) Yes.
very recently.

(b) The late;t traffic statistics . do 
not justify conversion of the exis­
ting Telegraph branch into a Central 
Telegraph Office.

P h a bm aceu tical  E n q u ir y  CoMMrrm
111. Dr. Amin: Will the Minister 

of Health be pleased to state the 
action taken by Government on "he 
recommendation made by the 
Pharmaceutical Enquiry Committee 
that the administration of Drugs Con­
trol should be centralised for the 
uniform and effective enforoetnent of 
the Drugs Act?

The Minister of Health (Rajkumari 
Amrit Kaur): The views of the State
Governments have been invited on 
the recommendation made by the 
Pharmaceutical Enquiry Committee.

The same waj also placed for con­
sideration before the Central Coun­
cil of Health at their meetinc recen­
tly held in Trivandrum.

C o-o p e r a t iv e  F r a m in g

112. Shri Kami Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern­
ment have received any proposals 
from the Government of Rajasthan for 
the development of co-operative farm­
ing; and

(b) whether any amount has been 
allotted for this purpose?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) No, Sir.

(b) The question does not arise.

U rban  W a te r  S u p p l y  and S a n it a t io n  
S c h em e  fo r  R a ia st h a n

113. Shri Kami Singhji: Will the
Minister of Health be pleased to 
state:

(a) the amount allotted to the 
Rajasthan Government for the 
development of urban water supply, 
drainage and sullage schemes during 
the first three years of the First Five 
Year Plan; and

(b) the names of the cities and 
towns for which the schemes have 
been approved?
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The Minister of Health (BAjknmari 
Amrit Kaur): (a) NIL

(b) No schemes were received from 
the Rajasthan Government during the 
first three years of the First Five 
Year Plan and as such the question of 
approving any such schemes does not 
arise.

Express  T rain

114. Shri Kami Singhjl: WiU the
Minister of Railways be pleased to 
stete;

(a) whether any proposal for start­
ing an express train from Bikaner to 
Delhi has been received by Govern­
ment; and

(b) if so, the decision taken there­
on?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
No such proposal is traceable.

(b) Does not arise.

R ail  R outes

115. Shri A. N. Vi^alankar: Will
the Minioter of Railways be pleased 
to state:

(a) the number of passengers who 
travelled during 1954 from—

(i) Pakistan to India.
iii) India to Pakistan, by the 

Rail Routes open between 
India and Pakistan; and

(b) the names of the Rail Routes 
that are open between India and 
Pakistan and the amount of earnings 
from these routes?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)

(i) 4,72,426 passengers tipvelled 
from Pakistan to India; and

(ii) 5»58,851 passengers travelled 
from India to Pakistan and

(b) The following are the rail routes 
open for traffic between India an  ̂
Pakistan. The information regarding 
^Mmalngs derived from each route Is

being collected and will be plar«d 
on the Table of the Lok Sabha whaa 
received. .

Name of Rail R<mt9$
Eastern Railway

1. Ranaghat (India) Darsana
(Pakistan).

2. Bongaon (India) Benapola
(Pakistan)»

North Ea$tem Railwav
3. Radhikapur (India) Parbatipur

(Pakistan). '
4. Gitaldah (India) Lalmanirhat

(Pakistan),
5. Changrabandha (India) Patgram 

(Pakistan),
6. Karimganj (India) Kulaura

(Pakistan),
7. Haldibari (India) Parbatipur

(PakisUn),
Northern Railway,

8. Amritsar (India) Lahore
(Pakistan).

S h ipping  T onnage

116. Shri Raghunath Singh: Will the 
Minister of Transport be pleased to 
state:

(a) the total Indian owned shipping 
tonnage at present; and

(b) the percentage it bears to the 
world tonnage?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
4,68,110 Gross Registered Tons.

(b) About half per cent.

Internal At-a Siiivicus
117. Shri Morarka: Will the Minis­

ter of Comnnlcations be pleased to 
state:

(a) which of the internal air ser 
vices is most paying;

(b) route on which the traffic is 
heaviest; and

(c) the name of the air route whlcn 
is incurring loss and is not self­
supporting?
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The Deputy Minister of Commiinica- 
liou (Slurl Raj Bahadur): (a) Cal-
cutta-Gauhati.

(b) Calcutta-Agartala.
(c) In an integrated S3rstem of air 

transport operations, it is ordinarily 
diflftcult to single out precisely the 
route which is the most paying or so 
say which routes are not self-support­
ing. Normally, the route where 
“load factor” is the highest should be 
the most paying route and those where 
the *‘load factor” is less than the 
break-even” level are not aelf-sup- 
porting. But the position is compli­
cated by the fact that fares are not 
uniform on all routes. In the light 
of the above remarks the routes given 
in the appended statement cannot be 
held to be self-supporting [See Appen­
dix III annexure No. 441.

P rin tin g  P resses in  India

118..Shri Bibhuti Mlshra: Will the 
Minister o£ Labour be pleased lo 
State if th e  information is available;

(a) the number of printing presses 
in India State-wise;

(b) the total number of workers 
employed therein; and

(c) the wages paid to workers in 
different States?

The Minister of Labour (Shrl 
Khandubhai Desai): (a) to (c).
Available information is placed on the 
Table of the House. [See Appendix
III, annexure No. 45].

Indian T elephone Industries

119. Shri K. G. Sodhia: Will the
Minister of Communioations be pleas­
ed to state:

(a) the parties to whom the goods 
manufactured by the Indian Tele­
phone Industries are generally sold;

Cd) the prices of different articles 
and how they compare with those of 
similar articles of foreign manufac­
ture; and

(c) the value of its cMroducts which 
were purchased by the Posts and 
Telegraphs Department during the 
year 1953-54?

The Depaty Minister of Conmiunl- 
cations (Shri Raj Bahadur): (a)
Major sales are to the Posts and 
Telegraphs and Railway Departments, 
but some business firms arid organi­
sations also make a few purchases.

(b) The prices of main articles 
manufactured by the Indian Tele­
phone Industries are compared below 
with those of the imported ones:—

I .T .I . 
cost of 

production

Imported
prices

Rs. Rs.
Auto desk tele­

phones each 89-0-0 I I I - I I - O
C.B. desk tele­

phones each 6 6 -0 -0 8 9 -2 -n
Dial, each 17-12-0 22-5-0
Uniselector bank 

platL^fi (for 
I3000 nos.) 2 6 3 -0 -0 3 6 0 -0 -0

Relav (BJR. 1346 
AZR) each 1 8 -4 -0 2 I - I 0 -0  V

R ela y  (BJR. 1841 
AZR) each 22-5-.) 2 4 -1 3 -0

Single Channel 
Carrier 9,650-0-0 1 5 ,6 50 -0 -0

(c) Rs. i,I9,3I>722-o-o.

S ugar  R efinerixs

120. Shri K. C. Sodhia: Will thê
Minister of Food and Agrioalture be
pleased to state whether Government 
levy any excise duty on the products 
of the sugar refineries and if so, how 
much?

The Mtnlster of Food) and Agricul­
ture (Shri A. P. Jain): No sugar
refineries have yet been established 
in the country. Imported raw .sugar 
is being refined at present by some 
of the existing sugar factories and 
such refined sugar is subject to ex­
cise duty at the same rate as appli­
cable to sugar produced from sugar­
cane by the factories.
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Ov er se a s  CoMMuincATiONS 
S erv ice

121. Shri K. C. Sodhia: WiU the 
Minister of Communicatioiis be pleas­
ed to state:

(a) the names of. the Indian News 
Agencies which have been granted 
facilities of sending their press re­
ports to foreign countries by the 
O verseas Communications Service;

(b) the terms of business and the 
nam es of the countries for which this 
facility  exists; and

(c) the reasons w hy other agencies 
do not avail of this facility?

The Deputy Minister of Gommuni- 
eations (Shri BaJ Bahadur): (a) The
fac ility  of sending news transmissions 
to foreign countries has been given to 
the Press Trust of India only so far.

(b) The service is at present in an 
experim ental stage and a charge of 
Rs. 900/- per transm itter for two 
hours daily service is levied. The 
P.T .I. are sending their press reports 
to Japan , Nepal and Afghanistan only 
at present.

(c) The service is at present in an 
experim ental stage and the question 
of extending the facility to olhernew s 
agencies who apply for it would be 
considered when sufficient technical 
equipment is available with the Over­
seas Communications Service.

E m ploym ent  E xchanges

122. Shfi D. C. Sharma: Will the 
M inister of Labour be pleased to 
state:

(a) the number of Matriculates, 
who registered themselves with the 
E r r>loyment Exchanges in 1952, 1953 
a n j 1954 (State-w ise);

(b) the number amongst them who 
had some technical qualifications; and

(c) the number of those who were 
found employment through the res­
pective Exchanges?

The Minister of Labour (Shri 
Khandnbhai Desai): (a) and (c). A 
statement is placed on the Table of the

Lok Sabha. [See Appendix III, anne  ̂
xure No. 46)

(b) This information is not avail­
able, as no separate statistics are 
maintained in respect of matriculates 
possessing technical qualifications.

A ccidents in  Coal M in e s "

123. Shri T. B. VltUl Bao: WiU the 
Minister ^  Labour be pleased to 
state:

(a) the number of workers in­
volved in fatal accidents In Coal 
Mines in the year 1954;

(b) the number of cases In which 
prosecutions  ̂were laimched against 
the management;

(c) the number of prosecutions that 
resulted in conviction; and

(d) the number of workers killed 
per thousand persons employed and 
per million tons of coal raised?

The Minister of Labour (Shri
Khandubhal),: (a) 331.

(b) 14.
(c) The cases are still pending.
(d) According to provisional cal­

culations, the figures are 0.98 and
9.0 respectively.

Em ploym en t  Exchanges

124. Th. fAkshman Slnfh Oharak:
Will the Minister of Labour be lOeaa*
ed to state:

(a) the number of Intermediates 
who registered themselves with the 
Employment Exchanges for the last 
three years (Statewise);

(b) the number amonjgst them who 
have technical qualifications also; and

(c) the number who got employ­
ment through these Exchanges during 
the above period?

The Bflnistcr of Labour (Sbrt 
Kbandubhal Desal); (a) and (c). 
Statistics are available only from 
October, 1992 and aie given in a
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statement placed on the Table of the 
Lok Sabha. [5ee Appendix HI anne- 
xure No. 47],

(b) Information about Intermedi­
ates possessing technical qualifications 
also is not available, as at present, in 
the case of educated persons statis­
tics cl'registrations are neither col­
lected nor maintained by Trade Cate­
gories.
T reight R ates fob Iron  and M anga­

nese O res

125. Shri Deogam: Will the Minis­
ter of Transport be pleased to state: •

(a) the year in which the first of 
Indian Iron Ore shipment* was effec­
ted to Europe from Calcutta;

(b) the freight rates of the Confer­
ence Liners at that time from Cal­
cutta to Hamburg, Antwerp, Rotter- 
<iom and Bremen;

(c) whether it is a fact that the 
Calcutta Continental Conference Lines 
have kept a Deferred Rebate System 
on shipment of Iron Ore and Manga­
nese Ore from Calcutta to Continental 
European Ports viz,, Hamburg, 
Antwerp, Rotterdom and Bremen; 
and

(d) whether it is also a fact tha% 
this deferred rebate which is flv® 
shillings a ton is liable to be forfeit­
ed, if any shipper ships cargo by 
Chartered Steamer, in following 3 or 
6 months of his last shipment in Con­
ference lines?

The Deputy Minister ci Railways 
and Transport (Shri Alagesan): (a)
and (b). It is understood that the 
first shipment took place in 1950 and 
that the freight rate at the time was 
about 45 shillings per ton nett.

(c) and (d). Yes. The system of 
paying deferred rebates to the ship- 
perj has been prevalent for some time 
in Calcutta and other ports in India. 
The rebate is paid to shippers after 
6 months provided the shippers have 
not in the meantime made any ship­
ments by chartered or non-conf«»

rence lines vessels. It is however 
understood that according to Con­
ference rules a shipper is at liberty 
to charter a vessel for his own 
cargo without forfeiting his claim to 
deferred rebates provided this is 
done with the approval of the Con­
ference. It is also understood that 
the Calcutta Continental Conference 
Lines have very recently introduced 
nett rate ssrstem in lieu of the defer­
red rebate system so far prevalent.

R a il w a y  P ersonnel

126. Pandit M. B. Bhargava: Will
the Minister of Railways be pleased 
to state;

(a) the number of Wireless Opera­
tors and Maintenance personnel work­
ing on the Western Railway at present;

(b) the percentage of confirmed 
Wireless Operators and Maintenance 
personnel among them;

(c) whether it is a fact that the 
percentage of confirmed personnel on 
the operating side is comparatively 
less than that on the maintenance
ŵ jde;

(d) if so, the reasons therefor;
(e) whether it is a fact that there 

are practically no avenues of promo­
tion for operational Wireless person­
nel over the Western Railway and nc 
uniform policy has been laid down by 
the Railway Board for different Rail­
ways;

( f )  the number of various grar̂
of th;’ Wirolcv:: vx *
ov’c: d.Ucrciil Indian

(g) whether it is a fact that the 
operational Wireless personnel have to 
discharge arduous and strenous 
duties and they have l>een classified 
as Intensive inder the Hours of 
Employment Regulation; and

(h) if so, what are their rostered 
duty hours and whether any relaxa­
tion or change in their duties has 
been laid down at an advanced age 
of the operational Wireless personnel?
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The Deputy Minister of Railways
and Transport (Shid Alagesan): (a)

Wireless Operators 76
Maintenance Personnel 49
(b) Wireless Operators 89%

Maintenance Personnel 61%
(c) No.
(d) Does not arise.
(e) No, Sir, there are avenues of

promotions for Wireless Oi>erators on 
the Western Railway e.g. Inspectors
Wireless Traffic and Chief Inspector
Traffic. Different Railways have got
their own avenues of pronioUun.

(f) There is only one grade in the
prescribed scale of pay Rs. 80—5—120 
EB—a—200—10/2—220 on aU Rail­
ways.

(g) and (h). Wireless Operators
have been classified as ‘Intensive* or
^Continuous’ depending on the nature
of traffic prevalent on Wireless links.
'Intensive* clasjiflcation provides for
duty of 15 hours per week and *Con- 
tinuoiis* 54 hours per week. No
relaxation in the roster is made on 
account of age of individual Opera­
tors.
COBCPENSATORT AND HiLL ALLOWANCI

TO P ostal  E m ployees

127. Shri Hem Raj: Will the Minis­
ter of Commanlcatloiis be pleased to
state:

(a) whether any representations
have been made by the Posts and
Telegraphs employees of the Kangra
Postal Division for the payment of
Compensatory and Hill Allowances;

(b) if so, when; and
(c) the decision taken thereon?
The Deputy Minister 0/  CommaBl-

eatfons (Shri Raj Bahadur): (a) Yes.

(b) On 14 .9-53, 25-2-54. and
8-10-54.

(c) The matter is under considera­
tion.

P ay»aent by Credit N otes on R a il w a y s

128. Shri Deogam: Will the Minis­
ter ol' Railways be pleased to stcto*

(a) the names of firms enjojring the
facility of payment by Credit Notes
for goods transported to Calcutta
(K. P. Docks) at present;

(b) the amount of security deposit­
ed by each firm separately;

(c) the average transaction of
freight of each such party during the
half year July-December. 1953 and
the monthly average thereof;

(d) the number of firms which
failec to pay the Credit Notes;

(e) The amount of security is shewn
their facility of Credit Notes payment
and the amount which has been
drawn in excess; and

(f) the names of the firms and the
amount drawn in excejs?

Tho Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and < b). A statement giving the re­
quired information is attached. [5««
Appendix III, annexure No. 48J.

(c) The information is being collect­
ed ai)d will be placed on the Table of
the House.

(d) NiL
(e) the amount of security againsi

in tho attached statement. No amount
in excess of the security hss bew
drawn.

(f) NIL
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LOK S A B H A  D E B A T E S  

(Part II— ^Proceedings other than Questions and Answers)

9 3 *

LOK SABHA
'Thursday, 3rd March, 1955

The Lok Sabha met at Eleven of the
Clock

J S a r d a r  H u k a m  S in g h  in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

12 N oo n

RAILWAY BUDGET FOR 1955-56 
G en e ra l  D is c u s s io n

Mr. Chairman: Now, we have to re­
sume the discussion on the Railway 
Budget. Mr. Ganpati Ram was on his 
legs. He has already taken 9 minutes 
yesterday. So, he has six minutes left.

A very large number of hon. 
Members are very anxious to 
speak. If it be the will of the House 
that more Members should be accom­
modated, then we shall have to redu^e 
the time.

Hon. Members; Yes.
Mr, Chairmaa: If this be the \̂ ish of

the House, we can reduce it normally
to ten minutes.

Shri T. B. Tittal Bao (Khammam):
Could we know whether the Miniftter 
will reply today or tomorrow?

Mr. Chairman: The hon. Minister will 
reply to the debate tomorrow. We have 
got time up to the end of today. I 
will ask Mr. Ganpati Ram to continue.

Hon. Members already know there is 
an over-all time-limit for the Railway 
Budget, its general discussion and the

677 LSD
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Demands. Therefore, if the hon. Min­
ister replies tomorrow, then that time 
would be taken from the Demands al­
location. That should be clear to us, 
because the over-all limit cannot be
increasecT.

(tvjidi —

^ ^

^  I ^

^  I *1 ^  aif?

^ 4
^  I M W i 4  w

^  tiT, ^  ^  ifp f

1. The fixation of my salary in the 
post.

2. Retention of lien on my substan­
tive post

3. Channel of promotion for future 
advancement.

^ W VT I
^ ^ »T?IT *IT

h) id ? fk if  ?5n3 ^
?fTF ^  ^  4

5rT^PTT I ^  aTR^RTT WV l̂j?r

T̂?JT 1 T̂cT 3ff? V^*ff

IT^RT ^  t te lf h r  3rlV

^  ^  A rv ftA r ^  f  i f 4

f*T5RT I
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m ]

Ri-k-k  ̂ ^

^ ^  711^5 anfiRRf ^  4  I

JiHT #  H  ^  aiRrniTT M t o ?
^l^«l  ̂*i'̂ <̂ 4 3nf<69if ^
^  T ^  q r̂ ^trt i

3PT ^  ^  lit ^
f  iTH*r 4

V y?<*fl •qî  ni ^  I ^  ^TiH ^

f i f i n e ^  4 q fT  f  ^  ^
^  ^  ^ f  \ ^  

^  ^  snftw ^  qiR 
HiH *̂>1 c "Hl̂  € ^  [̂Ti tild
^ f K  ^  ^  TIT «n 3(i^ ^ O  q-0

ijiro qm ^  f W  #  I ^i^TT
^  ^  v-o*v» sp ^  ^
^T?n ^  ^  h n  H  t ^ o  TO w o  ^

f?RT I ^
 ̂*H CH ^   ̂•! Ĉ l̂ li

BT^ ^  fsFT JIJĴ bII?*4 ^ K  ^RT ^

t fr^ h R R - ?*T?RT 1

|1T^ in »  TT^TFRT ^

^  iiW g*r
^  ^  3TT, ^  ^  i
3TFRiT fcR P T  |"^RT ^  *pT

^  n̂r̂ r ^  snw  hi
^  f*3B ^  <TX!iW ^ aift WvfRT «  ^  cff»T 

^  >d ^  '3TTT ^W ^  ^
g jt t r o  ^  I

^  ^  <rH(« ^  3rf? F̂vTRT B ^

T 5 T ^  ^  h H ' f "  I ^RT trf*? ^

f=r <ii^l?‘iTĤ̂  ^ ^  ^  <
5NpT  ̂ c T ^ ^  5T îpTT̂ Î ’W? V5r ^Rli 
f  I f w  ^ îsjffefR' ^  ^
«l*fl *?T 'd*l^ l «!> ̂ *11 *1T ^

^*hFTV5T ^  "fiVPraT ^  ^

jfl fiRHT I »lt7T ^  ?Tff
^ 'IF^ ^  ^  ^  »ft JTR

«iT 3rft m?rf**ii*J tf fJafefl
f W ?  w = T ^  ?ff ^  ^  (?̂ ^ -g

^ f^TcrfW 1̂= IT̂  <
^  arrar «rr arf?

apivft f̂ Trfs ^ 5<v ?r h'^M 'fyn
^ f :  '

“We recommend that a careful
investigation of the problem should be 
made and suitable modification of 
Train Examiners’ grade allowed so that 
this dass of staff may not smart under 
the sense of injustice and may not 
suffer from any feelings of frustration.’*

^  iTPFfhr ^  ^ flT
^  ^  T̂Tŝ T =91^

T^fpf RQ-R’ k̂ ^  ^  ĥrzn f  \ ^  ^  
îTO" ^  ^  arf? ^  \d^ î '?5THT ^f^rn

^  I ^  CR ^  f^r^IT ^  I ^3iW

JTFTf ^  ^i?et) ann
"ttiw  ̂ arf? ^̂ ira" y ^  oTmi" ^
^  a  f  ^ ^  ^  ^ f N ^ f M  ^

if̂  3nq- ^  ^
f  ^  f*Tw I ^  ^

f  nA ^  ^
■CJI5 r̂ i ^  I f i r  ’T? xfTlpTT ^  wf?

^  WTPT Tqiji i

arpf ^ij*n xii^qi ^  !̂ai) 3TFn̂
^̂ HFT ^  ^  s d W ^  aft

^ f?R ’̂ e.o' T q fw r ^
^ 0̂ tTRT 3if? *ft  ̂ V<t h 

3TTS lî  f f a l TH 3̂TT R30 t)"
^  ^  I ^  ?2|? 3TPT̂

 ̂ ^  ^  f  ?3f) ^
H  rpfi HH*jTs?4> ^  nfTTknT ^ ien?

?r*Tfn ^̂T?TT ^ F̂T ’T? 
arf̂  ^  3F̂ =55rTvfNTrB
Î!BT ^ I *l?r aiTT̂  v i ^  ^
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siPT 1 t?iR ^  1

: JTPFfhr ^ 4 ^  3R-
^?iT I nRrfhr ^  

^  fjTcRTT I

I

^  »m^?r ?T1T : iTRT 3lf?
#  I f W  iTlFFfhr ?f^ T^t̂ M ^
^  ^  ^  ^  JTfrr ^
^  ^  3Rn W ^I4,^  ^  W5R

^  gfft ^  P̂RIT ^  
^  I ^Tn^ipH hr

^ 3TmRH «TT ^ fT=n̂  
^ f  trĉ fN%5T i", ^
W^THT I fT p f ^  'Tfcf ^  ^

#  I ^  gnr^^m i ;  stft frr t? « th

^  I

W  Ip  3ff  ̂ ^TflTT ^  I ^  4
wji^v^r ^  ?n g ^ -

/ ct4 ^  <?)1̂  «r<i*i
^  fTT 5TTf̂  qi 1 ^
^  ^  f̂Fjf I

Mr. Chairman: The speech of the
hon. Mehiber shall be deemed to have 
been concluded. I am calling upon 
the next member.

Shri Vallatharas (Pudukkottaj): Du­
ring the last f iv e  years we have had 
the experience of the integrated rail­
way system and the effects and the 

■defects of the regrouping system. At 
this stage, we have got lot of material 

3u b j 2c t e d  to the discussions of the Rajya 
Sabha and this Sabha and also public 
comments as to what the defects and 
the merits of the institution are that 
we can comment upon. I would try 
to eliminate all common factors which 
have been discussed so far and concen­
trate myself upon a prospective 
fact in which the Government have 
faHed to discharge their duty with a

foresight and a perspicuity which must 
have been the attending characteristic 
as a result of the experience that they 
have gained during the last five years.

True, that the integrated systan has 
proved a successful one. The finance of 
the railway institution is sound and 
the working of the railway has also 
been stabilised to a very appreciable 
extent. Even if the Government and the 
Ministry may falter, the railway insti­
tution and the track will not falter. But 
this is not the satisfaction we should 
derive at this stage. The working of the 
institution should show that not only 
lias it discharged its duty and work so 
far, but that it has paved the way for 
a future progress, I feel that the Plan 
which has guided us during all these 
five years has to guide the railway in­
stitution also. The Convention Com 
mittee which has submitted its report 
quite recently seems to dominate over 
the future fate of, the railway system, 
not only in the matter of divi­
dends, but also in regard to the 
fact that this railway institution 
should form a primary and resource­
ful feeding source for the Gene­
ral Revenues—that is being stabilised 
now. Whether I agree with the four 
per cent dividend or not Is a different 
question altogether, because some time 
has to elapse before we shall have to 
think about a reorganisation of the 
railway institution by which it should 
be made totally independent, even as 
regards the liability of the payment of 
the dividend of four per cent to the 
General Revenues or any other obliga­
tion of a similar nature. But at pre­
sent, as we look into the things, the 
observations of the Railway Conven­
tion Committee, 1954 are of absolutely 
no help; there is no help given to the 
railway institution, by which the insti­
tution can take some hints for adopt­
ing a bold and resourceful policy to 
expedite its working capacity, and also 
to enhance its earnings and resource? 
to an appreciable degree.

The years 1951 and 1952 were years 
of heyday for the Railways; that was 
the time when international trade, and 
movement of foodgraihs into the coun­
try and outside the country from the
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[Shri Vallatharas] 
ports to the inland, etc. had all led to 
an increase in the earnings. But after 
1952, in the years 1953 and 1954, there 
was a temperate attitude in regard to 
the movement of goods. That shows that 
the movement of traffic both passenger 
as well as goods, has become normal. 
In my view, it seems that all possible 
resources for expanding the sources 
of revenue during these four years 
have reached a climax, and at this rate, 
given the conditions now existing, we 
cannot except to increase the freights 
and fares by any appreciable degree 
so as to increase the general earnings 
of the railway institution.

It is in this context that we shall 
have to consider how far the Plan will 
be able to help us. The Plan has con­
ceived of the working of the road sys­
tem, the ship system and the airways 
along wilh the railways. But it is a 
pity that there is ^o attempt to co­
ordinate all these four systems. Even 
though the Minister in charge of Trans­
port and Railways happens to be the 
same person, yet the differences that 
arise between the two main systems 
are not able to be reconciled at the 
proper level and at the proper time 
effectively. That has led to a sort of 
decline in the efficiency of the working 
of the two systems. I do not want to 
detail these instances, because I have 
seen from the remarks of the hon. 
Minister as well as the other hon. 
Members who have dealt with this 
particular point last year as well as 
this year, that such a decline in effi­
ciency has been noticed.

So, I would suggest that the co­
ordination between the Railways, the 
road transport system, the airways, and 
the ship system, should be entrusted to 
a common commission, which should 
lay down a co-ordinated policy. In 
the Plan, I do not see any such attempt 
to co-ordinate the policy of these four 
systems. Unless these four systems 
are co-ordinated properly, I am afraid 
there is absolutely no chance of the one 
helping the other* .or of a mutual trust 
being established J>etween all the four 
systems, or of an increase in the com'

mon efficiency with a view to improving 
the conditions of earning, as weU as the 
utility of the transport system in the 
country. I would suggest at this junc­

ture. that a commission should be ap­
pointed, just like the Transport Com­
mission in England and elsewhere, to 
go into the question of a speedy co­
ordination between all these four ins­
titutions with necessary changes in their 
working systems, so that the efficiency 
of these four institutions could be inde­
pendently and jointly enhanced.

I now come to the question as to how 
the earnings of the Railways can be 
improved in any other way. The 
only way. in my opinon, by which the 
earnings of the railway institution 
can be improved at the present level 
is only by a resort to the exploita­
tion of those vast areas in this country 
where the transport system has not 
so far been introduced. I would suggest 
that a separate committee should be ap̂  
pointed to analyse this position, and 
to take stock of the facts, so that the 
working system of the railway institu­
tion may be enabled to extend and ex­
pand itself into those areas at the ear­
liest opportunity possible. Unless those 
vast unexploited areas are approached 
and exploited, it is not possible to 
achieve any increase in the earnings. 
How far the present Ministry is able 
to appreciate this can be seen from a 
hint given by the hon. Minister in the 
course of his speeches made during the 
last two years, namely that the resort 
to the exploitation of the interior parts 
will lead to the enhancement of the 
industries and the activities in the 
mineral field, and the larger movement 
of traffic that would result therefrom 
would result in an increase in the 
earnings of the railway institution. 
That is a good augury which he has 
hinted at already, and I wish that that 
attempt gets materiaUsed at the earUest 
opportunity possible.

So far a« the situation at the present 
moment is concerned, leaving aside the 
satisfaction which is there on one side* 
we find that there is the greatest dis­
contentment over the activities of 
the Ministry in another direction. This
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Government is a government of the 
people. The conception that some peo­
ple are the owners of the Railways, and 
that the others who are the passengers 
should pay for the services, is a con­
ception which should seek revision at 
the earliest opportunity. But I am not 
going to dwell on that point now. I 
■would only like to say this much for 
Ihe present, namely that the railway 
passengers are now said to form a 
bloc, who should contribute in a fixed 
manner to the General Revenues every 
year, and also permanently; and with 
this end in view, the Railway Ministry 
has attempted to keep a standard 
level before them below which the in­
come of the Railways should not fall.

must be infused into these people; just 
as when the last burden is thrown off 
the camers back, the camel goes on in 
its own way, so also this sort of small 
burden which is sought to be imposed 
on th6 general public should be thrown 
off, so that the people may be bold 
enough to advance in their own way 
in co-operating with the working of the 
Plan; ottierwise, it will result in the 
destruction of the mutual confidence 
between Government and the people. 
I hope better statesmanship and ima­
gination would prevail on the part of 
Government to show these concessions, 
so far as the third class passenger fare# 
and freights are concerned.

This year, However, \he Ministry has 
come forward to show some concessions 
in regard to long distance fares and 
freights, but that should not mean that 
^hey should sit upon the mass, i.e. the 
general people, namely the agricul­
turists and the small traders who form 
ninety per cent of the population, or 
that the small distance passengers 
should come forward to compensate the 
concessions that have been given to 
iong distance passengers as well as 
goods. This i* nothing but scrapping 
the mass, a mass that has already been 
^eeced and famished by the ravages 
of season as well as other artificial 
reasons during the last two or . three 
years. This kind of a scrapping of 
the mass cannot at all be allowed fur­
ther. The better gesture, therefore, on 
the part of the Ministry would be to 
see that the fares and freights for third 
class are not touched at all even for 
short distances. This concession to the 
third class passengers would not upset 
';he total earnings of the railway insti­
tution or the working of the railway 
institution to any extent. Such a ges­
ture is absolutely necessary in the pre­
sent context, because it is the general 
public, it is the majority of the popula­
tion, who resort to short distance tra­
vels for purposes of trade and other 
things, and they are the people who are 
to shoulder the burdens of Government 
and the working of the Plan in the fu­
ture years. Some sort of confidence

As for the efficient working of the 
institution, I find that regrouping has 
not shown any improvement. I would 
not like to go into the details of this 
matter at any length. In England, re­
grouping had begun somewhere about 
the year 1920 or so, and so also in the 
U.S.A., South Africa, Germany, France 
and other countries in the world; in 
India also, the attempt to integrate and 
regroup had begun about the same 
time. In England, you will be pleased 
to see that more than 1000 private com­
panies were in existence at the early 
stages, but they were all integrated, 
and a reorganisation took place. Statis­
tics would show that an expenditure 
of about £8 crores was reduced to 
about £5:75 crores soon after regroup­
ing and integration had taken place; 
and a saving of nearly £2 crores was 
reflected subsequent to regrouping. 
That means that the overall expendi­
ture in the operational field as well as 
in the administrative field was easily 
grappled there. But here in India, des­
pite the fact that you have got tlie ad­
vantage of studying the process of 
amalgamation and savings in the other 
countries since 1920 onwards, you have 
not gained by their experience. After 
regrouping has taken place, we find that 
the expenditure in our country has been 
increasing; no doubt, the income also 
has been increasing, but the increase 
in expenditure is eating away the in­
crease in the income. So, I would like 
to administer a caution or warning
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[Shri Vallatharas] 
that a very strong control must be 
had, so that the expenditure is not 
allowed to increase on any account.

Defective budgeting also is a partial 
reason for the chaos now existing in 
the railways. . Recently the audit report 
has given a hint about the defectivre 
budgeting but it is not so serious as 
we found it in the previous years. But 
anyway, defective budgeting should be 
attended to with promptitude and the 
defects must be rectified.

In future, so far as the railway sys­
tem is concerned, there must be a fact 
finding committee to analyse the posi­
tion and see how far regrouping Las 
resulted in economies, how far econo­
mies can be effected as a result of the 
regrouping. Eventually, I feel that 
there must be a bold attempt to see 
that the present regrouping itself must 
be regrouped on a very far advanced 
and liberal view. ,

So, Sir. expressing satisfaction on the 
one hand about the stabilisation of the 
railways the prospect of increasing in­
come should be based upon effecting 
large-scale economy in all our expendi­
ture in the operational and administra­
tive fields within the railways and not 
by encroaching upon the purse of the 
masses of passengers in this country.

Sbrimati Jayashri (Bpmbay-Subur- 
ban): I am glad to get an opportunity 
to congratulate the Railway Mini.<?ter 
on the improvement in efficiency in the 
railway service.

The Railway Budget proposals for 
1955-56 have a number of redeeming 
features which testify to the keenness 
of the Railway Minister and the au­
thorities to improve the present stan­
dard of our railway services. The ex­
pansion of concessional facilities to 
teachers as for students the issue of 
concession tickets during the Dusserah 
and Divali holidays, reduction of the 
price of the platform ticket from two 
annas to one anna, and particularly 
the heavy programme for procurement 
of rolling stork tor rehabilitation are 
csoncrete steos to make railway travel

more attractive and to ease the h^ndi- 
caps of shortage of rolling stock, and 
as such, they are appreciated by tlie 
public.

The three-man delegation which has 
submitted its report to the Railway 
Minister after its study tour of foreign 
railways has made some w'holesorae 
suggestions to make the railways more 
beneficial to the community. In parti­

cular, it has recommended that the 
emphasis on the provision of passenger 
amenities on the Indian railways must 
continue until all stations have attain­
ed a certain minimum standard in the 
matter of waiting room facilities, light­
ing, protection from, inclement weather  ̂
provision of drinking water, sanitation 
etc. The public appreciate all this 
effort on the part of the authorities,, 
and understand that for the implementa­
tion of all these amenities, it is neces­
sary to have adequate funds, and money 
will be required for all these amenities. 
In the Budget, Rs. 3 crores have beeii 
provided, but I would say that this 
money is not adequate for providing 
all these facilities, and I would suggest 
that this should be increased. But the 
burden should not fall on the poor 
people ̂ h p  are travelling short dis­
tances. At present, under the tele­
scopic scale that has been suggested 
the increase in the fare falls mainly 
on the bulk of passengers travelling 
short distances. The public who have 
to make frequent journeys are those 
from round about big cities, going to 
and from big cities like Bombay ard 
Calcutta in the suburban trains I 
would suiggest that the grievances of the 
suburban people, specially the daily 
card holders who will suffer due to 
this change in faVes, should be looked 
into. I am informed that perhaps to 
their case the increase might be from 
10 to 20 per cent. Similarly, in the 
case of freights also, small consignors 
will suffer and I would request the 
Minister to look into these grievances. 
The railways, I wouW say, should not 
be made a vechicle for tax collection.

There is also another injustice done 
to the suburban people by keeping tb#? 
flrst-class fares as they are. First-olast
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is cancelled in the other sections but 
first-class lares are still charged from 
suburban passen^rs, I would request 
that this matter should also be looked 
into, because from big cities like Cal­
cutta and Bombay, suburban people 
have to travel frequently with Iheir 
families; also due to the expansion of 
ndustries, cities like Bombay have ex­

panded and daily card holders come to 
Bombay and Calcutta and other big 
cities from the suburbs, I am glart 
that a Committee has been appointed 
to look into this matter and to improve 
the condition of the suburban services. 
Here also I would suggest that some 
members of the Passengers Relief As­
sociation who have been doing useful 
service for suburban Passengers 
:hould be included in this Conumltee 

60 that the grievances of the suburban 
people could be considered.

Another thing I would like to men­
tion is about the frequent cases of thefts 
also in suburban trains. Women who 
are travelling flrst>class have also suf­
fered due to this. I would request that 
some measures should be taken to safe­
guard these passengers. There is a com­
plaint against the inefficiency of the 
railway police. There seems to be a 
lack of co-ordination between the Rail­
way Administration and the railway 
police since the latter is independent 
of the former. Here also I would sug­
gest that something should be done so 
that ihe railway police can come under 
the railway administration.

The other matter is with regard to 
claims. There is also a complaint with 
regard to claims. As regards claims 
on the railways, I may say that the 
discontent of the public is on the in­
crease on account of the continued in­
crease in the claims. I would suggest 
that the problem be re-examined and 
an equitable solution found. Here I 
would like to refer to the speech of 
Shri G. D. Modi» Vice-Chairman, Re­
ception Committee of the All India 
Transport Users’ Conference and Presi­
dent the Passengers and Traffic ReUef 
Association, Bombay. Recently in a

conference, he had suggested some 
changes in the law that at present 
exists with regard to these claims. He 
says:

“There is another point which 
needs a revision of law as it ob­
tains today. Section 80 of the Code 
of Civil Procedure requires a no­
tice of two months to be given 
before filling a suit in respect of 
claims arising against the Govern­
ment including claims arising 
agaii^ the Government as owners 
and administrators of the different 
railways in the country. When the 
different railway systraos in our 
country were owned by j<^t stock 
corporations, this provision of sec­
tion 80 was not aj^licable in cases 
of claims against the then railway 
admimstrations. At that time, the* 
only notice required for claims 
arising against the railways, as 
also now. was un<^ section 77 of 
the Indian Railways Act wliich pro­
vided for a notice to be given 
within 6 months of the alleged 
loss, destruction or damage.

Now when most of the railway 
administrations have been taken 
over by the Government, notices 
are required to be given (1) as be­
fore under section 77 of the Rail­
ways Act SBid (2) to the Govern­
ment under Section 80 of the Code 
of Civil Procedure. In claims 
against Government in cases con­
cerning the Railways, a notice has 
to be given to the General Mana­
ger of the Railway concerned and 
a suit can be filed only on an ex- 
Diry of two months after service 
of such notice on the General 
Manager.”
Sir. I would now like to congratu­

late the Minister for the use of khadi 
that he has suggested to be made in the 
railway services. I would request that 
at big railway stations display should 
be made of khadi and cottage industries 
products so that the public can know 
what qualities are produced.

Another suggestion I should like to 
make to the authorities is about the use 
of loud-speakers whidi can be of Very
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£;ood service by doing propaganda for 
creating civic sense. Recently, when 
the Minister was in Bombay, he himself, 
in his speech, had said that /aiting 
rooms were made dirty because peo­
ple are spitting in all places even where 
there are basins and taps and waste 
matter is thrown wherever the passen­
gers sit. Taps are left open, lights and 
fans are not switched off and flush is 
not used. These were some of the 
Uiings about which users th^nselves 
have to pay attention. Similarly, pas­
sengers themselves are to be blamed if 
they encourage begging and imauthoris- 
ed hawking in the compartments. They 
should look upon on the railways as 
their own property and should not al­
low any damage to be done to railway 
property. In fact, the history of civi­
lisation is verily the history of trans­
port and communications. Means of 
transport and communication are not 
only the instruments of economic pro­
gress but also the agents of cultural 
and social advancement.

Shri G. D. Somani (Nagaur-Pali) : 
Mr. Chairman, I would like at the out­
set to congratulate the hon. Minister 
of Railways for presenting a better 
picture about developmental activities 
in the railways so far as their rehabili­
tation and expansion programme under 
the First Five Year Plan is concerned. 
It is really gratifying to learn that the 
railways will not only be. able to ful­
fil the target, of completing the 400 
crore target laid down in the First Five 
Year Plan, but that this target miy be 
slightly exceeded. I also welcome, 
in this connection, the assura îce 
given by the Railway Minister 
in his speech, while presenting 
the Budget as well as yester­
day in his reply in the Upper House, 
that the Railway Board are fully alive 
to the needs of our developing eco­
nomy and that they are doing every­
thing in their power lo see that the 
needs of transport will be fully met 
as early as possible

Having said so, I would like to draw 
his attehti^ to the way in which our 
Railway Board are thinking of deve­
loping the resources of the railways.

1 would like to draw his attention to the 
recommendations that were made by 
the Federation of Indian Chambers of 
Commerce and Industry that the Rail­
way Board should plan an extension 
of 1500 miles of new railways every 
year under the Second Five Year Plan. 
I was very disappointed to learn that 
the Railway Board, in their reply, sim­
ply expressed their complete inability, 
both in men and material to take up 
any such programme of development 
which is necessary to meet the growing 
needs of our vast expanding economy. 
The Railway Minister ought to knew 
that ouir CJovernment is planning Jo 
increase the production of steel from 
about 1;8 million tons that we have 
at present to about 6 million tons by 
the end of the Second Five Year Plan. 
Similarly, we have an ambitious pro­
gramme of increase in the production 
of cement from about 4 5 millio.n 
tons to about 10 million tons. 
Now, if all the steel and 
cement means anjrthing, it mesuis that 
there will be a corresponding increase 
in various other articles and other sec­
tors of our economy and, certainly, the 
way in which the Railway Board are 
planning, I am afraid, will still leave 
us in the same position as we are to­
day. We find, from the time when the 
strain was put on the railways by the 
War. that the railways have not still 
been able to keep pace with the growing 
demand that is being made on the rail­
ways by the expanding economy 
of our country. Of course. I
admit of very ample improve­
ment in various directions, but
the fact remains that the railways are 
even today not able to carry the traffic 
that is offered to them at various cen­
tres of industry. It is, therefore, de­
sirable that the whole outlook of
fhe Railway Board towards the Second 
Five Year Plan should be re-oriented 
and they should think on the same lines 
on which other sectors of our economy 
are thinking. We should not be placed 
in a position to find that while produc­
tion in other sectors is increasing, our 
transport facilities are not increasing 
to the same extent.
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Having said so much about the way 
in which the Second Five Year Plan 
is being formulated by the Railway 
Board, X should expect that the House 
■will be given an opportunity at an «ar- 
ly date to know these plans because so 
far as the Second Five Year Plan is 
concerned, the Railway Minister has 
not given any deflnile indication about 
the exact plans of development that 
they have in view in that connection. 
It is proper that the House should 
know at an early date all about the 
targets which the Railway Board have 
fixed for the Second Five Year Plan.

I would like to say something about 
our freight structure. The Railway 
Minister himself has referred to the 
persistent demand for the re-examina­
tion of the railway freight structure. 
It is really very gratifying to leam 
that some relief has been given for the 
transport of foodgrains, pulses and 
fertilisers. One would have wished 
that the railways could have gone a 
I ittle more further and done 
justice to the various other re­
presentations that are pending 
before them to serve the needs of a 
developing economy. Not only has that 
not been done, but the Railway Minis­
ter has come out with a proposal to 
increase the burden on short distance 
traffic, both for the passengers as well 
as for the goods traffic. It is really 
very surprising so far as short distance 
traffic is concerned, which is meant 
for the transport of very vital raw 
materials for the various industries 
or for the transport of their manufac­
tured goods, that there should have 
been this increase. It is clearly obvi- 
< us that the bulk of the industrial tra­
ffic on the railways is covered by the 
short distance traffic. Actual figures 
have not been given. But, I would re­
quest the Railway Minister to show, 
out of the total traffic the railways car­
ry, how much is over 1-300 miles and 
how much over 850 miles and what is 
Ihe nature of the relief that this tra­
ffic will get from the 15 per cent, reduc­
tion he has announced. My whole sub­
mission is this, that so far as .short 
distance traffic is concerned, it was 
already suffering under a great dis­

ability. When the railway rates were 
revised in 1948. Then, this telescopic 
structure brought about an appreciable 
increase in the transport charges for 
short distance traffic.

Secondly, this short distance traffic 
has to»pay some special levy and 
thirdly, even terminal charges were 
standardised in a manner which also 
increased the incidence on short distan­
ce traffic. In view of all these ir. creases 
in the freight structure for the short 
distance traffic, the Railway Minister 
himself had indicated that individual 
railways were at liberty to give con­
cessions wherever it was possible or 
wherever it was appropriate. In that 
connection, I may say, certain conces­
sions have been given. My point is 
that where there was a strong case 
for a downwai^ revision of the short 
distance traffic rates, it is really sur­
prising that the Railway Minister 
should have come forward to increase 
those rates by another 10 per cent. We 
have been told that this increase in 
short distance traffic works to about 
half a pie per mile. This is really a 
very clever and shrewd way of putting 
things. I Ihink our Railway Minister 
should have^stretched his imagination 
a little further he could have work­
ed out to an insignificant fraction of a 
pie per tola and told us in what way 
this incidence works on the industry. 
It is all very well to say that it is only 
half a pie per mile for short distance 
traffic, but what is the incidence of this 
increase on ^ e  various industries has 
been simply under-rated. As I have 
already pointed out, these various in­
dustries are suffering terribly due +0 
an inequitable burden which has been 
placed by the present freight rate 
structure on short distance traffic and it 
is not right to say that there is an in­
crease of only half a pie per mile and 
thereby minimise the incidence of the 
burden that has been imposed by the 
Railway Ministry.

Yesterday the hon. Railway MThister 
said in the other House that our rail­
way rate structure was lower than 
that of any other country in the world. 
I do not think it is really a very ap­
propriate way of comparing our rail-
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way rates with those of the other 
countries where economic conditions, 
which really form the material basis 
for determining the freight structure, 
differ so widely. But I have got some 
figures of Japan which clearly show 
how the other progressive countries, 
which want to help their industries, 
are basing Iheir fares and freight 
structure. The operating ratio figures 
for Japan in 1951-52, 1952-53 and 1953­
54 were 1014, 1010 and 0*999 respec­
tively. That shows that the national 
railways in Japan were not able even 
to cover their operating expenses by 
the freight structure and fares that 
they \^fe charging the public. We 
should not also forget the fact that the 
operating efficiency in other countries 
is perhaps far >i§her Ih f̂i what we 
have' ifi“ ^ ‘dlaV In ' thoM countries 
where railway operation has a hig deg­
ree of efficiency, if they ure not able 
to cover their operating expenses by 
the freight structure and fares which 
they have, it is hardly correct and 
hardly doing justice to the case to say 
that we have got a very low struc­
ture.

I have got also an-example of the 
coal charges in U.K. It appears that 
the coal charges work out to 35 
per cent of the entire average 
freight rate per ton per mile, but in 
ur country that ratio goes much 

higher. What I want to submit 
is that the Railway Board should 
examine the incidence aad the 
scientific basis on which the freight 
structure is based in other countries 
and the way in which they are assist­
ing the growth of the development of 
industries. Simply saying that our 
freight structure is lower than 
that of any other country is in a way 
misleading the whole significance of 
freight structure as it operates under 
particular conditions that prevail in 
particular countries. It is surprising, 
In this connection, that this should be 
brought about by the Railway Minister 
«t a time when he says he is consider­
ing fhe advisability of appointing a 
committee to go into the question of

re-examination of the whole freight 
structure. He has himself said that 
the demand for this committee has 
been persistent. Last year the Rail­
way Minister was good enough to say 
that he was examining the implications 
of revising the freight structure in 
crder to assist the developmental eco­
nomy of the country. I do not think 
anything has come out of his examina­
tion, because after one year we have 
been presented with this 10 per cent 
increase in the railway freight for short 
distance traffic. Two years ago when, 
the suggestion was made, the Railway 
Minister outright turned down the sug­
gestion. Last year he promised a 
scientific re-examination of the whole 
thing in his own department to see how 
far he can bring about a downward re­
vision of the freight structure. Now,, 
in this year’s Budget, one would have 
expected that having thought over 
the problem during this long period, 
the Railway Minister would have come 
out with a definite announcement re­
garding the constitution of this com­
mittee instead of taking certain steps, 
and presenting the committee with ai 
fait accompli. This is rather surpris­
ing particularly when the Railway Min­
ister himself admits that there is a 
persistent demand for a re-examination 
of the freight structure. I submit most 
respectfully that it is highly inappxo- 
priate on the part of the Railway Minis­
try to bring about a drastic revision in 
the freight structure when they Them­
selves realise the fairness of the persist 
tent demand which has been represent^ 
ed to fhem for a long time and the 
Railway Minister himself has promised 
that he is considering the constitution 
of such a committee. I only hope that 
the constitution of the committee will 
be announced by the hon. Railway 
Minister tomorrow because the consi­
deration has been going on for a pretty 
long time. In view of the fact that we 
are now on the threshold of an indus^ 
trial revolution there are ambitious 
plans for industrial development 
throughout the country, it would be in 
the fitness of things that our freight 
structure should be scientifically based* 
and should be designed to promote the
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development of industries and not to 
retard or come in the way of the deve­
lopment which we are seeking. As our 
Prime Minister said sometime ago, when 
you hear from any Minister that the 
matter is under consideration, it is a 
rather dangerous reply inasmuch as 
it may mean that the whole thing has 
been shelved in cold storage. I hope
• hat will not be repeated. The hon. 
Minister should have made up his mind 
and I am expecting definite an­
nouncement m his reply tomorrow, 
morning that the Railwry Board 
would agree to the constitution 
of the committee, on which the 
renresentatives of those who are the 
chief customers of ihe Railways—I 
mean, the trade and industry—should 
get a fair share of representation.

Shri S. V. Bamaswamy (Salem): I 
thank you foi giving me this opportuni­
ty for joining in praising the Railway 
Administration. The Railway Adminis­
tration has done very well indeed, but 
in striking a balance sheet, I will try 
to bring out certain facts which, I 
hope, will be remedied next year.

Going through the pamphlet Indian 
Railways 1953-54, certain rections are 
not in favour. For instance, there is 
a fall in net revenue. There is less of 
net surplus and the operating ratio has 
mcreased. The goods train s-p^d has 
fallen and in many other things also 
it shows a decrease, and instead of re­
gistering a progress, there seems to be a 
regress. On the other hand, in strik­
ing a balance sheet. I would like to 
point oilt—I am congratulating the 
Railway Administration— t̂hat the 
claims on losses and damages have fal­
len considerably from Rs. 3 crores and 
odd to Rs. 2 crores and odd. Even 
/is this amount stands, it appears to 
me that it is considerable, because we 
have to pay about Rs. 3 crores by way 
of damages and losses in i-pite of the 
enormous number engaged on the 
Watch and Ward Section. I would urge 
upon the Ministry to take great pre­
cautions to see that these claitnr a»*e 
brought down to a lesser extent. On 
the other hand, it is somewhat dis­
tressing to see that there is an in­

crease in new claims. I do no; know 
why there has been an increase and 
I hope the Ministry will look into, 
these things and try to keep down the 
claims as low as possible,

I might also congratulate the Minis .̂ 
sry on checking to ticketless travel. The 
income from checking it seems ;o have- 
risen by a few Lakhs of rupees. I 
nope the checking staff will be 
strengthened further and this loop-. 
hole closed. If for instance, we 
can minimise the loss in claims 
and damages and orevert the 
loss on ticketless travel and 
several other losses, we shall be hav-. 
ing more money to spend on new 
lines to which I shall refer shonty 
and about which my hon. friend nex^ 
to me also will speak.

Shri C. B. Narasimhaii (Krishna- 
giri): Anticipating it.

Shri S. V. Bamaswamy: One other 
factor which still distresses me is this. 
Out of Rs. 90 crores, we still have to. 
buy from abroad to the tune of Rs. 
25 crores. From page 51 of the 
port, you will find this. Take, for 
instance, the years 1947-48. Out of 
the total of about Rs. 81 crores, tbOr 
indigenous stores purchased for Indian 
Railways were to the \^lue of Rs. 74 
crores and the import was only to the 
value of Rs. 7*59 crores. Take the 
1953-54 figure. Out of a total of 
Rs. 90 crores, indigenous comes to 

64 crores and imported, to Rs. 25. 
crores. From Rs. 7 crores, it has gone 
up to Rs. 25 crores and the proportion 
to the total is also high. I do hope that 
steps will be taken to see that, as far 
as possible, indigenous materials are 
utilised.

One other point I want to stress is 
this question of , TELCO and the Chit- 
taranjan workshop. Sometime agô  
it was suggested by the Public Accounts . 
Committee that the TELCO might be 
taken over by the State. The witness 
appearing before the Public Accounts 
Committee stated that the Govern­
ment are considerng that proposal. I 
hope that the Government will not
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^ake it over. The reasons why I urge 
jfor this, are these.

The Deputy Minister of Hallways 
and Transport (Shri Alagesan): To
cut short, we do not propose to take it 

.over.
Shri S. V. Ramaswamy: Vou have 

,cut short my arguments.

‘ Shri C. R. Narasimhan: Not the
. trend of thought, anyway!

Shri S. V. Ramaswamy: No; not the 
..trend of thought. I am ^ d  that they 
, come to this decision, because I want 
Ithe TELCO to function in the private 
^sector so that we may know the per- 
*formances by comparison, and it would 
jbe better to make such comparisons. 
-I find from Appendix 21 to Volume II 
^of the Tenth Report that they have 
^furnished the comparative costs of 
-TELCO and Chittaranjan. In it, the 
. Government seems to have taken up 
the position that the cost of produc­
tion at Chittaranjan is more than in 
TELCO. For instance, in paragraph

at page 107, they say that townships 
and other amenities costing over Rs. 7 

' crores have been constrTicted, and they 
have given the figures for the main- 

j'tenance and depreciation of the town­
ship as also the expenses of providing 

^modern amenities, staff, etc. They say 
^that the overheads have increased thus. 
-They say also that in TELCO, there is 
^comparatively a small township, the 
exposes of which are included in the 

_ administrative expenses. In the re- 
_ marks column, they say that this is a 
major Item contributing to the increase 
of the cost of production in Chittaran- 
4aaa. Take out the townships, both 
..from the TELCO and the Chittaranjan 
works, and then work out the costs. 
I believe that the TELCO, machine for 
machine or engine for engine, would be 
^ble to produce them at a cheaper 
,cost than Chittaranjan for this reason. 
I find that the TELCO has been over­

. burdened by a complexity in the orders. 
I gather that different types of boilers 
have beeji asked to be made by them 

, in 11 dmerent batches at different in- 
.'tervals in small order of 20 and 30.

You know making a boiler is not an 
easy thing. It is a. very complicated 
process. Orders for different types, 
each involving heavy outlay, will na­
turally affect the quantum of rioduc- 
tion. I understand that if large orders 
for one or two types or designs are 
placed, they would be able to reduce 
the price by nearly 25 per cent. I 
hope the Ministry, in placing orders on 
TELCO, will view this aspect of the 
matter and confhie itself to one or two 
types and place large orders over a 
period of years so that the price of 
boilers produced there may be brought 
down. That would help us to show 
also the efficient functioning of the 
Chittaranjan works in the public sec­
tor. As it is, we have no method of 
comparing the two.

When I was making a visit to TELCO, 
I saw the system of accounting. In 
the method of accounting, they have 
the card system. Of course, I am not 
an admirer of this machine because it 
has displaced over 150 clerks, but the 
marvel of it is that, if you went any 
point, any information on any subject, 
the cards are punched and you get 
the information in a trice. It shows 
the perfectness of the organisation. 
When I was at Chittaranjan, there was 
no such organisation. I am not say­
ing this in a discouraging manner, and 
I am only trying to show that in the 
private sector, one can see efficiency 
and a certain amount of carefulness. 
I am emphasising this, but I am not 
running down public sector—not at 
all—and I do encourage the public 
sector. I am stating this so that the 
public sector may also see what things 
are taking place in the private sector, 
how efficient they are, how perfect 
^heir ways are. I find a sense 
of diffusion of responsibility in 
the public sector. There is not 
the punch; there is not that 
sense of deep responsibility; there is 
not that amount of drive and efficiency 
in the public sector. I am stating this 
so that the public sector may improve 
and I am not discouraging it. That 
Ss the purpose of what I say.
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The next point that I would urge is 
with regard to catering. A witness 
before the Public Accounts Committee 
said that if we take over catering, then 
there is bound to be a loss. This is 
how it reads:

“He pleaded that in view 
of the liberalisation of pay-scales 
of the railwa3Ts, the overall emolu­
ment's of cook, etc., employed In 
the Catering Department has de­
creased as compared to the salary 
that a contractor was paying to his 
staff, and this is one of the major 
factors for the loss. He contended 
that if good food was to be supplied 
by the Railway Catering Depart­
ments, some loss was bound to oc­
cur” .
I do not think that the Government 

have that view. I hope they do not. 
Catering by the railway is certainly 
better than the private catering. What 
I would urge upon the Railway Admin­
istration is, for that reason which I 
quoted there should be no loss either. 
But they should make it at least a no 
profit no loss basis. If it is inevitable— 
that is, if loss is inevitable—I would 
rather have good food, even though the 
railway may be put to loss, than getting 
mere rotten, poor and unhealthy food 
from the private caters. I do 
hope that attention will be drawn to 
this to see that there is no loss on this 
account.

I am coming to my last point with 
regard to the new railway construction 
that is going to be taken up. Sir, I am 
glad that the traffic and engineering 
survey are going to be taken with re­
gard to the Salem-Bangalore line.
I p. M.

Shri M. S. Guruiiadaswamy: (My­
sore): We do not want that line.

Mr. Chairman: Hon. Members may 
continue addressing the Chair.

Shri S. V. Ramaswajny: I hope that 
this line will be taken up next year and 
all the surveys would be completed, 
because, as I said last year and I repeat 
it, it is an essential complementary to 
the Hingoli-Rhandwa line and unless 
you have this link between Bangalore 
and Salem the linking up of Khandwa-

Hingoli is of no avail. It is only then 
that you will get a continuous metre 
gauge line from Bhatinda to Trivan­
drum. This line, I think is very im­
portant.

One other line the State Government 
have reconunended and I would urge 
upon the Minister to kindly see that,, 
that also is taken up. But, I woula 
urge in a different way. They want the 
line to be extended from Salem to 
Tiruchirapalli. My submission is that 
it would be a waste. On the other 
hand if you take it along Karur, Dindi- 
gul and then to Madura, it would res­
ult in shortening the distance :md help’ 
the trade between North and South to- 
a considerable extent.

Shri Frank Anth<my (Nominatea- 
Anglo Indians): Sir, I am glad the 
Minister is in the House and I am- 
going to belie his expectations of a 
broad side by congratulating him. 
May I say straightaway that I feel 
that the Railway Budget and the 
speech, by and large, are good.

Sir, I have not a little experience* 
particularly with regard to matters 
which affect the staff. It is inevi­
table that in a huge undertaking sucb  ̂
as the railways there are bound to be 
not only difficulties but anomalies 
sometimes resulting not only in hard­
ship but also even injustice. Because 
of that I never fail to sound a warn­
ing that we cannot afford in thij mat­
ter of dealing with railway problems^ 
to have an attitude of complacency,, 
and least of all, afford to have an atti­
tude of bureaucratic infallibility.

I shall deal briefly with some of the-, 
points with which the Minister’s ; 
speech has dealt. My first reference- 
is to the reduction of fares in respect 
of long joumesrs. I am not certain i 
that this step, the reduction of fares- 
on long journeys and more particular­
ly, the increase of fares for short: 
journeys, will not have adverse effect- 
On the income from passenger traffic. It 
is axiomatic that a person who is to* 
undertake a long journey has no al­
ternative and he has to undertake the 
Journey. But my fear is—I hope it 
will not be justified—that so far as.
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the increase of fares on short jour­
neys is concerned, it may very well 
have the effect of diverting passenger 
traffic to the roads. And that fear ex­
tends also to the proposal with regard 
to the increase of freights for smalls. 

"On a previous occasion I had ventur­
ed the opinion that the traffic in 
smalls was being adversely affected 

because of the inordinate delay in the 
‘ movement of smalls. Now, we have 

"this proposal to increase the freight 
on smalls. Here also, I feel, inevitab­
ly, that the effect will be to decrease 
4he income from this item on freight. 
And, may I also ask the Minister as 
*to whether there has been a break- 
down of figures and whether income 
Irom passenger fares, a major part of 
it, is not derived from fares in res­
pect of short journeys?

The Minister has referred to the 
-drive for more economic use of wag­
ons. This I feel is something vital. He 
has also referred to the drive to en­
sure that maoiimum economic use of 
the wagons is made. This I feel is a 
matter which must attract priority. 
The report on this given to us by 
the Railway Board says that haulage 
both for the metre gauge and the 
broad gauge has decreased. The net ton- 
miles moved per wagon has also de- 
creasd. This means in effect that 
there 12 a wastage of wagon capacity. 

'We all know that we have a tremen­
dous lee-way to make up with regard 
to our requirements in wagon capaci­
ty and we cannot afford in the pre- 
■«ent condition of the country to have 
%ny removable wast-age of wagon ca­
pacity.

The Minister has also referred to 
the improvement in the position with 
regar^ to compensation claims. He has 
said that the improvement in the dis- 
iwsal of claims has been maintained 
and the amounts paid are less. But 
r feel that very much more should be 
’done. Rs. 2.8 crores are still being 
-oaid out in respect of claims, for 
goods lost and in respect of other 
items. The largest item is represent­
ed by claims in respect of lost goods.

More than Rs. 1 crore are being paid
out under this head. Now, i do not
think that this position is one which 
cannot be retrieved. What is the
reason that we are paying Rs. 1 crore 
in respect of claims for lost goods? I 
am not suggesting that the position 
is an easy one or that there is some 
kind of magic remedy available. But 
I do think that an improvement 
can be effected if more stringent
measures for checking at the points 
of loading and at the points of un­
loading are initiated. I am merely 
making a suggestion. At the points 
of loading, so far as I am aware, at 
present, the checking is merely done 
by the Station Master. Now, if that 
checking is reinforced and we are re­
quired to get things checked not only 
by the Station Master but also by 
the Security Officer and also get the 
signature of the consignor there will 
be some check on the point of loading 
and much of the claims can be re­
moved. Then there should also be 
some check at the point of unloading. 
There also the matter should not be 
left only to the Station Master. 
There should be some kind of coun­
ter signature. Then I feel that the 
opportunity for manipulation which 
is there at present, the opportunity 
for submission of false claims, will 
be largely mitigated.

We have the item here of Rs. 23 
lakhs being paid out in respect of 

claims for goods damaged by rain.
I do not know what the reasons are. 
i presume, it means that they are be­
ing damaged in transit because we 
have no water-proof wagons and also 
while they have been stored in places 
without protection from rains. I do 
not know what exactly is the reason; 

perhaps it is avoidable. Why not spend 
Rs. 28 lakhs in making our wagons 
water-proof or in providing some kind 
of shelter?

Then, the Minister has made cer­
tain observations with regard to r'j- 
’irouping. His references were net 
very specific and I will reserve judg­
ment until we are given more detail?
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•with regard to regrouping. T have 
Always submitted with regard to re­
grouping that rationlisation was in- 
tiVitable but I still hope that the last 
word has not been said with regard 
to regrouping in its present form and 
1 "hope that when further details are 
available to us and adjustments are 
called for, those adjustments will be 
faced and met.

bir, some time ago—I do not know 
■whether the hon. Minister reads that— 
in a journal which writes about the 
xailwaymen’s rights, certain facts and 
figures were supplied by railwayman 
showing that regrouping has defi­
nitely resulted in the decline c)f 
operational efficiency. That may be 
an interim or temporary phase, but, 
th^re has been, according to those 
iigures, a decline in operational effi. 
ciency. And, then, so far as the 
handling of staff problems is ccncem- 
ed, I can say from my own experi­
ence, that there has been a very great 
decline in eflficiency in the handling of 
itafT problems- Sir, I do not wisn to 
point a finger at anyone, but I do say 
this, and I say so objectively, that 
your personnel officers do very little 
in this direction. From the number 

*of complaints I get I find that since 
regrouping, these problems of leave, 
promotion, arrears, increments, all 
chose are hopelessly in arrears. And 
the blame for all these defects U be­
ing laid by railwaymen at the door 
o f  regrouping.

I want to congratulate the Minister 
on the fact that certain concessions 
Jiave been provided for travel for 
educational purposes and at the same 
lime I want to express my deep re­
gret that he did not go a little further 
and give concessions to his own edu­
cational people. Year in and year out 
i pJead for some concessions for the 
teachers in the railway schools. But 
what do we find? We find that cer­
tain railway facilities that these tea­
chers were getting were downgraded 

and withdrawn, I am not making a plea 
that you give your teachers travel 
facilities for educational purposes*, 
but I would make a plea that tne

teachers are included. Certain travel 
facilities which had been accorded to 
them before were withdrawn, and I 
have been pleading, and pleading m 
vain, for the restoration of those faci­
lities. Nurses—I do not grudge it to 
them—not only nurses, but ayahs of 
railway officers, have been given up­
graded facilities. Surely, those faci­
lities can be extended to the teacuers.

The Minister Railways, and
Transport (Shri L. B. Shastri): Lady 
teachers?

Shri Frank Anthony: Teachers, n y  
Lord, and more particularly lady tea- 
.hers, I beg your pardon, Sir, I 
iiave just come from the Supreme 
<;jourt.

Mr. Chainnan: From nurses you
went on to ayahs and therefore the 
hon. Minister thought you referred to 
lady teachers.

Shri Frank Anthony: I am gi'id that 
the hon. the Railway Minister gave 
an assurance with regard to the quo­
tas in resx>ect of Class II officers and 
also their arrears, that that matter is 
being attended to. I hope the pro­
cess will not be an unduly protracted 
one, because there is a definite feeling 
among the Class II officers that tiiey 
have received step-motherly treat­
ment. There is one grievance wb’ch 
they still suffer from, and that is this 
that they are not certain of their 
cadre strength. A few yearss back 
the Class II officerj knew definitely 
the number of jiermanent vacancies 
which were allowed to that particular 
class. Today Class I and Class II are 
lumped together; there is no defined 
cadre for the Class II people; and there 
is a very real feeling, which I share, 
that many of the posts which should 
be given to the Class II cadre are being 
usurped up by the junior scale Class I 
officers.

I do not know what the hon. Minis­
ter meant when he said that there 
should be greater flexibility in draw­
ing a line between selection ana non­
selection posts. I sincerely hope that 
this will not mean that the seleetian 
net is going to be cast wider. I have
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been implaca*bly opposed to gratuitous­
ly extending this principle of so-called 
selection. I have always held that 
the old system worked well, and there 
is no reason why it should not be 
adopted. And that system was that 
in regard to essentially non-super­
visory posts, even those carrying a 
salary of Rs. 400 and above, appoint­
ments should be made on the basis of 
seniority-cum-suitability. I am not sug­

gesting that unsuita-ble persons should 
be pitchforked into those posts. But I 
am categorically submitting that so 
far as non-supervisory posts are con­
cerned—not marked by any "definite 
scaJe, whether Rs. 400 or Rs. 450— 
where it is non-supervisory— t̂hen ap­

pointments should be made on the 
basis of seniority-cum-suitability.

While we are on this question <»f 
selection, I would remind the Rail­
way Minister that he gave me an 
assurance—I think it was last year— 

that the results or the decisions of the 
Selection Board would be announced 
as soon as the Board had concluded 
its sitting. 1 regret to say that the 
assurance—I do not say the Minister 
is to blame— t̂hat assurance is not
being fulfilled. There have btsn
numerous mstances fh ere  after the 
Selection Boards have completed 
their sittings the results have not been 
announced for months, and many
months at times. I feel this .is unfair to 
the men who may be superseded. While 
there is no appeal from a decision of 
the Selection Board, an employee has 
a right to make a representation if he 
has been wrongly superseded. If the 
results of the Selection Board are not 
going to be announced quickly, it 
means gratuitously depriving an em­
ployee of his right to make a repre­
sentation against wrongful superses­
sion.

Then there is another reprehensi­
ble feature with regard to Selectior 
Beards. Cases have come to my 
notice recenty where the results ot 
Selection Boards have been cancelled. 
Smue pretext or other is always found, 
that the Board was not properly con­

vened or not properly constituted, 
But the imparession is left inevitably 
on the misids of the employees that 
the results of Selection Boards are 
cancelled because some person who is 
in favour with the authorities was not 
first selected and so the results are 
being cancelled so as to give that 
favourite a chance of coming into the 
panel made by the following Selection 
Board.

Then the Minister has referred to 
the ad-hoc Tribunal. I am not 
PQintimr a finger at Mr. Justice Shan­
kar Saran. I do not know what the 
number of petitions is, but I should 
estimate that the number runs into- 
anything from five thousand to fifteen 
thousand—a number of them have 
gone through me. As far as I can make 
out, most of these representations 
were, in the nature of grievances; 
aeainst inadequate pay scales. And 
may I say this, that I feel that ii> 
manv cases those grievances have- 
considerable validity. I do not know 
whether Mr. Justice Shankar Saran 
will be able to deal with these ten or 

fifteen thousand cases. If he does 
purport to deal with them I should 
imagine it will take anything from 
two to three years. Whether he- 
deals with grievances which involve* 
representations against the pay 
structure, I do not know. But I 
would ask the Minister to consider 
this, because these anomalies are 
there, either because of the manner 
in which the recommendations of the- 
Pay Commission were implemented 
or the manner in which they were not 
Implemented or were wrongly imple­
mented. There are tremendous ano­
malies with regard to pay scales in: 
certaii) cetegories. I would make a> 
suggestion to the Railway Minister 
that instead of referring all tiiese 
matters to a one man tribunal, whichi 
I think would be beyond the powers- 
of that tribunal to deal with, but' the 
matter may be coniidered by another 
body in the nature of a second Pay 
Commission. I do not know whether 
the Minister will consider this favour­
ably.
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I am glad that the Minister tias 
said that there is need for greater co­
ordination from the C^tre in respect 
of medical facilities. I believe a sug­
gestion was made that the medical 
section of the railwayj should be 
taken over bv the Ministry of Health. 
I do not know whether that would be 
acceotable. Bui I do feel that this
co-ordination which takes place
should remove the medical officer 
from the supervision of the executive. 
Because what happens today is this; 
I do not say It happens alwajrs, but 
it does happen. The medical officer, 
because he is under the control of the 
official on the :;pot, spends his time 
currjdng the favour of that official. 
And oace he does that, l|e does not 
bother about his medical work. In 
this respect 1 would also ask the 
Minister to consider whether railway 
men should not be brought into line 
with other government servants, whe­
ther they should not be allowed to 
submit sick and fit certificates from 
private medical practitioners. I kẑ ^w, 
that may open the doors of abuse. 
But perhaps if these sick certificates 
can be given, not only by registered 
medical practioners, but by medical 
graduates, the opportunities for abuse 
will be qualified. But today there is 
no doubt that in some parts of the 
country there is the abuse that rail­
way doctors do extract something for 
sick or fit certificates. Not only that. 
Because the railway men cannot go 
to a private medical practitioner, the 
railway doctors, their incomes being 
assured, have lost touch with their 
professional work.

Then I have one last word to 
say, and that is about quarters. I 
could not find a reference to this 
question of quartern in the Railway 
Minister’s speech I have always felt 
strongly that this is an acute prob­
lem and perhaps the provision in the 
Budget— n̂ot perhaps, I am certain 
that the provision in the Budget— îs 
not adequate, and this problem can­
not be resolved, in my estimate, under 
a period ranging from ten to fifteen 
years. I do not know whether rail­
way men will be prepared to wait for 

677 LSD

that period. But at least the Minister 
can do this. When the problem is- 
admittedly an acute problem and 
when he finds that the problem is be­
ing accentuated—not mitigated, but
accentuated—by the caprices of the 
local official, I would ask that he 
should intervene strongly. I have had 
to represent these matters to the Rail­
way Board. Purely on the basis of 
caprice a local official will give ^pme 
junior a superior type of quarters. 
The senior employee is given an in­
ferior type of quarters. The P. A. 
of the local official, his stenographer 
or his clerk is always given quarters. 
We know—I am not pointing my 
finger at them—but we know that the 
clerical staff, apart from their regu­
lar hours of duty, have very little 
onerous duty. On the other hand the 
running staff have to put in long hours 
and strenuous work, but no provision 
is made for them.

Shri B, K. Das (Contai): This is the 
last Budget for the Plan Period that 
is closing with 1955-56. During this 
period, the target of expenditure was 
fixed at Rs. 400 crores. We find that 
this target has been fulfilled and even 
exceeded by about Rs. IR crores. 
This Is satisfactory from the point of 
view that the slackness in the pre­
vious years has been made up during 
the last year. We find that the re­
habilitation programme that was in.
hand has been largely fulfilled and
we see that for the rolling stock and 
machinery for which nearly a total 
sum of Rs. 208 crores was to be spent, 
a ^um of Rs. 250 crores has beeii 
spent. We find that the rehabilita­
tion programme has been much ac­
celerated and the pressure has been 
thrown bn the present Budget on that 
account. From that view point, the 
funds that have been allocated to the 
several Funds have not been adequate. 
If we examine these Funds, the De­
preciation Fund, the Development
Fund and the Revenue Reserve Fimd, 
we find that there has been some 
diminution in the Depreciation and 
Development Funds. In the current 
y«ar, the closing balance in the 
preciation Reserve Fund was
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Rs. 102.68 crores and the Budget pro  ̂
posal is that it would be Rs. 99.31 
crores. The Development Fund 
would be Rs, 3*61 crores as against 
Rs. 15.62 crores. During the current 
year, the Reveune. Reserve Fund 
would go up to Rs. 46.87 crores as 
against Rs. 38.37 crores. Thus, we 
find that there is a diminution of 
Rs. 3.37 crores, in the Depreciation 
Reserve Fund and Rs. 12.01 crores in 
the Development Fimd. The whole of 

the surplus wiU be credited to the Reve­
nue Reserve Fund. In the past year, 
this was credited to the Development 
Fund. I support this new arramie- 
ment because the Development Fund 
will have to depend on the general 
revenues. As we find from the re­
port of the last Conventicm Com­
mittee, during the next five years, the 
exDenditure from the Development 
Fund would be to the tune of Rs. 90 
crores and that amount has to be 
found by the general revenues and 
given as a loan to the Railway Ad­
ministration. Of course, this diminu­
tion of the Development Fund is not 
a sign of strength to the railwav
finances. As matters otand at pre­
sent there is no way out of havine
this money from the general reve­
nues. As I have already pointed out, 
this Budget year, there has been a 
great pressure on the finances of the 
railways for making up the lee-way in 
development expenditure and other 
expenditure for fulfilling the Plan anrf 
probably the result has been like this.

1 shall now examine the finances o f 
the several zonal systems of railwavs 
and try to find out how these have 
been faring individually. If we look 
at the figures of the revenue and pro­
fit and loss account of the several 
railways, we find that the Central 
Railway, in the Budget year, will 
have a net revenue of Rs. 13*24 crores 
and a profit of Rs. 6.62 crores. The 
Eastern Railway will have a net reve­
nue (Sf R3. 16.27 crores and a profit of 
fls. 8.78 crores. In the Northern Rail­
way, the net revenue will be Rs. 6.04 
croret and the profit Rs. 0.56 crores.

In the North-Eastern Railway, the net 
revenue will be Rs. 3;23 crores and 
there will be a loss of Rs. 6.86 crores. 
The Southern Railway shows a net 
revenue of Rs. 0.91 crores and a loss 
of Rs. 3.96 crores. In the Western 
Railway, the net revenue will be 
Rs. 11.65 crores and the profit Rs. 7.09 
crores. We find that there will be a loss 
in respect of the North-Eastern Rail­
way and the Southern Railway. Dur­
ing the current year, as we find from 
the revised estimates, thp l03s in res­
pect of the North-Eastern Railway 

would stand at Rs. 9.30 crores. There 
will be a certain diminution in this 
loss now. In respect of the Southern 
Railway, I * find that the revised 
estimate shows a loss of Rs. 2.50 
crores. That would come up to 
Rs. 3.96 crores. I would like to point 
out that each railway must be run in 
such a way that it is self-supporting.
I do not know why a loss should occur 
m these two railways, namely, the 
North-Eastern and Southern Rail­
ways. I find that other railways have 
been able to pay for their expenditure 
and there has also been some amount 
of profit. Thfse two railways should 
also be able to pay their own expendi­
ture and should at least fulfill their 
commitments.

From these figures ana from the 
size of the several Funds that are the 
source of strength of the railways, we 
find that there is yet need for con­
stant watch and constant caution in 
the matter of expenditure and also in 
the matter of earnings. There has 
been a criticism that the working ex­
penses of the Railways have not been 
proportionate to the earnings which 
have shown some increase. For im­
proving the finances of the railways, 
constant watch should be kept over ex­
penditure. In the Budget against an 
increase in traffic receipts of Rs. 9.7 
crores. the Increase In expenditure is 
Rs. 3.83 crores. From this point of 
view also. It appears that the expendi­
ture is a little high. Of course, in the 
very nature of things, there is bound 
to be an increase in expenditure.
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There is provision for better ameni­
ties to passengers, better facilities for 
staff, for staff quarters and other pro­
grammer are also there. But, still, if 
the expenditure does not keep pace 
with increase in earnings, In the long 
run, there will be shrinkage in the 
Funds which are the mainstay of the 
railway. Of course, the Convention 
Committee has prescribed that the 
railways should pay 4 per cent, divi­
dend and certain concessions, were 
also granted regarding their payment 
in other matters. But stiU, we have 
no reason to be complacent, and I
hope the railway authorities will al­
ways be on the watch to see that the 
finances are better improved.

Criticism has also been made about 
the increase in fares in the first leg 
of the telescopic rates that have been 
proposed. The hon. Minister indicat­
ed that there might be a fourth leg in­
stead of the three legs that have been 
proposed. Since opinion has been ex­
pressed from all quarters of the 
House that the fare for third class 
passengers for short dfstances should 
not be increased, I hope he will find 
h i3  way to consider that matter care­
fully.

Another matter to which 1 beg to 
draw the attention of the hon. Minis­
ter is that, since the present classifi­
cation of the railways will undergo 
some change at least in nomenclature 
and the present second. Inter and 
third classes will be called first, 
second and third classes, there should 
be sleeping arrangements made in the 
inter-class that is to become the 
second class. I think it is only fit and 
proper that that arrangement should 
be made because it is not conceivable 
that there will be no arrangement In 
this class when there will be similar 
arrangement in the highest and the 
lowest classes. Since I imagine that 
in the future there will be only two 
classes, the upper and the lower, it 
will be easy to fulfil that objective by 
this arrangement being done as early 
as possible.

Now, about the ^expansion pro­
gramme that is before us, some

arrangement is already In progress. 
Of course, there is always a demand 
for greater expansion from all parts 
of the country, and the need for addi­

tional mileage and new lines is so 
great that probably the finances of
the railways are not able to cope with 
them. Still, coming from a provmce 
which is suffering greatly from lack 
of proper facilities, I would like to 
point out that the construction of a 

bridge at Farakku should be seriously 
considered, especially in view of the 
fact that the survey has been com­
pleted for the Tildanga-Khajuria* 
Malda line, and a survey is al^o pro­
posed to be undertaken in the Balur- 
ghat area for the Eklakhi-Balurghat 
Chikanpur-Raiganj line. I think this 
programme will not be complete un­
less the bridge is constructed at Fara­
kku which is a part of the 
Ganga Barrage scheme which has
been always described as very im­
portant and on which the life of the 
Port of Calcutta depends.

Yesterday, Shrimati Palchoudhury 
while referring to this problem of 
transport difficulties in West Bengal 
pointed out that nowhere the name of 
West Bengal appears in the picture. 
I would like to correct her by saying 
that I am grateful to find that the 
survey of this line has been complet­
ed and also another survey is propos­
ed to be undertaken. The trans2>ort 
difficulties of our State will be solved 
to a certain extent if these lines are 
taken up very early.

Another point I would like to bring 
to the notice of the Transport Minis­
ter is that there is a proposal for de­
velopment of a sea resort or health 
resort in the State of West Bengal and 
several lakhs of rupees are going to 
be spent in that direction. But, un­
less there is a railway connection 
established between the nearest rail­
way station and that place called 
Digha, I do not think the objective 
will be properly fulfilled. I would 
impress upon the Railway Minister 
that in the development programme, 
he should see whether the subdivi- 
sional towns can be now c<Kinected 
with the nearest railway station
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where there are no lines now, because 
there are many subdivisional towns 
from which the nearest railway sta­
tion lies at a distance of more than 
30 or 40 miles. Nowadays people are 
very eager to have transport facilities, 
Md when airmindednesF is dev*»lop- 
ing so much, it is difficult to console 
people when they see that there is not 
a single railway within 30 or 40 miles. 
So, I think the Railway Minister will,- 
when considering this matter, keep 
in mind the need of the part of the 
province to which I belong and for 
which I am speaking.

One word about the railway re­
grouping that was discussed yester* 
day. About this matter I need not 
say much, but we have always found 
that the pressure on the Eastern Rail­
way has beien very great. Of course, 
the Railway Minister in his speech 
said that the work load in certain 
cases has become very high. He has 
not indicated on which side of the 
zone this has been found to be very 
heavy. But I would request him to 
examine the load on the Eastern Rail­
way, because I think there is scope 
for re-arrangement or re-grouping.

Shri Nambiar (Mayuram): Many
hon. Members congratulate the hon. 
Minister for presenting this Budget, 
but unfortunately I am unable to con­
gratulate him for three main reasons.

One is that he has increased the 
fares and freights for which I need 
not say that nobody in this country 
will congratulate him.

Secondly, he says that there is in­
creased efficiency, but we find that 
there is growing inefficiency in the re­
grouped railways, and more of acci­
dents, in many cases taking a heavy 
toll of life.

And thirdly, there is the unsatisfac­
tory relationship that he has matain- 
ed with labour. Therefore 1 find 
from a practical point of view, from 
the fact presented to us, that we have 

nothing on Which to congratulate him

for the present as compared with the 
K>a8t

I have to point out that the increase- 
in fares and freights Is really going 
to effect the travelling public for short 
distances. The .figures speak about it. 
Between the figures for the current 
year and the rev^ue lor the next 
year we find a difference of Ks. 10̂  
crores, but the hon. Minister says that 
only Rs. 4 crores will be effected due 
to the increase in fares and freights. 
But he cannot give us facts about it. 
1 tried to contact the Railway Board 
Office to get th>e figures with regard 
to these three main points. 1 wanted 
to know the p>ercentage of passengers 
travelling up to 150 miles and the 
fares collected from them, tne per­
centage of goods wagons for wagon 
loading of classified items upto 850 
miles, and the percentage of earnings 
from smalls of less than 20 maunds. 
The Railway Board office say that 
they have not got any figures, but 
Mr. Lai Bahadur Shastri yesterday 
said in the Upper House that the 
difference will be only Rs. 4 crores. I 
cannot accept it. Nobody can reason-^ 
ably accept those figures. Otherwise^* 
he cannot account for the Rs 10- 
crores increase. He says that there 
will be a normal increase of Rs. 1\7 
crores. We cannot accept that 
because already there is a steep in­
crease in the present Budget to the 
tune of Rs. 9.55 crores, and you can­
not expect another Increase in the 
same way for the next year. There is 
a  clear indication of the increase in 
freights also. Shri L. B. Shastri says 
in hi.' speech that the increase on 
most commodities in common use will 
not exceed about half a pie per seer. 
My hon. friend Shri G. D. Somani has 
explained that point already. I feel 
that there is something seriously 
wrong with railway finance, and as 
Shri G. D. Somani has suggested,, 
there should be a review of the whole 
situation in regard to the earnings, 
and their allocation to the Deprecia­
tion Reserve Fund, the Revenue Re­
serve Fund and the various other 
Funds th^t are there.
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Coming to the appropriation to the 
Revenue Reserve Fund to the tune of 
Rs. 7.14 crores for the next year, I 
find that no v«ild reason has been 
^iven for the same. From the Report 
of the Railway Convetion Committee, 
you will find that the Committee have 
categorically stated that there should 
be a definite appropriation to the De­
velopment Fund, and they have laid 
emphasis on that point. But in spite 
of that we find that the whole story 
has been forgotten, and the amount 
of Rs. 7.14 crores, which is likely to 
be the surplus for the next year, has 
been appropriated to the Revenue Re­
serve Fund, which is intended for the 
lean period. From this, it is eviaent 
that the hon. Minister of Railways ex­
pects that there will be a lean period, 
that there will be a fall In the eam- 
mgs. and therefore, this money has to 
be kept in reserve for the lean period. 
This clearly shows that all is not 
well with railway finances, and we 
have to consider the matter seriously. 
I strongly protest against the appro­
priation of this amount to the Reve 
nue Reserve Fund. Even now, 
I hope that the hon. Minister 
will rectify the mistake tomor­
row and reappropriate the money 
to the DevelcqMnent Fund so as 
to be in tune with the development 
economy that we have set before our­
selves.

^rdar A. S. SalgAl (Bilaspur): Ac­
cording to your suggestion?

Shri Nambiar: Coming to the ques­
tion of regrouping, I say that the effi­
ciency has gone down. There is no 
proof given by the hon. Minister to 
show that the efficiency has gone up. 
On the other hand, I have contacted 
raiiwaymen, and from what they say,
I find that the efficiency has definitely 
gone down, and there is a serious 
case for reconsideration now as to 
whether this regrouping mto six zones 
should contiune as such, or it should 
be increased to seven, eight or mne—
I do not know what the figure will be; 
but the point is that the efficiency has 
gone down. When regrouping was 
imdertaken, it was promised that

there would be increased efficiency, 
better flow of goods, economy and so 
on and so forth, but nothing of that 
sort has happened. There has been 
no economy either, because they have 
not given us the figures in that regard. 
If they had any figures with them, 
they should have placed them before 
us; but they have not done so. That 
shows that there is something serious 
with regard to regrouping, which re­
quires careful consideration.

Next, I come to the question of the 
relations with labour. Of course, the 
hon. Minister of Railways has got a 
soft corner for railway labour, and 
he says so. Let us surely take him 
at his word, but from his acts, we 
find that it is not so. He says that 
he has maintained good relations with 

the Railwaymen’s Federation. But what 
is the sort of Federati(m with which 
he has maintained good relations? 
He has got good relations with a group 
of persons in the Federation, whom 
he likes. That is what has actually 
happened. Recently, a fortnight ago, 
we had a conference of the railway 
federation here in Delhi, convened by 
no less a person than the General 
Secretary, Shri S. Guruswami himself; 
and nearly two hundred delegates had 
come to attend it from all over the
country. But even the granting of
passes and leave to them was refused 
by the Railway Board on the intima­
tion of Shri Vasavada who is the
President of the Federation. This is 
the sort of relation that the hon. 
Minister has with railway labour. 
The Railway Board and the hon. 
Minister accepted the recommenda­
tions of Shri Vasavada who is con­
sidered to be the President, while 
they refused the requests of the Gene­
ral Secretary, and denied passes and 
other privil^es of leave etc., to near­
ly two hundered people. This is the 
sort of relation that the hon. Minister 
has with the railwaymen.

My hon. friend Shri V. V. Giri said 
yesterday that there is some rift in 
the leadership of the Federation, and 
that the leaders must come together.
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This is not the place to say that the 
rift is to be adjusted. This is not a 
trade union platfom to say that kind 
of a thing. We can decide it later on. 
Here, the main point is that this rift 
is mainly due to the interference of 
the Railway Ministry in the internal 
affairs of the trade unions in this 
country. They have done that with 
regard to the Federation. With re­
gard to the individual unions, they 
say that they will recognise only those 
unions which they like, and that they 
will not go on the basis of the mem­
bership of the union. I say, if there 
Is ten per cent, membership, let them 
recognise that union. If there is a 
dispute, let them go to the workers 
and ask them as to which of the 
unions has got a representative 
character, and then accord recogni­
tion; that will be a proper way of do­
ing things. On the contrary, you say 
that you will recognise only that 
Federation which you like, or that 
you will recognise only that union
which is related to that Federation
which you like; this is a closed shop 
system, which no trade union orga­
nisation can accept. This is a system 
which the Railway Ministry is 
borrowing from America and other 
places, but we cannot accept that.

My hon. friend Shri V. V. Giri also 
said yesterday that there should be
better relations, and that this beiijg
a national industry, the railwayrpen 
must habe a share in its managem^t. 
But we are not asking for any sliare; 
the railwaymen are not asking for 
any share, because they know fuDy 
well that a share in the management 
Is never going to be handed over to 
them in spite of the socialist pattern 
of society that is going; be brought 
about. What they wint is only this, 
r̂ et the Railway Board treat the
labour with the courtesy that it de­
serves, and give them recognition, If 
they have got the representative 
character; let them recognise a union, 
if it has got a representative charac­
ter. That is what the railwajTmen 
want In this connection, I would

submit that the question of the re­
cognition of the Southern Railway 
Labour Union, which has got more 
than ten per cent, membership, has 
to be decided by them. They musx 
decide on the basis of its representa­
tive * character, and not on the basis 
of their likes and dislikes.

In this connection. I have to submit 
that not only are they launching a 
direct attack on the trade unions, but 
even indirect attacks they are launch­
ing. They have removed 300 railway­
men from service on the plea of the 
Safeguarding of National Security 

Rules. We have made repeated re­
presentations to the Ministry for 
their reinstatement, but the Ministry 
Is continuously refusing It, in spite of 
the recent judgement of the Madras 
High Court in Anantanarayanan in 
in this regard. One Mr. Anantanara­
yanan who was dealt with in this way 
has been reinstated as a result of the 
orders of the Madras High Court. The 
High Court said that the charges 
issued against him could not be ac­
cepted, and with a cost of Rs. 250 
paid to him, he came back to duty. 
In the course of the judgement, the 
Judge asks:

“Would the exposition of ideas 
with which the Government in 
power for the time being dis­
agrees, and which that Govern­
ment cannot definitely regard as 
prejudicial to national security 
come within the scope of that 
Rule?” .

There are certain ideas being propa­
gated, and they should not be allowed, 
namely the communist ideas. That 
is what this Government want. To 
that, the J!udge says:

“Now if a soldier or a police­
man were deeply imbued with the 
doctrine that under no circumstan­
ces life should be taken, then it is 
obvious that as a soldier or as a 
policeman, he will be of no use to 
the State.”
The Judge continues, and asks, if the 

teachings of Buddha or Mahavira are
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accepted by a policeman, then the 
policemaifs activities will be against 
the security of service, but are you
going to remove him from service,
surely not, he should have the right 
to be in service. Five specific char­
ges had been framed against Mr. 
Anantanarayanan, and instead of 
Anantanarayanan answering those 
charges, the Judge has answered them 
on his behalf. The first charge was:

"You are a member of the 
Communist Party of India, and of 
the communist controlled South 
Indian Railway Labour Union, 
Golden Rock.” .

Answering that, the Judge says:
"There is nothing unlawful in a 

person being a member of that 
Party or in his being a member 
of the South Indian Railway La­
bour Union so far as it is a legal 
organisation.”

The next charge was:
"You are in touch with the 

Politbureau secretariat of the 
Communist Party of India.”

For that, the Judge asks, what is 
wrong in it, if he was in touch with 
the Politbureau of the Communist 
Party of India. •

The third charge was:
"You contributed articles to the 

communist organs criticising the 
Government of India and the Rail- 

I way Adminstration, with a view 
to spread discontent and disaffec­
tion among railway staff.”

As regards this charge  ̂ the Judge 
says that this 13 too vague a charge 
which cannot be answered, and there­
fore, this charge is not acceptable.

The next charge was:
"You spread the doctrine of 

communism among the public and 
the railway staff.”

In respect of this, the Judge says:
“A librarian who issues Marxist 

books can also be charged under 
this” ,

and so, this charge is so vague and 
fantastic. This is what Justice Bala- 
krishna Iyer has stated in a recent 
case m the Madras High Court, 
(No. 507 of 1954 dated 3rd SQ>tember 
1954). And on the orders of the 
Madras High Court, Mr. Anantanara- 
yanan has been reinstate. But tbe 
reinstatement of the rest of the 300 
people is still pending, and the Rail­
way Board is not taking a decision on 
their cases. Of course, the Ministry 
will say, all that is done is done, let 
us sea for the future. But Hiat is a 
“thing which we cannot accept.

Sardar A. S. Saigal: How many
years past?

Shri Nambiar: Five or six years. It 
is eternally gomg on.

Sardar A. S. Saigal: So now it is de­
cided

Shri Nambiar: No, no. We cannot 
decide it like that. If that is to be 
decided, it has to be in the face of tne 
judgement. Of course, with a strong 
hand, with an iron hand, with a steam­
roller authority you decide it, but not 
with the support of the opinion of the 
public and the opinion of learned 
Judges of High Courts.

Now, coming to Labour conditions.  ̂
there is a feeling that labour are paid 
more on the railways. It is not so. 
Tne average pay, as published by the 
Railway Ministry, is this, A class III 
servant gets Rs. 150. That means he 
will go up to be a foreman, a man 
who i3 supposed to draw Rs. 400 to 
Rs. 500. Including that, the average 
pay is only Rs. 150. For class IV, 
which constitutes 50 per cent, of the 
whole railway staff, the average pay 
is only Rs. 81. So to say that they 
are paid more in a nationalised indus­
try, an industry where there is so 
much surplus, is untenable, and I sup­
port Shri Frank Anthony’s suggestion 
that there must be something wrong 
in regard te payment already and 
there is a dear case for a revision of 
the pay structure. This point must 
be seriously taken into considerati(^ 
and attended to.
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Then again, it is not only that their 
wage scale is so low, but their condi­
tion i3 also bad. Ever since 1947, 
many of the concessions which they 
were enjoying prior to that, were 
withdrawn. I woidd <mly draw the 
attention of the House to a few of 
them. The concession of rent-free 
quarters to essential line staff like 
Station Masters, Pointsmen etc., was 
Withdrawn. There is ah exorbitant 
increase in the house rent in the name 
of standardisation. Then there is a 
ban on confirmation. About 1,80,000 
workers are yet to be confirmed, ac­
cording to the figures supplied by the 
Railway Ministry. Then the preferen­
tial treatment of which the railway 
employees had the benefit previously, 
namely, that their sons could get pre­
ference In recruitment, has been with­
drawn since the advent of freedom. 
Previously, the loco sheds were under 
the orbit of the Factories Act. Now, 
they have been taken out of the pur­
view of that Act. This has got very 
s^lous repercussions. Then the over­
time allowance is reduced, and holi­
days are al30 denied.

Even in class IV and III staff, there 
was a chance of promotion, accord­
ing to seniority. Now that is denied 
in the name of efficiency bars and 
trade tests and direct recruitment. 
These are all very serious* things for 
the railwaymen, of which the Railway 
Ministry is, of course, aware.

As regards promotion by seniority, 
the point which was brought forth by 
Shri Frank Anthony, m the name of 
selection, seniority has been done 
away with, and there is so much cor­
ruption and malpractice that is 
going on. In the name of selection, 
any Idiot is being promoted. On the 
other hand, the man who should be 
promoted really js  not promoted. 
This is a fact^l am speaking from 
my own experience. I can throw at 
the desk of the hon. Minister any 
number of cases of this types, provid- 
td he is prepared to hear me, because 
I arm not speaking theoretically on the

is3ue, but it is a reality. Therefore, I 
suggest that there must be very seri 
ous consideration given to the rai»- 
waymen’s case.

As regards the Tribunal, they have 
said that something is going to be in­
cluded in the items commg up before 
it. If that is so, let them include 
certain facts like these. Let them 
have better relations in the proper 
trade uttion method, and then labour 
will co-operate. Labour is prepared 
to co-operate; do not think that labour 
is against you. Labour is prepared to 
co-operate. Labour . considers that 

this is an important industry of the 
nation and this is an industry in which 
It must give the best co-operation and 
best support, provided you deal with 
It on proper lines; then there will be 
good for the railways, for the public 
and for the country.

Kumari Annie Mascarwie (Trivan­
drum) rose—

Shri Aehnthan vCrangannur): I
thought you would call one Member 
from the opposition and then two 
Members from this side.

Mr. Chairman: I am coming to that 
side.

Shri Aehnthan: We are waiting for 
a chance.

Mr. Chairman: Kindly leave it to
me.

Kumari Annie Mascarene: I am*
sorry the hon. Member remembered it 
only when I got up,

Mr, Ohairjnan, the Budget discus­
sion is an annual examination of con­
science On that side and a cross-ex­
amination on this side. The year’s 
work is examined in view of the in­
come of the nation, the expenditure 
of the nation, and in view of the cons­
tructions and improvements made by 
the Government—as also in view of 
the many defects that the nation is 
.suffering from the Government.

Taking the Railway Administration 
as a whole, let us examine whether 
we have gone forward during the last
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eight years. If the results of the ex­
amination are in their favour, do they 
expect any congratulations or flattery 
irom the Members of this House?

An Hon. Member: No.

Knraari Annie Mascarene: No, they 
are paid for that. It is their job. 
When' they are entrusted with enor­
mous amounts of the nation^s earn­
ings, they are to discharge their duty 
in faith and in confidence to the na­
tion. On the other hand, we are en­
titled from this ride of the House to 
cross-examine the accounts given to 
us and tell them in their face that 
-either they have done their work well 
or ill, and that they deserve no thanks 
for it.

[ S h r i  B a r m a n  i n  the Chair'l

I went through the accounts given 
to us and I heard the first remark 
made in this House by an ex-Minister 
initiating the discussion. He said 
that we had done very well and in 
comparison with the American Rail­
way Administration, we were just :̂ e- 
cond to them. I was wondering whe­
ther that remark was quite all right. 
So I examined the facts about it, and 
I find that that remark is not well 
founded. In America, I find, that the 
railways constitute two-fifths of the 
world’s railways. The mileage of rail­
ways in India, as given by the Year­
book in 1954, is 33,566, with an addi­
tion of 339 miles as construction work 
noiv completed. That means, we have 
33,566 miles of railways. In the 
U.S.A., they have got 2,51,865 miles of 
railway; that is, two-fifths of the 
mileage of the world’s railways which 
is 6,29,663. And what about their ad­
ministration? They earn $10,600 mill­
ion and they spend $8,065 million, i.e. 

76 •! per cent, of the income. What 
do we spend? This comparison is not 
in the least acceptable. On the other 
hand, I wish to point out to the Minis­
ter that when he handles an adminis­
tration like that of railways, a major 
industry of the State, he should have 
in view the nation at large, much

more than the income and expaidi- 
ture, so that he may so arrange the 
income and exj>enditure that the sali­
ent principle of the welfare of the 
whole nation, especially when they 
claim to run a Welfare State, is kept 
in view.

2 P.M.

Now, looking at the average income 
of the nation, the figure given is 
Rs. 265 a year; this is as earned by 
the nation in 1951. When you work 
it out, it comes down to 11 annas 9-1/3 
pies a day. The income of the Rail­
way Department for the last 8 years 
is Rs. 1,541.15 lakhs. For one year, it 
U Rs. 192.64375 lakhs; for one month, 
it is Rs. 16—05363 lakhs and for one 
day, it comes to Rs. 53,512.1. If you 
look at these earnings and the ex­
penditure on the railways you will see 
what justice is being done to the com­
mon man They have spent the earn­
ings of the nation reckle^ly and they 
have wasted. If you look further in­
to the details, you will find that the 
way in whicj» the railway administra­
tion is run is very careless and the 
whole department is steered by  ̂ cer­
tain machinery rather than by the 
Minister or his Secretaries or his de­
puties. If you look stiU more into the 
details of maladministration you will 
find that the fair name of the railways 
suffers to a large extent from the ac­
cidents that happen. I am just invit­
ing 'their attention to the fact« and 
figures given by the Indian Railways, 
1953-54. What do we get here? You 
will %nd the callouj; way in which 
they have run the administration. 
The number of accidents to trains 
from 1950 to 1954 is 85915. out of 
which passenger trains have incurred 
1387 accidents. The number of people 
killed during 1950-54 is 22,072; the 
number of persons injured is 1,47,546. 
The nation’s wealth is used to run a 
department and this is the injury that 
is done to the travelling public. What 
is the nature of the accidents? Acci­
dents occurring from failure of tun­
nels bridges, viaducts, culverts etc., 3 
in 1950, 15 in 1951, 5 in 1 5̂2, 3 in 1953
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and 4 in 1954. That shows that we 
are spending a very good amount for 
bridges and what our Engineering De­
partment is doing. Why are we pay­
ing this machinery of administration 
to kill people like this with such neg­
ligence? And further, derailments, 
280,345,370, 294 and 223. And stiU 
worse, the trains running into road 

.traffic at level crossings etc.—an equally 
big nimiber. These figures show that 
the accidents are caused by negligence, 
by irresponsibility and by careless­
ness.

Then we have the workshops. They 
give us the causes of the accidents and 
that is failure of engines due to faul­
ty designs, materials and workman­
ship in the mechanical department, 
boilers, machinery fittings etc. That 
shows that the nation is paymg very 
heavily for the administration and the 
machinery with which the administra­
tion is run is not fit to be there. The 
whole machinery of administration 
snould be remodelled and changed and 
the blue bureaucrats should be got 
rid ol.

Th^ Minister says that the adminis­
tration is now fairly efficient. But, 
at the same time, he gives in his 
speech, in the concluding paragraph, 
more or less a warning to the depart­
ment that— ■

•‘Howsoever weU equipped the 
Railways may otherwise be, their 
efficient worging depends mainly 
on those who actually run them.”

Then he adds;
“I need not therefore remind 

railwaymen, officers and workers 
alike, of their continued obliga­
tion to maintain and foster the 
development of the higheist ideals 
of service to their countrymen in 
the performance of their duties.”
He hopes, but I wish to ask him to 

see that he should not hope but that 
he must execute, it with a vigour and 
seriousness that will prevent such* mal­
administration.

There is the top-heavy administra­
tion that sits heavily on the tax-payer 
and increases his burden of taxation 
every year. There is the Railway 
Board, constituted in 1905, consisting 
of a Financial Commissioner and three 
members ensuring the close relation­
ship between the railways and the 
public. There the Central Board of 
Transport, recently constituted to con­
sider labour and transport problems. 
There is the Regional Users Consulta­
tive Committee. There is the Central 
Railway Users Consultative Commit­
tee, there is the National Railway 
Users Consultative Committee and a 
small Efficiency Bureau at the Centre 
for maintaing a high level of efficiency 
besides a Deputy General Manager 
for passenger amenities, a Deputy I.G. 
for security arrangements. When you 
analyse the functions of all these con­
stituted bodies, you will see that they 
are more or less synonymous. Why 
enlarge such bodies? Then, there is the 
Secretariat, there is the hon. Minister 
and his Secretaries, all this over and 
above the heavy machinery sitting 
tight on the tax-payers.

Then, with regard to the zonal 
arrangements. I agree with the hon. 
Minister in classifying the railways 
imto various zones. But, I wish to 
point out the defects in the zonal 
working of the system. The Central, 
Eastern, Northern, the North-Eastern 

arid the Southern Railways function 
all right. Let us look into the income 
and expenditure. You will find on 
pages 36 to 41 of the Explanatory Me­
morandum a table giving the incomes 
etc. In that you will find that the 
North Eastern and the Southern Rail­
ways spend the most; they are run­
ning deficit lines and the North Eas­
tern i? the heaviest deficit zone. They 
spend much more than what they 
earn. You will find that where the 

hon. Ministers are located they spend 
much more than in any other zone 
in the whole of India. All kinds of 
construction and amenities are avail­
able there and the other zones are 
really suffering for want of an equit­
able distribution of these provisions.
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The Eastern and 'Western zones spend 
the least and the North Eastern and 
the Southern zones spend the most.

Then, with regard to the Southern 
Railway, the zone from which I come. 
We have the vast system of railways. 
We have got the longest routes and 
the area covered by those routes 
should be taken into consideration. 
You will find that it i.*, of course, as 

*it is in the East, an admixture of 
broadgauge, metre-gauge and narrow- 
gauge. But the system of railways 
functions in such a manner that when 
they come to the Southern zone, when 
they reach Bezwada there is a bottle­
neck, The result is tat our food re­
quirements. our mdustrial develop­
ment etc. sutfer much owmg to this 
bottle-neck. What attempt has been 
made during the last 8 years to free 
us from thi.T bottle-neck? Coastal 
shipping did not help us in any way. 
We are suffering for want of coal be­
cause our industries cannot develop 
without coal. But, hitherto no attempt 
has been made by the Government to 
solve that problem. With regard to 
the development of railways, if you 
look at the table given by the hon. 
Minister in his speech, you will find 
that excepting for Ernakulam-Quilon 
railway, there is no development m 
the South. We have got agam to 
think of the Trivandrum-Cape Une, 
which IS a fundamental line in the 
whole of India, because no Minister 
comes to the South without going to 
the Cape.

Hitherto, all the surveys made and 
constructions sanctioned do not come 
anywhere in the South and I wish to 
remind the hon. Minister that his at­
tention should be extended to us in 
the South where the area is wider the 
railway constructions are fewer. The 
three main lines of broad gauge that 
go Trivandrum Madras ownwards and 
from Mangalore onwards do not cover 
the whole area.

There are some salient points in the 
budget, but if you examine the ex­
penditure of last so many years, as 
given in table XII in the book Indian 

Railways, you will find that during the 
British period they had earned much

more in proportion to the income 
during our period, and the expenditure 
during our period exceeds the income. 
The net earning is a failure so 
far as our period is concern­
ed as compared to that of the- 
British period. Now, you find that 
it is a losing concern, but they 
will say they are constructing or 
building up India. But what about 

the income and expenditure that can­
not form a proportionate net revenue 

to the State, say from 1947' 
to 1954. If you examine it, you 
win find that the whole administra­
tion is a miserable failure, that they 
have not done their duty properly or 
m proxwrtion to the income they are 
earning, and that they have not dis- 
cnarged their duty, in view of the 
jmall income that the nation Is getting 
in return.

Shri C- R, Narasimhan; At the clos­
ing stages the debate, no doubt, oecomes-. 
somewhat dull, notwithstanding the 
fact we are waiting hungrily here for 
our respective chances to speak.

Babu Ramnacayaii Singh (Hazari- 
bagh West): Then, make it interesting.

Stiri C. B. Narasimhan: The Railway' 
Minister struck a note of confidence,, 
though not a buoyant note. It is natural 
that the circumstances, facts and flgi> 
res concerning the Railway Adminis> 
tration justify taking that stand. The 
general economic level of llie country 
having improved, it is but nattiral for 
th^ Railway Administration to be more 
confident about its immediate future. 
The general economic situation of the 
country and the RaUway Administra­
tion’s prosperity are inter-linked and. 
actually they take an alternate turn in 
their affairs. .

During the post Independence period, 
the economic condition of the country 
was rather depressing and every one 
was full of anxiety, but the Railways 
came fo the rescue of the country and 
due to their active services, the econo'  ̂
mic situation was tided over. Now that 
the economic situations has improved, 
it is for the country’s general finances, 
in their turn, to come to the rescue ofT
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tbe Railways and to look after the 
Railways’ immediate future. This altCT- 
nate mutual help has to continue, and 
I am sure the general public, the rail­
way users and all those who are inte­
rested in the Railways will not grudge 
to do their bit now. In that confident 
hope or belief, the Railway Minister 
hafs changed the freight structure and 
hopes to derive more revenue by the 
new system of telescopic fares. In this 
connection, I am glad he is condng to 
the opinion gradually, after discussion 
here, that instead of a three-legged 
framework, a four-legged framework 
would be more stable and cause less 
complaint. I hope he will consider the 
question in a sympathetic way and see 
that travellers going less than 50 miles 
will not be affected by the changes 
proposed.

On the (question of dismantled raU­
-way lines, the unfortunate areas, where 
the lines were dism^tled d ii^ g  the 
war, have been wMting for the last 
flftceh yeaffs or so fear r ^ e f  to come. 
No doubt, conaderaWe reUel is given 
and a number of lines have been res­
tored, but I am very sorry to note that 
S^em Diistrict, in particular, whicli 
has suffered very badly in this way, is 
yet to receive relirf. The total length 
of the railway lines dismantle during 
the war was about 700 miles and the 
share of Salem is 100 miles, that is, 
One-seventh, and it is still waiting to 
get the lines restored. No doubt, the 
hon. Minister has been good enough to 
annoimce the traffic and engiiieeiing 
survey. It is somewhat encouraging, 
but I must emphatically say that jus­
tice has been delayed in the case Of 
Salem District, and justice delayed is 
practically justice denied. I hope the 
survey will not take a long time and 
that serious steps will be taken to give 
ttie lines in the manner the Railway 
Minister has proposed in his Budget. 
A few days ago I put a question about 
loop lines in Bangalore, and I am sorry 
to say that the way Government 
answered the question was not quite 
convin^g They said that though the 
loop lines exists there, they do not

want to use it because the cost of re­
habilitating it will be very much and 
they would prefer to improve the 
Bangalore Station. But the improve­
ment of that Station is very Jimited 
owing to its situation and still they 
depend on improving it rather than 
using the loop line. The attitude taken 
by them is not convincing. We should 
not measure the cost of rehabilitating* 
the loop line. We should see what was 
the cost involved in putting the loop 
line, what was the cost involved in ex­
pert, technical and other knowledge 
utilised there. If all this is taken mto 
consideration, the value of the loop line 
must really be great, but now you sim­
ply ignore it and order it to be dis­
mantled. This is not apparently a sound 
policy. I do hope that more convincing 
reasons will be given and in this 
connection I may be permitted to 
quote the resolution that the Maha­
rashtra Chamber of Commerce recent­
ly adopted:

“The Committee insisted on the
loop lines everjrwhere in order to
help raw materials.”

The Railway Minister has not con­
sidered the problem of overcrowding 
in the intermediate stajtions. I would 
like him to take some measures to 
prevent overcrowding in intermediate 
stations.

As regards canteens, there must be 
more cleanliness there. The plates are 
now allowed to remain on platforms 
and sometimes even animals like dogs 
come and lick the plates. So. some 
attention must be paid even from the 
hygienic point of view.

One more small point. In some sta­
tions, I find lot of monkeys coming and 
intervening not only with the passen­
gers and their edibles but also with 
the railway parcels and things like 
that. In Jalarpet, I saw a number of 
monkeys opening up all fruit baskets 
and eating the fruits and the statiof: 
staff sitting completely indifferent and 
not taking any action. This kind of 
indifference is not fair to the j^ p le  
who book parcels. 1 hope some steps
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will be taken to deal mercilessly with 
the monekys. Mahatma Gandhi him­
self, in his Young India, wrote quite a 
strong lines about the monkey nuis­
ance.

Shrl Nettur P. Damodaran (Telli* 
cherry); I shall confine my remarks to 
the railway requirements of the west 
coast. When I was going thiough the 
Railway Map of India supplied to us,
I found that there is a network of 
railways in the north of India, espe­
cially in the Gangetic plain. South 
India, as my hon. friend Kum vi Annie 
Mascarene said, does not have enough 
railway lines, when compared to the 
railway lines in the north. The west 
coast of India is w'oefuUy neglected in 
the matter of railway lines. With the 
completion of the . Emakulam-Quilon 
rail link, there will be one railway 
line running along the coast from 
Mangalore down to Trivandrum. Now, 
there are two big gaps on the west 
coast of India, between Bombay and 
Mangalore. There is no rail connection 
there. Between Trivandrum and Caoe 
Comorin also we find that the gap is 
there. So, the Railway Map of India 
will be ̂ complete only if there is a 
railway line from Bombay down to 
Cape Comorin.

I think the Railway Ministry have 
undertaken the survey of the Hassan- 
Mangalore railway line. But I would 
also like to press the need for another 
railway connection from the west coast 
to Mysore. I strongly feel that priority 
should have been given to this railway 
line over the Hassan-Mangalore rail* 
way line. The Tellicherry-Coorg-My- 
sore railway line has ■ been in the 
picture for about quarter of a century. 
Two surveys, I understand, were con­
ducted before. I am given to under­
stand that the survey reports are in 
fa /our of constructing this railway 
line from Tellicherry, through Coori?, 
to Mysore. The necessity for giving 
rail connection to Coorg has been 
emphasised by the hon. Member repre­
senting Coorg, Shri N. Somana, yester­
day. The Deputy Minister of Railways 
and Transport Shri Alagesan paid a 
visit last year to Tellicherry to declare 
open the new railway station construc­

ted there. I am sure that he is fully 
aware of the strength of feeling in 
Malabir in favour of tliis proposed 
railway line. I understand that he hâ  ̂
recently been to Coorg and representa­
tions have been made fo him there for 
giving a rail connection to Coorg. Now 
let me, for a moment, compare the 
Hassan-Mangalore line, which is now 
under the consideration of the Railway 
Ministry, with the Tellicherry-Coorg- 
Mysore line. Both these lines are really 
necessary for the development of the- 
area which is popularly known as- 
Malnad, that is, the backward districts 
of Mysore, Coorg and Bombay States 
and the Malabar District. I understand 
that ihe Mongalore-Hassan line in­
going to be a very stupendous work. 
It has to cross the western ghats in ?- 
very high plane. The survey conducted' 
on the Tellicherry-Coorg-Mysore line 
shows that it is definitely going to be 
a cheaper line. If we view the problem 
from the utility standpoint, the Telli- 
cherry-Mysore line is more useful to 
the people than the Hassan-Mangalore 
line, Mort of the area through 
which the Hassan-Mangalore line 
will have to pass is unpopulated 
except perhaps a town called Sakles- 
pur. There are no important towni or 
villages on the way there, whereas the 
whole area between Tellicherry and 
Mysore is thickly populated, and this 
line is a long-felt need of the district 
of Malabar, the State of Coorg and the 
State of Mysore. One of the objections 
raised by the railway authorities 
hitherto was that this line has not 
been recommended by the Government 
of Madras. Malabar is a districrt which 
has so far been woefully neglected 
both by the Centre and by the State. 
Public opinion in Malabar has not 
been very well appreciated by the- 
State Government as well as the Cen­
tral Government. Most of the Central 
Ministers who came to Malabar recent­
ly have really expressed their feeling 
that Malabar is a woefully neglected' 
area. Now, fortunately f<Mr us, 
the Government of Madras has 
included this railway line— T̂eUi- 
cherry-Coorg-Mysore line— in the list 
of proposed railway lines submitted to-
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"the Governmental of India. All th« 
JVIunicipal Councils in Malabar iiave 
■_passed resolutions in favour of this 
line. The Malabar District Board has 
::also requested both the State Crovern- 
ments and the Central Government tc 
include this railway line in the Second 
rFive Year Plan. Now, the Madras Gov- 
lernment itself has included this Imc in 
its proposals, though the oriority given 
is not very high.

Another railway line though not a 
new line, which is absolutely necessary 
for the development of the highlands 
of Malabar, Coorg and Mysoie is the 
extension of the present Shoranur- 
Nilambur line, through Wyaad, to 
Coorg. This will certainly open the 
■M&lnad areas of all the States that 1 
have mentioned for development.

Another line which has been recom­
mended by the Government of Madras 
“for inclusion in the Second Five Year 
Plan is the Kollengode-Trichur railway 
line which has also been surveyed long 
ago and this is also a very badly 
required railway line in the south.

I should like to say a few words 
about the Calicut railway station. Cali­
cut is the most important town in 
Malabar and the railway station re­
quires re-modelling very badly. I 
-would suggest to the Railway Mi:*istry 
ihat this matter should not be allowed 
to be delayed any longer. When the 
re-modeUing scheme is taken ' up, the 
present site of the station should be 
avoided and the station should be 
shifted a little to the north towards 
a place called West Hill. Calicut is a 
last-growing town and the present 
railway station can continue as a 
goods shed, and the new re-modelled 
railway station should be constructed 
at West Hill. Another important sta­
tion which requires re-modelling is 
Badagara. Again, an important town 
like Palghathas got a very small rail­
way station. I request that attention 
should be paid to re-model these rail­
way stations. With these words, I close.
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Slirl Thimmaiah (Kolar-Reservod- 
Sch. Castes): Sir. I congratulave the 
Railway Minister oti the various im­
provements he has made during the 
period after the attainment of our 
independence. The development of 
railways after the attainment of inde­
pendence is quite satisfactory and 
nearly about 421 miles of railway
construction has been completed and 
construction of another 330 miles is 
still to be achieved.

While congratulating the Minister on 
the progress of the Indian railways we 
feel a little bit dissatisfied when we 
see the inarease in expenditure on the 
railways. Of course, the Railway

677 LSD

Minister has given wtiitectof^ xittsonf 
for the increase of working expendi* 
tufe, l)ut, nevertheless, it oyiiht to 
have been the duty of the MinMry 
&nd his adminiMration to see that ttie 
working expenditure is not in crea ^  
so much and on account of that he 
ought not to have come with a propo­
sal to change the railway lares and 
freights.

Sir, in order to meet the increase in 
the working expenditure, now the bon. 
Minister has proposed to change the 
railway fares and also the freight 
rates. In the first leg he wants to raise 
the railway fares. I want to submit to 
the Minister that in the first leg of 150 
miles, in these short distances, only 
the j?oor peasants and agriculturists 
will travel and they will travel several 
times. Therefore it means that the 
Minister wants to exploit those poor 
people and I think it is not fair. For 
that he gives a consolation that he has 
decreased the fares for long distances. 
Those who travel long distances are 
not poor people. They are always 
mostly rich people and I think there is 
justification for taxing those people 
rather than these poor people. There­
fore, I request the hon. Minister not 
to increase the fares for distances in 
the first leg.

Then, for the first 300 miles he 
wants to increase the freight r^tes by 
ten per cent. This will also hit the 
small trading class of poor peasants 
who carry ^eir vegetables or provi­
sions to markets in cities at a distance 
of 300 miles. Iliererfore, even this I do 
not think will make the Minister popu­
lar among the poor people, and I 
request that he may dispense with this 
proposal also.

Next I come to the amenities pro­
vided for the third class passenirers. I 
have seen several stations on the 
Southern Railway where the lavatories 
are stiU very dirty. The waiting rooms 
including those provided for second 
class passengers are full of bugs. The 
furniture provided there are all old 
types and they need repairs. When we 
enter these waiting rooms we feel as if 
We were in the 14th or 15th century.
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In the stations there are certain 

shops and restaurants. If you compare 
the rates at which coffee, foodstuffs, 
cigarettes, pan and other things are 
Deing sold they are comparatively 
higher than the rate at which we get 
these things inside the city. The Qua­
lity of coffee and foodstuffs they pro­
vide is horribly bad and the passen­
gers have no time to think whether 
they are good or bad. They simply pay 
the money and go away. This is 
another type of exploitation that is 
being done by the restaurant people 
at the railway stations.

There is yet another type of exploi­
tation at railway stations. When­
ever a villager comes with his children 
wHhout proper tickets, the ticket 
collectors collect an abnormally excess 
rates from those villagers and scrae- 
times they also harrass those ignorant 
villagers.

with a cut-passenger and when I came 
to Madras I was put to lot of inconve­
nience by the Station Superintendent 
who said: “This is quota system and 
you cannot expect all the seats to be 
booked from Bangalore. Some seats 
are to be reserved for Madras passen­
gers who are to go to Delhi.” There­
fore, you see that a passenger who 
starts from Bangalore to Delhi does 
not get a seat in the through compart­
ment whereas a passenger who starts 
from Madras will get a seat. I had to 
shift from compartment to compart­
ment with my luggage, with my 
children and with my family. That too, 
just a few minutes before the departure 
of the train the Station Superintendent 
came and said: “This compartment is 
booked for somebody else and you 
have to travel in some other compart­
ment.” This is how the officers arrange 
the reservation. This shows complete 
lack of commonsense and I have to say 
that this is a useless system.

Now I come to the amenities provid­
ed in the train itself. Here I want to 
narrate my own case on the floor of 
this House. There is a through com­
partment from Bangalore to Delhi. 
The Minister was kind enough to 
accede to our request when we asked 
him to provide one through compart­
ment from Bangalore to Pelhi. The 
arrangements for reservation is such 
that through passengers from Banga­
lore to Delhi would be put tc hardship 
and they will not get seat.s in the 
through compartment whereas cut- 
passengers are provided there. When I 
wanted to book my seat seven days 
before I started my journey, the 
station authorities said that there is no 
seat in the through compartment and 
that I will be given only one seat for 
my wife. I thought there was no seat 
available and that aU the seats must 
have already been booked by through 
passengers. But, when I went to the 
Station on the day of my jouney. I 
saw that cut-passengers were given 
seats inside the through compartment 
and I, a through passenger was not 
given a seat. Then I exchanged seats

Now I come to the cx-State officers 
of the Mysore State Railway. The 
Mysore State Railway was a No. 1 
railway. It was highly efficient. It was 
inspected by the Indian Government 
Inspectorate which they now are going 
to take over to the Railway Depart­
ment. At the time of integration they 
were promised that they will be given 
the same seniority and that their 
status will not in any way be less than 
what they were. I can read the terms 
of the agreement. The Krishnamachari 
Report says: “On terms and conditions 
not less advantageous than in the 
service of the State.” This was the 
agreement entered into between the 
States Ministry of the Indian Govern­
ment and the Mysore State Govern­
ment. But what did the Railway Board 
do? They did not want to do this. 
They never wanted to provide class 
one jobs for all these 40 or 50 officers 
of the Mysore State. With this view 
they somehow evaded that issue and 
provided them all with Qass II and 
Class III vacancies. I thhik only about 
20 were provided with Glass I jobs. 
For the rest they have done a ctreat
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injustice to these officers. They have 
lost all their seniority, increments and 
provident fund, and they are given a 
step-motherly treatment. 
fSHRiMATi S u sh a m a  S en 171 the Chair,!

If they were in the State service 
they would have enjoyed all the pri­
vileges. Even today, if this subject of 
Bailways is removed from' the Centre 
and given back to the States, we can 
manage efficiently, and I think the 
railway development would have made 
much more progress as far as Mysore 
State is concerned. Even now I request 
the hon. Railway Minister to sympa­
thise with these ex-officers who were 
all enjoying the status of Class I 
officers and who are now shabbily 
treated by their own officers and the 
Railway Board.

Lastly I request him to take some 
interest in developing railways in the 
Mysore State. Before integration we 
had a plan for the development of rail­
ways in many districts of Mysore 
State, but after the integration nothing 
has been done. Even the Mangalore- 
Hassan railway line is still under 
survey; I do not know when it will be 
completed. I request the hon. Minister 
to see that it is completed within the 
First Five Year Plan period.

In my constituency that is Kolar 
Dist. there is a narrow gauge line to 
the extent of 106 miles. We are 
requesting the hon. Minister to see 
that it is converted into metre gauge, 
and I request him now also to see that 
this is taken up in the Second Five 
Year Plan and converted into a metre 
gauge.

Then there is the Nandi Hills Sta­
tion in Kolar which is worth visiting 
and hundreds of visitors go there. I 
request the hon. Minister to see that 
Nandi Hill is treated as a hill station 
and arrangements are made to that 
effect.
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Shri H. N. Mukerjee (Calcutta 
North-East): This House, and the
country, always attaches the greatest 
importance to the working of our 
railways and its effect on our econo­
my. Its capital of Rs. 961 crores 
embodies in every pie the toil and 
sweat of our people, it is manned by 
a magnificent corps of nearly a miMicn 
workers; no wonder. Madam, we all 
await with very great interest the 
Railway Budget.

Z am sorry, however, to have to say 
that I notice that every year the Minis­
ter makes a consistently disspiriting 
speech. Every time I notice neither a 
whole hogging drive for efficient 
administration nor that quality ot 
Imagination which in a develoiMnental 
economy is absolutely Indispensable as 
far as a basic service like the railways 
is concerned.

I would like to avoid reference to 
points which have already been dis­
cussed, though perhaps a certain 
amount of overlapping might not be 
avoided. But it just happened that the 
other day I was trying to go throu^ 
the answers to questions in regard to 
rail^ys, asked on the 2Bth February
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this year, and it struck me that some 
ot the answers represent, so to speak, 
the quintessence of the Railway Ad­
ministration and its present position 
in the country today.
3 p . M .

On the 28th February, several star­
red questions elicited information 
which to my mind typify the character 
of the Railway Administration. In 
answer to one question  ̂ it was said 
that the Shah Nawaz report regarding 
accidents was not going to be nublish- 
cd at all. Another question elicited 
the information that the Government 
was not considering any scheme for 
renovating the Sealdah station which 
handles the largest passenger traflfic of 
any station in this country. In answer 
to another question, we got to know 
that between 16 to 25 per cent, of our 
trains run late. Shri D, C. Sharma 
from Punjab was informed that in the 
Northern Railway, in the period 
January to I>9cember 1954, three 
dacoities were committed. It seemed 
to be quite a normal thing: that was 
what was added in answer. It was also 
said in zanswer to another question 
that 25 per cent, of imported parts are 
used in engine manufacture by the 
TELCO and that during 1954, 45 im­
ported boilers were used in the manu­
facture of engines at Chaittaranjan. 
Shri Alagesan added, as far as this 
year, up till now, is concerned, 
Chittaranjan has made 86 locomo­
tives and of these 45 boilers were 
imported and 41 were made in Chittar­
anjan itself. When Shri S. V. Rama- 
swami persisted, he got the answer that 
the stepping up of production from 120 
to 200 locomotives will be based on 
imported boilers for some time. This is 
a iross section of the questions asked 
on one single day and the answers eli­
cited on the same occasion show which 
the way the wind is blowing as far as 
the Railway Administration and its 
future are coacemed.

Railway earnings have increased to a 
certain extent. But, it is good to remind 
ourselves that it is still short by about 
Rs, 8 crores of the traffic receipt figures 
for 1951-52, It has already been pointed 
out that the proportion in which rail­

way earnings h^ve r ^ n  in relation to 
the general rise of production in the 
economy of the country presents a dis  ̂
appointing picture. A rise of 23 per 
cent, in industrial production is claimed 
with a lot of hy hullabaloo by Govern­
ment. But this is reflected in a rise of 
only 7 per cent in net ten miles. There 
are more engines and many more 
wagons on the lines if the railway satis- 
tics that are supplied are to be believ^  
and they have to be believed. How is it 
that this could happen? We have 
acquired high-power locomotives from 
Canada under the Colombo Plan and 
from the United States under the 
foreign aid programme. We also hear 
of improvement in internal production. 
This point has come up earlier also. 
How is it that traction power is not 
noticeable? Is it because the rolling 
stock is not being expanded? Is it 
because track conditions are bad? I 
remember in 19o2, the late Shri Gopala- 
swami Ayyangar had admitted that the 
track conditions were nretty nearly 
alarming. Is it that track conditions 
continue to be so bad that in spite of 
the high-power locomotives, we are not 
able to get the quick flow of traffic to 
which we are entitled? Or is it that 
there are bottle-necks in line capacity 
»t strategic points which prevent ex­
pansion?

All these questions might, perhaps,— 
1 do not know for certain— b̂e related 
to the question of re-grouping, in regard 
to which the .Minister has expressed 
himself in a manner which, I am afraid, 
I cannot command. He has told us to 
realise that it is time that we accepted 
re-grouping as a settled fact This kind 
of language is reminiscent of things that 
are not very savoury. Because, I ♦hink, 
the essence of political life of a dynamic 
character is unsettling of settled facts 
from time to time. I do not see why the 
Minister should go out of his way to 
use certain exoressions which have 
taken on a comiotation which is noi 
particularly fortunate. Later, he says 
rightly that in a deveJopinff economy, 
the organisational set u d  o f  railwa3rf 
cannot obviously iM ain  static. Cer- 
taiply that is very obvious. I do not say 
because I do not know for certain yet.
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that re-grouping has been wrong. I do 
not say that re-grouping has to be 
over-turned. But, I say this. The 
Minister has promised to the Par­
liament and the country that thera 
would be a thorough-going examination 
of the results of re-grouping. What I find 
is that there has been no more than a 
perfunctory examination and Parlia- 
mmt has been told to keep mum cboirt 
it. This is something which I am sure, 
neither Parliament nor the country 
would be in a position to appreciate. I 
remember the hon. Minister giving an 
assurance that the results of the exami­
nation of re-grouping will be mad*̂  
available to Parliament and that pftcr 
a really serious consideration of the 
matter, we shall reach whichever con 
elusions are righ».

I say also that he has spoken in a 
very delicate and judicious language 
about “a judicious re-adjustment of 
fares and freights in order to offset 
any possible decrease in railway earn­
ings.” We all remember how, on the 
last occasion, when the question re­
garding the payment of dividends to 
the general revenues came up, the 
Minister was asked—at least I was
one of those who asked the Minister— 
for an assurance that there would not 
be any increase in fares and freights. 
The Minister, however, could not be 
good enough to comply with our re­
quest by giving that assurance. But,
I was not quite ready for such a quick 
appearance of the Minister in Parlia­
ment to suggest that there should be 
a “judicious re-adjustment” of fares. 
This judicious re-adjustment has 
haw>ened. I am sure a great deal has 
already been said about it. I need not 
repeat all that. But, I want to ask the 
Minister one thing, and it is this. Per­
haps the Minister tries to explain 
away the matter by saying that this 
is not going to affect very many 
people and it is not going to bring in 
a great deal of revenue. If it is not 
going to bring in a great deal of 
revenue, why introduce this business 
at all? Then, I want to ask him, is it 
or is it not a fact that short distance

travellers represent an overwhelming 
majority of those who use our rail­
ways, and if that is so, why this parti­
cular system should be adopted with­
out careful thought, a system v/hich 
impinges badly on the poor man, both 
as far as passenger fares and freight 
on goods are concerned. This point 
has been discussed threadbare al­
ready and so I need not refer to it. 
But, I want to express my disappoint­
ment with the Minister that he should 
have thought it fit to come so early 
after his resolution on dividends to 
general revenues to ask for this judi­
cious re-adjustment of fares and 
freights.

I wish to refer to a matter which 
affects my province and my city, the 
city of Calcutta and the State of West 
Bengal, and that is in regard to elec­
trification. He has told us that the first 
sub-phase of electrification 'of the 
section between Howrah and Burd- 
wan via main line and Tarkeshwar 
branch of the Howrah Division has 
been sanctioned and electrification of 
the section is expected to be complet­
ed by the middle of 1957. I remember 
very well how about 13 months ago, 
just before the Congress session was 
held at Kalyani, 30 miles from Cal­
cutta, the Chief Minister of West 
Bengal was making public statements 
with all seriousness suggesting that 
by the middle of 1956, you would go 
from Calcutta to Kalyani by electric 
trains. We are told that we shall be 
able perhaps—which is not very cer­
tain— t̂o travel from Howrah to Burd- 
wan by the main line by the 
middle of 1957 by electric trains. 
All talk about Sealdah Division 
has been more or less a consigned 
to the limbo of oblivion. I 
know that in the ruling circles- of 
Delhi, as far as I can make out, there 
is a feeling that West Bengal is a pro­
blem State and Calcutta a mischief 
city and therefore, the less attention is 
given to the development of Calcutta 
the better for the country. Perhaps, 
there are people who wish away 
the existence of Calcutta. They seem
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to imagine that Calcutta bad better not 
been on the map of India. But, the 
trouble is that for historic reasons, in 
spite of all the wishful thinking of the 
ruling circles of Delhi, for historic 
reasons which they cannot obliterate, 
for concrete objective reasons, Cal­
cutta has come to occupy a certain 
position in the economic life of the 
country. This indifference to the de­
velopment of the economic life of the 
coimtry, which is implied in the indif­
ference to the development of the eco­
nomic life of Calcutta, cannot 
very long be tolerated, not only 
in a parochial spirit by the 
people of Calcutta and West Bengal, 
but by the people of the whole country. 
When I say this, I am reminded of tJ):* 
continued indifference ’of the Govern­
ment towards the Ganga barrage sche­
me. The Railway Minister, who is also 
the Transport Minister, knows very 
well how expert opinion is unanimous 
that the Calcutta port has no future 
unless the Ganga barrage scheme is 
proceeded with at once without any 
dilly-dallying or shilly-shallying which 
has continued for so long in regard to 
this matter.

I find also that it is necessary for 
me to refer to a matter which I men­
tion every year in the budget speeches, 
and that is the question of stores. I do 
not know why, in spite of his very 
obvious predilection for economy, the 
Minister is not looking after this as­
pect of the matter. I And from the 
report supplied to us that the stores 
balance stood at the end of 1953-54 at 
Rs. 52:36 crores. Now, this is a reduc­
tion from the year before by nearly 
Rs. 5 crores, but I do not understand 
why we do not remind ourselves that 
the Stores Enquiry Committee report­
ed that the 1950-51 balance of Rs. 
45'42 crores was inordinately high, 
and that that committee had suggested 
that before the current year there 
should have been a reduction by Rs. 
10 crores. That Committee had used 
language which usually sedate tempe­
rate-minded official committees do not 
employ, language which is very fitting 
perhaps from our benches, but that 
kind of language was used by that

Stores Committee, and how it has des­
cribed its “shock” at the phonomenon 
of certain stores being there which 
would last us from between 162 to 222 
years can be seen. All these observa­
tions were made by the Stores Enquiry 
Committee, but the stores balance has 
not been brought down in as quick a 
pace as it ought to be.

I find also that the Stores Enquiry 
Committee had made many recom­
mendations after discussing the shock­
ing state of affairs. They had made 
recommendations about the availabili­
ty of excessive stocks in railway stores 
of certain items of stores like steel 
bars, rounds, galvanized sheets, popper 
and enamelled wire etc., and the Com­
mittee had suggested that these should 
be made available for the country’s 
industrial needs. Many crores of 
rupees, it was discovered by the Stores 
Eiiquiry Committee, would be found 
l3dng absolutely idle. But this aspect 
of the matter does not seem to have 
received the attention of the Ministry, 
and I wish to know what has been the 
contribution of our railways to the 
developing industries of .;ur country. 
That is a point to which I wish to 
draw the attention of the Railway 
Minister.

I wish also to ask him about the 
continued purchase of very large 
quantities of stores from abroad. I 
know that khadi is going to be used as 
railway workers’ uniform, but khadr 
cannot cover a multitude of all kinds 
of sins, and I find that even now, in 
1953-54, Rs. 26 crores were spent by 
way of purchase of stores from abroad. 
Now, this is extremely perturbing 
because in 1950-51 our foreign pur­
chase of stores amounted only to Rs. 
18:37 crores. It lead up to nearly Rs, 
30 crores in 1951-52, ihis year the 
latest figures suggest that wo ^aU 
spend about Rs. 26 crores. I suggest 
that all this is largely avoidable. After 
all, the Mulgaonkar Committee had 
reported that 25 to 30 oer cent of our 
engineering industries have their in­
stalled capacity lying completely idle, 
and I know when the installed capa­
city of our industries is sought to be*
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exploited then Goveminent hands out 
all the dope to British companies like 
Balmer Lawrie or Braithwaite or Jes- 
sop and so on and so forth, but I 
suppose the Minister knov/s that there 
was recently a great deal of talk about 
the small engineering firms in and 
near about Calcutta which were in d 
very bad way and they could very well 
be effectively assisted by co-operation 
with the railway administratioa.

I wish to refer to only a few other 
points, and particularly in regard to 
the continued demand of the staff for 
a revision of pay scales. I got some 
very interesting figures supplied to me 
by some employees, and these figures 
show how the loans taken from the 
Bengal-Assam Railway Co-operative 
Credit Society Limited, which is utilis­
ed mainly by class III staff, have in­
creased tremendously from j’ear to 
year. The Bengal-Nagpur Railway 
junior Co-operative Credit Society’s 
loan figures also show how the wor­
kers are being driven to take very 
large amounts of loan from time to 
time. These loans suggest that living 
conditions being diflBcult it is very 
necessary for these workers to take 
these loans.

In regard to housing. I know that 
the condemned wagons in Sealdah 
division are no longer in the picture, 
but the Mittra Committ^’s recommen­
dations regarding the building of four 
lakh quarters has a very long way still 
t9 go.

I wish also to refer to one other 
matter, and that is the indifferent of 
the Administration to the demand of 
the refugees, some five thousand 
refugee families, who, without any 
assistance from GovernmenL have re­
habilitated themselves. They want 
conversion of the Lakshmipur halt in 
Eastern lUdlway into a flag station, 
but in spite of the support given to it 
by all sectloas, by the Congrws Presl- 
dent of West Bengal, by the Commis­
sioner of a Division in Weit Bengal, 
by M.Ps. and M.L.As., of all parties, 
bv the Railway Users Cousultative

Committee and so an and so forth, all 
kinds of hinderances are put in the 
way.

I shall conclude by referring to the 
continued emplojmaent of the Safe­
guarding of National Security Rules 
which are still bring supplied in a 
fashion which has brought the censure, 
so to speak, of the Judiciary. I under­
stand already a reference has been 
made of the case of Anantanarayanan 
in the Madras High Court where the 
learned Judge, Mr. Justice Bala- 
krishna Iyer, discussed all the typical 
charges which are brouight against 
those who have to suffer under the 
safeguarding of National Security 

Rules. And one of the observations 
which the Judge makes is to this 
effect. He refers to the charge which 
says about a particular employee “you 
spread the doctrine of Communism 
among the public and the railway 
staff” . The Judge says;

“It strikes one as most extra­
ordinary. If a person could be 
dealt with on this ground, every 
librarian of our universities and 
our colleges which use a copy of 
Marx of Engels would bo liable to 
disciplinary action because by 
issuing books he spreads the doc­
trine of Communism.”

Now, the world is moving in such a 
way that even without reading a line 
of Marx or Lenin, people are under­
standing the basic necessity of a socia­
listic reconstruction of society, and 
even our Government has started talk­
ing about a socialistic pattern of 
society. Therefore, I submit that it is 
up to the Railway Administration to 
be conscious of the latest changes in 
the position, and I say that if that 
imderstanding was there, then I am 
sure the Railway Budget would have 
been very different from what it has 
been as presented to the House now.

Tile PaiUameiitary Secretary to tbe 
Bnnlfrter Railways and. Tnaapni 
(ghrl Shaliiiawaz m u a ): Several
hon. Members have spoken In this
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House about ticketless travel, pas­
senger amenities and catering. They 
have been speaking of these things 
ever since the debate commenced. 
Recently, I have been connected with 
these items in particular, i.e., ticket- 
less travel, catering and passenger 
amenities, and the hon. Railway 
Minister was kind enough to allow 
me to be associated with these 
things. Therefore, I take this oppor­
tunity of placing some actual facts 
before the House, and I would like 
to take the House into full confidence 
and place things exactly as they are 
on the railways.

Firstly, ticketless travel. Members 
have stated that there is considerable 
amount of ticketless travel. I do not 
deny that there is still very considera- 
ble amount of ticketless travel on the 
railways. In the month of Decem­
ber we launched a special drive to 
check ticketless travel through the 
Railway Magistrates.

An Hon. Member: Throughout In­
dia?

Shri Shahnawaz Khan: Not through­
out India, but on sections of the Not- 
them Railway, North-Eastern Rail­
way and the Central Railway— p̂arti­
cularly on these. We h^d a meeting 
of aU the Railway Magistrates in 
Delhi, and we appealed to them to 
give us their best co-operation and 
put forth their best eflEort.

I would like to place before the 
House some of the results that they 
have produfrea. There are twelve rail­
way magistrates whose reports are 
available with me now. In one 
month, the number of persons detect­
ed as travelling without tickets was 
15,050.

Dr. Lanka SnndanuB (Visakhapai- 
nam): Where?

Shri Shahnawaz Khan: All the
rattways. Out of this, the number of 
beggars was 884, and that of railway 
employees 154. The total earnings in 
the form of fines and railway dues 
amounted to very nearly a lakh of 
rupees. It is apparent, however, that 
this scourge of ticketless travelling 
has hot ended definitely. Among the 
cases of ticketiess travelling that have

come to our notice, we have been able 
to deal with most other categories, 
but the students are still a problan.

Dr. Ram Snbhag Singh (Shahabad 
Soiith): Is it because they find diffi­
culty in purchasing tickets on account 
of the crowd at the booking windows?

Sliri Shahnawaz Khan: In spite of 
the fact that the Railways have given 
concessions to students, in a number of 
cases, the students have been very 
rowdy, One way by which we are try­
ing to check this evil is to approach 
the heads of the various educational 
institutions, and request them to in­
sist on the students, who have to travd 
by trains every day, to purchase mon­
thly tickets. In certain areas, we have 
secured very good results, and things 
are improving. I would like to take 
this oportunity of appealing to the 
student commxmity, who have to travel 
by trains, and impressing upon them 
that it is not befitting the nationals of 
a free country to travel without tick­
ets, particularly the enlightened people 
like the student community.

Dr. Ram Snbhag Singh: Is it be­
cause they find difficulty in piirchas- 
ing tickets at the booking windows?

Shri Shahnawaz Khan: There will 
be no difficulty in purchasing monthly 
tickets, which are much cheaper.

We have also come across a num­
ber of cases where ticketless travrf 
was connived at by the railway em­
ployees. We are dealing with those 
particular persons. We are going to 
show no mercy to any railway 
employee who abet, or connive 
at, ticketless travelling. In addition to 
the fines realised, I would like to tell 
the House, that whaiever these diives 
are intensified, there is always a very 
considerable rise in the window ear­
nings. I am sorry I have not been able 
to collect all the facts and figures re­
garding the increase in window earn­
ings during the last month, but I have 
no doubt that,the increase in the win­
dow earnings would be very consider­
able. So much for ticketless trave­
ling.

I nert come to the question of amen­
ities. inie House is aware that Deputy
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General Manager (Amenities) have 
been appointed on all the 
Railways. The hon. Minis­
ter of Railways and the Rail­
way Board attach the greatest imi>or- 
tance to the provision of proper ameni­
ties to passengers. I have been going 
round various places, without giving 
any prior information, without people 
knowing that I was the Parliamentary 
Sraetary, and in several cases, chang­
ing my dress and appearing some­
thing different; and I do not mind ad­
mitting that the standard of clean­
liness, particularly in third class com­
partments, third class waiting halls, 
third class passengers* latrines on 
stations near the waiting halls, bath­
ing places, etc, had not been receiving 
the same attention as it ought to have. 
Later on, I caught hold of some of the 
Deputy General Managers (Ameni­
ties), and in the course of inspection, 
took them right into the third class 
passengers’ latrines to inspect those 
things.

Shri Nambiar: Well done.
Shri Shahnawaz Khan: I wish to as­

sure the House that the Railways are 
seized of this particular problem. I 
I>ersonally met a mmiber of 
Deputy General Managers (Ameni­
ties), and I can assure the 
House that those officers have 
been selected specmlly for 
their integrity, for their hard work, 
and for their sympathy towards the 
general public and the passengers; 
those young officers—most of them are 
very young—are doing very good work 
indeed.

Shri Dabhi (Kaira North): They
are never seen anywhere either in the 
trains, or m the platforms, even in big 
stations.

Shri Shahnawaz Khan: They do not 
go round saying, we are Deputy Gene­
ral Managers.

Sardar A. S. Saigal: Instruct tbo re­
gional officers also likewise.

Shri Shahnawaz Khan: I come now 
to a subject which is very favourite 
with this Hoixse, viz, the question ol

catering. Here again, I do not mind 
admiting that the standard of catering 
on certain Railways is not so good as 
it ought to be. In order to improve 
the standard of catering on the Rail­
ways, the hon. Minister had appoint­
ed a high-powered Alagesan Catering 
Committee.....

Shri Nambiar: Catering Minister 
Alagesan.

Shri Shahnawaz Khan: I can teU
the House that one of the main grie­
vances that this House always had, 
was that there were monoi>olies on the 
Indian Railways, and that certain 
vested interests had been created. I 
can assure the House that the Alage­
san Committee went very deep into 
this problem, and the House would 
be glad to know that the Alagesan 
Committee has recommended that 
large monopolies must be broken up, 
so that the standard of catering would 
be improved.

The Minister of Defence Organi­
sation (Sliri Tyagi): But may I point 
out one thing? In the South, recently 
I had this experience; they supplied 
so much bulk of food, that most of it 
was all wasted. Would you ask them 
not to supply so much in a bulk?

Sliri Sliahnawaz Khan: I am sure
the Railway Ministry will certainly 
take a note of the suggestion which 
has been made by the hon. Minister 
of Defence Organisation.

Dr. Lanka Snndaram: His facts are 
wrong.

Shri Sliahnawaz Khan: Since he
happens to come from the North, he 
might be eating less than the people 
in the South.

Every effort is being made to im­
prove the standard of catering, and an 
attempt is being made, as was given 
out by the hon. Minister of Railways 
in his Budget speech, to cater for the 
various tastes by regions; and we pro­
pose to give some sort of standard 
food, so that the standard type of food 
will be available regior-wis»



I0I5 Railway Budget 3 MABCH 1955 for 1955-56 i o i 6

Allegations have been made in this 
House by some hon. Members that 
certain caterers or contractors, if they 
know that an important personality 
is travelling, give him the best type 
of food. But if it is some imknown 
person, then he gets a very poor type 
of food. I had heard of these things 
in this House, and I put the matter to 
test. I went from here to the eastern 
side, and at one place I ordered food 
as Parli^entary Secretary.......

Dr. Lanka Sondaram; As Parlia­
mentary Secretary?

Shri Shahnawaz Khan: As Parlia­
mentary Secretary, I specifically 
asked for a standard meal which has 
been prescribed by the Railways. Tte 
price that is fixed for that standard 
meal is Rs. 1-4. It contains one dish 
of meat and two dishes of vegetables. 
When the ‘standard meal’ arrived, I 
was amazed to find that there were 
seven dishes including pudding.......

Dr. lABka Sondaram: Because you 
are Parliamentary Secretary.

Sardar Hnkam Singli (Kapurthala- 
Bhatinda): If you had been a Minis­
ter, there would have been ten ..,..

Shri Shahnawaz Khan: Let me
have the last laugh.

I kept all the dishes that should be 
in the standard meal and returned all 
the rest—the surplus dishes. Going 
further on, I changed my dress and 
nearing Calcutta I became a ‘Bengali, 
—I tried to look like a Bengali—and 
I put on a chaddar. I went to a big 
refreshment room on the railway.

Mr. Chairman: You said you were 
going as an official.

Shri Shahnawaz Khan:
not know.

They did

Dr. Lanka Sondaram: How do you
know that they did not know?

Shri Shahnawaz Khan: I tell you, 
they did not know.

So I went and sat inside that refre­
shment room. For some time, they 
just refused to take any notice. Even­
tually, somebody came. I told him *I

want some tea*. Tea was brought and 
I kept on ixMiring the milk which was 
brought, into the tea, but it would 
not change colour. (Interruption^ 
Eventually, I asked him to keep some 
milk on the table. I took that out He 
asked, ‘why do you want it? I said, 
*I have a baby inside my compart­
ment’ , (Interruptions).

Shri Tyagi: He meant his Minister. 
(Interruptions).

Shri Shahnawaz Khan: So I took
that specimen of milk with me.

When I arrived at Howrah, the 
General Manager of the Eastern Rail­
way happened to be there. I delivered 
that milk to him to be analysed. He 
got it analysed in the railway laborsr 
tory. The House would probably like 
to know of the result The result 
was that in that specimen of milk, 80 
per cent of the fat content was miss­
ing. Having taken out all the cream 
and all the fa i 55 per c«it. water was 
added to the skimmed milk. So w h ^  
I came back, the matter was ta k ^  up. 
I can assure the House that a very 
serious view is being taken of all this 
and we hope that such contractors 
who hope to live.......

Shri Bogawat (Ahmednagar South): 
All are ‘such’.

Shri Shahnawaz Khan: . .by means 
other than real service to the people 
will have no place on the Indian rail­
ways in future.

Sardar Hokam Singh: Where was 
the baby delivered?

Shri Shahnawaz Khan: I am aware 
of the fact that there are so many 
Members who are keen to speak on 
the Railway Budget, and if I take toe 
much of the time of the House, I am 
sure Members would object. But 
there is one very important thing, 
about which reference has been made 
in this House, and if I have your per­
mission and the permission of the 
House, I shall take about ten minutes.

Some Hon, M ^bers: Yes.
Mr. Chairman: Five minutes.
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^iri Staalmawaz Khan: Reference
has been made to the Report of the 
Railway Accidents Inquiry Commit­
tee in this House as well as in the 
Rajya Sabha, and since I happen to 
be the Chairman of the Railway Ac­
cident Inquiry Committee, my name 
was also mentioned on a number of 
occasions. I would like to place the 
actual facts about the Report of the 
Railway Accidents Inquiry Committee 
before the House. The House will 
remember that towards the end of 
1953 and the beginning of 1954, there 
were a number of serious accidents, 
and throughout the country the public 
was agitating. Government naturally 
were seized of this position and the 
hon. Minister of Railways annoimced 
in the House on the 20th January, the 
appointment of a Committee which 
would review all these serious acci­
dents that had taken place from 1st 
January 1953 to 10th January 1954, 
examine the reccanmendations of the 
various investigating officers who had 
dealt with these accidents in the pre­
ceding years and also make recom­
mendations to reduce the incidence of 
accidents on railways.

Sardar Hukam Singh: Was it to
review the accidents or to review the 
findings?

Shri Shahnawaz Klian: The second 
was to examine the recommendations 
which had been made by the investi­
gating officers in regard to the acci­
dents that had taken place and find 
out to what extent their recommenda­
tions had been implemented.

The House knows that the Commit­
tee consisted of myself as the Chair­
man, and i ^ i  Mubai« Chief Govern­
ment Inspector oi Railways, and Shri 
Sen, a retired General Manager of, I 
think, the Central Railway, as mem­
bers. The Committee tou r^  all rail­
ways; particularly, we visited all the 
focal points whra^ there had been a 
lairge number of accidents or 
where there was a rush of 
traffic. We visited all those centres. 
We started functioning from 1st Feb­
ruary and we were asked to submit 
bur report In three months. During 
this iinKê  the C(»nmittee reviewed

3282 accidents, and I can tell the 
House that the Committee went very 
deep into all aspects of railway work­
ing: -On the floor of this House, I 
would like to express my gratitude 
to my colleagues, Shri Mubai and Shri 
Sen, and Shri T. N. Dhar, who was 
the Secretary of the Committee, for 
the hard work they did and for the 
great interest they took in the work of 
this Committee. The Report was sub­
mitted to the hon. Minister on the 30th 
April.

The House knows that, personally, 
I am no expert on railways. But I did 
have the benefit of having Shri Mubai 
and Shri Sen, who were experts on 
the working of railways, with me, I 
wish to tell this House in all sincerity 
that in the Report of this Committee 
we concealed nothing and exaggerated 
nothing. We were interested in find­
ing out exactly how things were and 
then present a true picture to my hon. 
Minister who had appointed the Com­
mittee.

Sliri A. M. Thomas (Emakulam): 
Is that the reason why it is not publi­
shed?

Shri Nambiar: A  very correct ques­
tion,

Shri Shahnawaz Khan: Hon, Mem­
bers must have seen from the report 
of the Reviewing Committee certain 
remarks. I would read a paragrai^. 
It is stated in the report of the Re­
viewing Committee, of which also I 
was ttie Chairman, and Mr. Bhadwar, 
Chairman of the Railway Board and 
Shri L. P. Mishra, Shri Ranjit Singh 
were members, and the Secrcrtary was 
Shri Pattabhiraman, that—“the Com­
mittee has thoroughly probed into 
every weakness that could be found 
in the railway procedures and practi­
ces.”

Kmnari Annie Maacarene: How do
they accoimt for the recurring break­
down of bridges?

Shri Shahnawaz Khan: Old age.
In short, I would like to say that 

the Committee saw and stated things
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exactly as they were. We were fully 
aware at the numerous difficulties tiiat 
the railways were fadng. We wc f̂e 
aware of th« very serious shortages 
of iitoteriBa, very l^ o u s  shortaies of 
stores. Just before me, an hon. Mem­
ber spoke and he said that huge stores 
were being accumulated on the 
ways. I can inform the House that 
there may be surplus of certain stores 
but there was shortage of particular 
types of stores and the railways 
were having a very very diflBcult 
position and the shortage of 
these stores is a thing for 
which the Railway Board or the Rail­
way Ministry cannot be held responsi­
ble because we had to obtain our sup­
plies of stores through another agency. 
There were numerous difficulties 
with which the railways were faced. 
But the Committee was not concern^ 
with the difficulties of the railways or 
what their problems were. We were 
concerned with finding out what exac­
tly were the weaknesses and whst 
were the failings, if any, in the work­
ing of the railways. TTie Committee 
reported on things as they should be 
under ide^ conditions. I am sure the 
House will agree that the ideal condi­
tions which we are trying to bring 
about on our railways do not ^ Ist 
just at the present moment.

After the Report was submitted to 
the hon. Minister, it was sent to all 
the railways for Hievr remarks. On 
the 7th of July, 1954, there was a 
meeting of the National Railway tJse^ 
Consultative Committee. At that l a d ­
ing, a desire was expressed by 
certain hon. members that they as the 
representatives of the public would 
also associate with the findings of the 
Railway Accidents Enquiry Committee. 
It appears to me that there was some 
misapprehension about the appoint­
ment of the Reviewing Committee and 
I wish the House to understand the 
circumstances under which this Review, 
ing Committee was appointed. The 
members of the National Railway 
Users Consultative Committee expres­
sed a desire that they too would like 
to be associated with the Report oi the 
Railway Accidents Enquiry Comrirdttee

and they felt <|iat th m  would be 
much isreater confidence in this r m t t  
if they were also asso<^ted with it. In 
cciarforanity with tlseir wishes, on thfe 
24th September, a Reviewing Com­
mittee was 2q?«)ointed to review the Re­
port of the Railway Accidents Enquiry 
Committee in the light of the actual 
conditions as they existed and in the 
light of the remarks wiiich had been 
received from all the railways and also 
to make suggestions how best the 
recommendations of the Railway Acci­
dents Enquiry Committee could be im­
plemented. I was asked to associate 
m3T3elf with the Reviewing Committee. 
I was told by the Railway Board that 
there were certain additional data 
which, perhaps, had not been available 
when we went round. They also wished 
to place that before us and they wish­
ed to review the actual recommenda­
tions of the Railway Accidents Enquiry 
Committee in the light of the actual 
conditions existing in TnHin today 
also in the light of the remarks sub­
mitted by. the General Managers of 
the various railways. I frankly a&nit 
tiiat I had no hesitation in associating 
myself with the Reviewing Committee. 
If any hon. Member feels that I was 
forced into accc^ting something—my 
hon. friiHid Shri T. K. Chaudhuri was 
trying to m ^ e  out yesterday that pbbr 
^SiahnaWaz was forced into it—I ma^ 
assure him that poor Shahnawaz 
not be forced Into doing things w h ^  
he do€Ss not like.

Shri NamMar:
l^ahnawaz now.

We see the hcHk

Mr. Cbalfiiiaii: Already you have
had more than ten minutes.

Sitri T. K. €iuui<Biri (^rhampur); 
May I make an appeal. We r a r ^  
hear, ^ r i  Shahnawaz and this is an 
important matter over -w îch the, 
House must have concern. Tlierefcw^^ 
let him have some more time (Intcr- 
TupUons).

Shri Shahnawax Khan: I would
like ^  tell th^ House that th)& data 
that was placed before the
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Cominittee, but which we had not con­
sulted during the preparation of the 
Report of the Railway Accidents En­
quiry Committee, was data concerned 
with operational efficiency of the Bri­
tish and American railways. The 
position we saw during our enquiry, 
we did not consider satisfactory; but 
when the actual data was supplied to 
us regarding the operational efficiency 
o f ‘the British and the American rail­
ways, which had the best available 
equipment, where the shortage of 
stores was not the problem, there too, 
from the comparative data supplied 
to us, we found— ând it was a very 
gratifying thing for me and a revela- 
ttion to me—that the number of acci­
dents, that the number of persons kil­
led and injured etc. were very much 
less in the Indian railways than on 
the railways of some of the best run 
countries of the world and the most 
modem countries like England and 
America.

Shri A. M. Thomas: In those coun­
tries, is there not more of traffic in­
tensity than we have in our country?

Shri Shahnawaz Khan: Hon. Mem­
bers must have seen from the report 
o f  the Reviewing Committee that was 
placed before them that the Commit­
tee has admitted that under the condi­
tions as they exist in India at present, 
the need “/or constant, competent and 
intensive supervision cannot be over­
emphasised’' Really all the recommen­
dations of the Railway Accidents En­
quiry Committee are embodied in this 
very 'significant paragraph.

As to the reason why the Report of 
the Railway Accidents Enquiry Com­
mittee has not been made public I am 
not competent to say, but if it is con­
sidered necessary, the hon. Minister 
will probably explain in his speech.

Sardar A. S. Saigal: I want to ask 
one question.

May I put the question to the hon. 
Minister?

Mr. Chairman: I have called on 
Pandit D. N. Tiwary already.

vflTr ifto fî ro :

cfhr "Ml ^  ^  5

^  5fhrf ^  ̂  ^  4
^  j f  w m  Tsrm f  \ ^  h tw

^ ^  ^  ^  ^  ^  hHt

TfT ^  I # T  ^
■cJH ^T1 •{[ ^  2fN> i WtT I ^

?TT ^  WfcTT 3T ^
^ 1 ^  3TTT
0̂0 ^  i ^  ̂ 0̂0 41el

0̂0 41<rt ^  T̂jT̂
f«fr?Rr ^  ^  ^  f  I

cfhr ^  3m"
^ qRT ^  f  ^  ^

^  ^  I ^oo »fh?r ^

S N r r t  57^ ^  I ^  9ITOT t
H  ^  ^  ^  ^  ^  ^

^  f  I

mrtg- ^  ^  ^
f  ^  ^  3̂!T f
arft arriW) 4

<<( >da ^  9 > ^  ^  ^  ^

^  ^  4^TcTW»f^€ ?  I

^  5̂fWRT ?TSRT ^
?Wcr aft ik r
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(TB̂ iFfNr 4 ^  ^
in ^  it 5̂rr̂  i ^  wii-ift

arqr r̂rf ?f E;qiH ?r^  ^  srsri
ijmcTT tspTf f  arf? 3 r i  M N = ^  

Tc <1 ♦Tkll'i/J T̂i 
^  «n^ ^  aTRfpf̂  ^  ^  n̂̂ Mi 
3fft ^  ^  ^  ^  âprfr-p ^  
vi4l«  ̂ I

Olf? STTcT gRTHHT ^Tf?IT ^  I ^  

5̂® ^  "̂irS ^  3Tc^ ^ 9> ^
f  I 4 ^  ^

^  ?d(ai 3̂IT ^ :

•'The Consumption rate of coal 
has increased”

^  ^^rnrr^ ^ i ^ f ir  ^
^  iT  ̂ 3nvf ir ^  1V^ 4  h> ^  
^  f  I 3TFT m ichn^ sift
'M?«?>l*il':)IC ^  rTTV ^  3|f
^  '̂’'rd tf ^  ^  3T5 r«?)  ̂ tTT̂
fTf<4 ^  3TWT ?nrqt ^
^ferr ?»TT  ̂ ?hf f  I f ir  ?nn ^  ^
■Hlcî H f̂ TT ^  3Tn?j ^
#  ^  =gW ^  3T^nJ ^

fir  T? ViZipr ^
#  f  ^  ^  ^  ^5fT  ̂ I

^  ^  tr^ r̂Ŵ r #  ?3Rr ^
rTT  ̂ ^  tnn̂  #  I tr̂ t>n^ir*T 
4 sift JTlT̂ nrf â  ^  jf  ŝret? ?:̂ r4>N?I'

H ^  ^/?+ ^rr ?rf  ̂ «?><di
^  I M f  ̂ «il 4 fhf ^

sirsr ?T̂  r̂»f̂
K̂ Tsnr #  sift ^  f  =TT«f ^  \ 
-fir ^  ^  ^  f̂hrr Trfrŵ ^
^  <T̂  ?R) WTT̂  T̂ r #  I ^
ÊTT̂  ^  >̂T?f ^  ?rlVr f*T?rr

*ftei »hr ^  *Trff^ f
srft «r^ a iw  f, r*n^
?iff ^  ^  îtei »hr »Tf^ ^ ^

^ fV on?fT f
^  ft M4̂  I SIN d ^  WSTTR̂
f  2ff f ^  4 =̂TT?r jfthn 

^  f̂ j sn^ ^ ^  f ir  ^  ?ci4
^  ^ tN  I

^Wo iĵ o Ĵ ITF̂  : ^  >d<D ^
7 f ^  ^Icf ^  I

ŝ WTT ^0 iT^o f^nrA : rr?^
fhf ^  T i f  ^  ^  snr  ̂ ^rff ^  ^N"
^  R̂T?> «TR 5T ^ fW  I ^  cnf^
f^nfHT^ ?r̂  snf^

r^T^ ^  n̂fTT ^
'̂ H f ir  dj^H ^  +fr î r^Hi

fhrr I firfcT^ ^  ^  ^
*r^ 5iPT̂  ^r*I I f ir  ^  ^ 5Tif̂  n̂*
? g ^ HF f , =r q pft 2in- S ift q- 5^

?5-^HI f  I 51  ̂ ^  TF̂ ft #  I F ^
^  ^  m  ?6iyMi 5T  ̂ #  I

f̂ ys iinnfNr 4 cfhr

f N  I

51̂0 ^ 0  ; SITT ^  <pMid
^  ^  ^  f  5Tf ^  ft

^  <r«4JT«̂  STTT 5m^ ?rni) ?5*rVJ 4
 ̂  ̂*1 2n^ ^  g ift  -q «?xniti ^  ^  I «r̂ *̂♦> H 

^ (jf?7TT ^
^  ^tfr TSFTT ^  f ir  SIFT of^

sih ^ ^  ^  sjH^t^cg iifrzn ^
5pT?IT ^  ^  «TflTT 'TT̂'̂  # I f ir  ^
ww^  ^  ^  ^
ŜIT f  sift ^  ^  m

f  I i f  nhT^ ^  *nnw 5hrr <  1 

t̂Nt  ̂ tf̂ TT f  ^  «T^ Tf! f
S ift ^  5ut ^  «rfr * k r  ^  $ r w

#  I ^  ^ ^  ĉ!M)|*( jft
5^  ̂ «n #, ^  f ir  qp T^r
q T ?3 n 5 ^ 3 | ^ T cr^ ^ «^ f^ S T ^ # IT ^  
JR5T ^  ^  ^  ^  «ft ^  =t
f ^  ^  ^<ir!wi m ?!̂ » T̂f ^  ft »T5rT ^  

f ’̂ T̂ T̂FT «IV «̂i VT
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HiNl ’alri'll ^  I
^  3̂T?r ^  ^  JT? îTtf
f  I f  !% firnf ^
^  3ift ^  ^  ^  ^
f̂ IjSr I xJ *1 ^  WWcTFTT -qî tii ^
^  ^  ^  H  ^wt W=5n ^  f

^n?T ^  WTT ^  ^ R T  ^  3TT^ l?T J

^  riTv ^h4 Ws(i*i ^  «rr̂  ^
TTRTT = T^ ^  I ^  3 fiR R Fr T p } ^ f i }

^  # n  ^
^̂ RT =̂ftw ?r^  ??P
3nr*ft ^
r̂̂ Fcfh?) ^  ^rnrr ^  i

^ttt ^  3nT ^  ^  ^  ^
«n ST?f»rn- r * ^  ^  ^  ^
^  iPTi 5*-î q ^3rr ^  rlT«<)“*f

1̂ 0 3IR0 jf  5RT 3̂TT
#  1 ^  ^  =r ^  ^  «rrf if
'^d-li ^  <5?n ^  I

^y^avw ^  5?mn ^  ^
5Tlf*nr tif 3̂ 3P #  ^  =T  ̂ I ^  ’T? 
f f̂iWPiR 3rf? ^  ^
fft^r WR 5T^ ?fe ^  I ilW  ^

^  M̂ <rî Wie ^  ^  ^ ift
?F»ft 'n =T  ̂ 3n?ft ari*? v?tw?
^i >̂̂ ’̂*{1̂  €&̂<j ^rm ^ V rii ^  I

fiar ^  ^  li*" îT2 ^  gi2 ^fvTT ^  TO” 
«PT^ ^iftrr ft I ^  ^
^  ^  ?ri*? ^  vsiPT Tqtuni ^Rfrn
^  I TT?!T ^  ^

n»f?xjnqT5 ^  ^  5Thr q^^r w i  t  i
f ?  ^  Wi 3TRT

f  1 nhr 5T7  ̂ f
?n?Tf f w  ^  ^ ^  ^  f*,
^  5̂*f tftrr ^  ^  ^  ^ir <n
^  t  \ ^  ^  ^  ^
^  f  \ ^  on=RT ^irar i ; ^
?; tT2 ^  ^  f\  ^  ?fW  ^

^  tf w  ^nr ^  P̂T*r r̂w r̂rar i f
?if ^  ^  3IHT ^  ^  ?

4  P3C.

Mr. Cbairman: Hiere are many
more Members yet to speak.

At tiiis rate, I do not liiink others 
will get a chance.

Pandtt D. N. Tiwary: All the Mem­
bers are given ten minutes each.

Mr. Chairman: It is more than ten 
minutes now, for you.

qfr?r f^o ir̂ ro hranft : r ^
n̂?r ^ I *̂10 0̂ ^  ^

^v^U/\ xTTxr^ f  \ ^  ^ w r  «TT 
^  ^  iFiT «n W ^  n̂PTciT ^
5rm7TT I O T  3T T ^1W  ^  Hl?c!y W

Wi'Sfl I ŜRTl ^0 ^ I Re,̂  3TTT^W^ ^

^5TT^ ^  7 ^  #  I ^  iTTelTT ^

^3TTW I ^  ^  VJ
ô r̂n̂  ^  P̂T§

a  ^  I

5ETW ^  ^  «?)̂ HI T̂flTT ^  3 n ^
?Tff ^  ^fhRW ^  f  I ^

r̂hrf 2PT *T  ̂ ĥrr i c9>c^7
vFTTzi Tf?f ^  ^  >̂pr flTĤTT ^  ^  
•Tiff I >d *i4* ^  ^ n w i 'aiini

t  ^  I ^
»̂TT ^Tlf «FT5f ^  ^  ^̂ 5̂  ?  I 5*tq>i

V ^ T V  : 3IT 3nr T̂r*T <*?< 4  I

Shrimati Maydeo (Poona South): 
I must thank you first for giving me 
a chance. After listening to the spee­
ches of some of the hon. Opposition 
Members who had found so many 
shortcomings and faults in the Rail­
way Ministry’s administration, one 
feels like asking oneself and find out
whether there are any go<  ̂ things at 
all. But then, it is also neeessary that 
there should be some criticism: other­
wise, the Parliamentary Secretary 
would not have seen to the catering da-
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partment of the railway Administra­
tion and found out what was the con­
dition there.

The current year's budget has many 
features which are well drawn, and 
yesterday, our ex-Labour Minister 
Shri V. V. Girt, gave unsolicited tri­
butes to our Minister of Railways, the 
Deputy Minister of Railways and the 
Parliamentary Secretary and expres­
sed real appreciation of the achieve­
ments. I also share the belief that 
our Railway Department’s administra^ 
tion is in safe hands, and so, there 
should be no anxiety as to th« pro­
gress or the efficiency of this depart­
ment.

We find from the reports that our 
people also have become more travel- 
minded, because they find that travel 
nowadays has become more comfor­
table and so many amenities and so 
many improvements have been made 
in the Administration. If we refer to 
the report, we will find that the earn­
ings of the Railway Ministry are the 
highest from the third class passen­
gers. The earnings from all the upper 
classes taken together, are only Rs. 10 
crores, while the thh*d class passenger 
earnings amount to Rs. 91 crores. So, 
it appears “that the third class passen­
gers are the real patrons of the Rail­
way Administration, and they are the 
real consumers of the railways. It is, 
therefore, quite necessary that at a 
time when we think of any improve­
ments, we should first think of the 
third class passengers, and then chalk 
our programme. But I was rather 
surprised to find that from the 1st 
April, the hon. Minister intends to 
allow inter class passengers to travel 
as second class passengers and second 
class passengers to travel as first class 
passengers. Last year, the Minister 
had declared that there would not be 
any first class, and instead, air-condi­
tioned coaches were introduced. This 
year again he has begun introducing 
first clastt̂ ând second class coaches. 
These twto classes will be allowed the 
same rates of fares, and he has made 
changes and increased the rates of 
third class passengers, I find from ^ e  
two days* discussions that almost all

677 LSD

the Members have mentioned about 
the increase in the rates for distance? 
up to 150 miles. Yesterday, the Mini* 
ster told the Rajya Sabha that he was 
thinking of bringing out some adjust' 
ments and finding out if there can be 
a fourth leg. But as he says, when 
there would not be an all-round in­
crease in the earnings by increasing 
the short distance rates, then, why 
should he try to have this, and just 
take up the disappointment from tiie 
people? He can very well choose to 
increase the rates of inter class and 
second class a little as he was going 
to call them second class and first 
class. He can very well make these 
adjustments and drop the increase 
that he intends to make for small dis 
tances.

The other point which I would lik«» 
to mention is this. When we refer to 
the better conditions of travel, we finH 
that there are 12 sleeping coaches 
which are attached to mails, and co­
vered platforms for about 1,000 sta­
tions, and drinking water ai'rangi^ 
ments for some 27 stations. Like that, 
only a very few stations are touch­
ed in respect of these better conditions 
or amenities. But if we lo<* at 
it still more, there are six zones in all 
and each zraie contains hundreds of 
trains and thousands, of stations 
and millions of passengers. So, if we 
have to provide these amenities to all 
these stations and all these trains, 
then, it will take a very long 
and if tiiere is going to be an increase 
in the rates in alternate years, I do 
not know where the fares will go. I 
remember that nearly seven years 
back, we used to pay Rs. 24-0-0 to 
travel frbm Poona to Bwnbay, and to­
day, the fare is Rs. 42-0-0. So, if we 
are going to have all these amenities,
I cannot think up to what extent tiie 
rates will go for the third class pas­
sengers. So, I feel that as the earn­
ings of the Railway are increasing 
every year, it is not necessary to in­
crease the fares sp as to have more in­
come for the railways.

Dr. Itrfelmaswami (Kancheepuram). 
The hon. Minister for Railways has 
made a most competent speech. In-
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[Dr. Krishnaswami] 
deed, it is one of my regrets that I 
was not an auditor to his perfor­
mance. But reading through the 
speech, I was reminded of what the 
Vicar of Wakefield said o f  his wife’s 
choice of a wadding gown. ‘She chose 
it’ the Vicar says ‘*not for a fine and 
glossy surface but for such qualities 
as would wear well.” I believe the 
l?est compliment that I can pay to the 
Railway Minister is to analyse five to­
pics that he has dealt with at length in 
the same order and give my observa­
tions on them.

The five items of interest in his 
budgetary speech are; the consequ­
ences of and justification for the adop­
tion of a system of telescopic rates; 
the basis of our freight and rate 
structures; the plan of railway deve­
lopment expenditure not only for this 
year but also for the future, taking 
into account the economic develop­
ment of our country; regrouping and 
its effect on eflRciency and the po&ibi- 
Uties of utilisation of administrative 
talent for planning purposes; co-ordi­
nation between road-rail and shipping 
transport. As the time is very limit­
ed, I do not know whether I will be 
able to deal with all the topics; but 
first, let me take telescopic rates.

On the subject of telescopic rates, 
Madam Chairman, there has been 
needless controversy. On grounds of 
principle, I do not think anyhon. 
Member can object to the re-introduc­
tion of telescopic rates. Now, as rail­
ways develop, short distance travel 
increases relatively to long distance 
travel. This is reflected in the fall in 
index of average passenger miles; the 
justification for having a telescopic 
rate structure is immediately obvious. 
The rate structure has after all to be 
adjusted, so that as wide a section of 
railway users as possible contribute to 
railway development. That is the 
justification for the adoption of a tele­
scopic rate structure, and I would 
like to point out that when we say 
that short distance travel is meant to 
pay more, we have also to realise that 
there? are certain limitations. Short 
distance railway travel is subject to

competition from alternative methods 
of transport and exactly because it is 
subject to competition, those
who run our Railways can­
not have the chance of ex­
ploiting the short distance traveller 
as much ac they could in the case of 
the long distance traveller. In the 
matter of fixing telescopic rates I do 
not know what criteria was taken into 
account by the Railway Minister. The 
budget, the explanatory memorandum 
and the various other papers that have 
been presented to us, Madam Chair­
man, are singularly devoid of infor­
mation on this subject I would have 
wished very much the Hon’ble 
Railway Minister had taken us 
into his confidence, to have told
us what weight he attaches to al­
ternative methods of competition
between different routes and the
manner in which he had arrived at 
new rates. I want to point out that 
had any other system been adopted, 
other than that of telescopic rates, it 
would have m^ant an exercise of 
gigantic monopoly power by our ma­
jor socialist enterprise for the purpose 
of exploiting the long distance trave­
ler. It would have meant the imposi­
tion of a tax on long distance travel­
lers and it might have caused a great 
deal of hardship. Therefore, from the 
point of view of a socialised enter­
prise, I believe that it was perfectly 
justifiable to have re-introduced tele­
scopic rate structure. My grievance 
however is that the Railway Ministry 
has not placed before the House the 
data, data regarding the alternative 
sources of competition which they 
have taken into account and how they 
arrived at these rates.

Now, Madam, while I am on this 
point, I wish briefly to advert to the 
question of ‘smalls’ . Here too, on 
grounds of principle, one may agree 
that smalls should be charged more 
than large consignments, A  fiiU 
wagon load should bear less charge 
than fairly empty wagon, because 
there is fuller utilisation; besides, 
‘smalls’ have a higher cost of handling
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relatively to their weight than big 
wagon loads. But in actually evalu­
ating the rates for smalls, xny hon. 
friend has chosen an extremely arbi­
trary figure of twenty maunds, and 
suggested a differential rate as it were, 
of 12i per cent, on all consignments 
weighing less than twenty maunds. 
He is also going to increase the mini­
mum freight for such consignments 
from Re. 1/- to Rs, 1/8 per consign­
ment. Now, in fixing freight rates one 
should take into account economic 
factors; one should take into account 
the economic development of our coun­
try; and I feel that there are two 
important considerations which ought 
to have been taken into account by our 
administration. You have, in the first 
place, to assess the actual cost of car­
riage of various types of smalls. In 
the second place, you have to take into 
account the importance of these smalls 
in the national economy. A  small 
raw material packet in a case not 
very great in value may be indispen­
sable for the production of a large 
output of a different commodity and 
it may, therefore, be advisable on the 
part of our railways to levy a discri­
minating freight as it were, for the 
purpose of encouraging transport of 
such smalls to centres of production. 
How does the purpose of our Railway 
Administration which I take it is that 
of encouraging development square 
with the fixation rates on an arbi­
trary basis as has been done a rate. 
Indeed, if the matter is investigated 
more carefully it would be found the 
administration have taken into ac­
count these criteria should not have 
ignored them this leads me inciden­
tally to the point which Mr. Somani 
made with considerable force namely 
that the who*^ question of freights 
and rates ougiit to be gone into in 
greater detail by scientifically-minded 
persons. I know that Members of the 
Railway Board are extremely prag­
matic and distrust science. They have 
been too long in service to consider 
this basic problem of economic deve­
lopment from a rational angle. But, 
surely, when we are considei;^  large 
scale economic development When 
we are evaluating priority of schemes

many are we going to have a raticmal 
freight structure which does not take 
account of economic considerations of 
the need for co-ordinating different 
systems of transport.

I do not have the time to go into 
these factors but I should like briefly 
to refer to one or two other important 
features in the Railway Minister's 
speech and leave it to the House to 
judge whether I have done justice to 
speech or not. I pass to a considera­
tion of a major aspect of railway 
finance.

The hon. Minister has taken credit 
for railways being able to spend the 
moneys that had been allotted to them. 
Now, Sir, it is a matter for very great 
pride to us when so many other De­
partments of Government are not 
able to spend the allotted amoimts, 
the railways should have been 
able to spend funds which had 
been allotted to them.

Shri T, B. Vittal Rao: Departments?
Dr. Krishnaswami: My hon. friend 

does not understand that when I am 
talking of ‘Departments’, I am refer­
ring to other, (Government depart­
ments it. But it is not enough to 
take into account the moneys that 
have been already spent. I do 
not wish to play the role of a skele­
ton at an Egyptian feast by suggest­
ing that there are other matters that 
the Railway Ministry and the Rail­
way Minister ought to take into 
account from the angle of economic 
development. The Railway Minister 
has said that in last year of the First 
Five Year Plan we are going to spend 
Rs. 126 crores. The next Five Year 
Plan is going to involve an expendi­
ture of a thousand crore of rupees on 
Railways. Unless and until it is possi­
ble for us to gear up our expenditure 
ifrom the first year of the next plan, 
it would be impossible for us to spen4 
anything like the amount vii>ualised.

An Administration after ah gets it­
self acclimatised to a certain range 
and rate of expenditure and it is extre­
mely difficult for it to adjust itself 
to a sudden increase in exp^diture. 
This year we are to spend Rs. 126,
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crores. I piadict that next year we 
will not^be able to spend more than 
Rs. 150* or Rs. 160. Plans after all 
have to be made; plans have to pass 
through the sieves of an evaluating 
machinery.

It is no use the Railway Minister 
coming and telling us that he has not 
miade up his mind about the next 
Five Year Plan. It is vitally impor­
tant that he should have a know­
ledge of the outlines of Railway de­
velopment during the next five years.

I pass on to another matter which 
is closely linked up with railway 
development. How far have we 
solved satisfactorily replacement of 
old stock by new.

The Railway Minister has pointed 
out that Rs. 35 crores has been allot­
ted to the Depreciation fund. Quite 
right. But from the angle of repla­
cement, what is it that we have to 
judge. Are we going to judge whe­
ther the Government has spent more 
in the shape of money, or whether 
there has been a replacement of the 
physical assets of the railways which 
have been sadly run down? Judging 
by what has occurred and by the reply 
furnished to the Federation of Indian 
Chambers of Commerce and Indus­
try by the Railway Board, I think 
we have still a formidable list of ar­
rears to make up; may inflict on the 
House these few figxires so that it 
may judge for itself the adequacy 
of the Railway board to deal with 
this problem.

The Railway Board has stated:

“AU the stock provided will not 
be received within the Plan 
period. But considering the provi­
sion made it will be seen that on 
the broad gauge there will be an 
%rrear for rehabilitation of 749 
locomotives, 1020 coach vehicles, 
1094 goods stock and 250 metre 
gauge coach vehicles, ^ île> provi­
sion will have been made for an 
additional 18 metre gauge locomo­
tives and 1054 metre gauge wa­
gons-.”

I want to point out that we hav» 
not been able to make up the arrean 
of the past and it is a very difficult 
problem that is facing us. Let us look 
at this problem from another point of 
view; there are about 8,000 locomo­
tives. Each locomotive has 40 years 
life. Therefore, simple arithmetic in­
forms us that we should add about 
200 locomotives each year for the 
purpose of replacement alone. If you 
take further account of the economic 
development of our country,—the First 
Five Year Plan the said transport would 
have to be increased 2i per cent, and 
now in the second year it would 
be about 5 pap cent.,—we would have 
to add on a minimum basis another 
200 locomotives. Is the Government 
of India in a position to suggest that 
400 locomotives can be added each 
year from the first year of the next 
Five Year Plan? I do not think it 
would be possible and I do feel that 
this is a matter which will have to be 
gone into by the Planning Commission.

I wish to invite the attention of my 
hon. friend to an observation made, 
a reply as it were, which was given 
to the Federation of the Chambers of 
Commerce and Industry by the Rail­
way board. The Railway Board pleads 
rather plaintively that the Federa­
tion’s suggestion that 1500 miles of 
new lines should be constructed each 
year is impracticable as it is I quote 
“entirely beyond our sources of men 
and material.” Why is it beyond our 
resources? I do not accept the Ped«:a- 
tion’s figure of 1500 miles a year as 
correct. But......

Shri L. a  Shastri: The letter is 
dated?

Dr. Krisiiiiaswami: The letter is
dated 19th February, 1955. I should 
like to point out that I do not agree 
with the Federation that we should 
have 1500 miles of railway lines per 
year. I would be content with 1000 
miles a year and the reason for my 
suggesting 5000 miles of new railway 
lines a r e ^ o u ^  is simple. Taking into 
account the iiotential inflationary situa­
tion in which the next five year plap
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would have to operate, taking into ac­
count the co-ordinating of road and 
railway transport—and road transport 
would be much cheaper than railway 
transport—I venture to think that 5000 
miles would be quite sufficient But 
can the Railways fulfil this pro­
gramme? Is the administrative machi^ 
nery competent enough to handle it? 
There ought to be some place for ab­
stract thought in high places particu­
larly when we are thinking of plan­
ning.

Let m2 say this much about re­
grouping. No one is opposed to re­
grouping as such. We are all in favour 
of regrouping but the great argument 
against regrouping as it is today is 
that Mr. Gopalaswami Ayyangar’s 
scheme envisaged equality of mileage 
alone as the sole basis for regrouping. 
Compactness, complexity of transport, 
work-load—all these factors were left 
out of account, with consequent da­
mage to efficiency and responsibility 
for work done in our Railways. While 
I appreciate the act of pious obliga­
tion performed to his great ancestor 
by the Railway Minister, which 
speaks volumes of his qualities of 
heart. I venture to think that we 
ought to, as quickly as possible, ret­
rieve the Railway Administration 
from the blunders into which we 
have handed ourselves as a result of 
the ill-starred scheme of regrouping. 
Probably, if we had had ten 
units or thereabout of regroup­
ed units, we would have been in a 
better position to handle traffic and 
Railway efficiency would have been 
greater because as has been pointed 
out aptly, negUgsit use of an axle 
by a supervisor might cost the Rail­
way Administration much more than 
the running of two regiojial adminis­
trations.

^  ^  ^ TO ^  i f

^  51T ^
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^  ^  f  ? ^  ^
^  'T frf a rrft

^  ît̂ TTT ^ RR
^  ^  ^  t ,  ^  4

^ TO ^  I ^
^  ^  fcinrT T O ^  ^
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f i r  lEfT̂  ^

^  I ^  H?TT ^  ^

^  ^  f  ?

3ff? «?) ^  I tRfT

TO ^ ^  VRW aift TO

TO" r n l /  ^
4  ^  ^  TO" ^  ^

arf? f i r  ^Tf ^  kw

vTIf^ ^ ^  TO" ^  ^  ^  \iOi^

hra" ^  ^  4  ^  ^  I ann
f ir  VTcT

^  ^r^ ^  ^ HTf^
TOif  ̂ T̂f̂  ^  TO
T5?RT, qT5=fhfW ^  e O f^  5 ^  J T O  ^

TOTf^ I T O  ^

dff^T ^  sffer r^wi VT art*?
^  ^

^  ^  \ ^  ^  ^T?T7 fhrr #  rRT^ 
?TTf  ̂ ^  ^  3rr*TT  ̂ ^  *>
^  5TTf^ ^  3?n^ ift \



t039 kailway budget 3 M A ^ li  1956 for 1955-S6

W o ftnl

^ ^   ̂ H 'ETW ^ 3(??
^   ̂ ci ^

^  I 5 T ^

?3Ji ^ IT  ^  «Pn ^TTW ^  I T̂RT

^  #  I ^  ^ ^  ^  W s^

T̂rlFTT W  ^  ^
3ITO gF^  ^  ^  ^  5T^

^TUTT I IT^ 3lf? ^  J f  *T^ J T ^ l^  ^  anf 

WT^ r̂rpTT c; I i ir  ^  ^ ^
^  ^  5nrr ^  ^
r̂ra" I ?̂ r̂ r rRi ^

^  ^  ^  ^  3rfSir^ #  H
^  ^  ^  ^  ^̂ fTTT ^  ^

^hr ^  T̂ET fTcnr ^
^  ?ira- ^  ^  ^

HR #  1

jsft ^ 0  ^o JOTPft : ^  3nr^
I

^ o  T ^
^ anf ^ n s^  I ^  ^  5=pr ^
hmr ^  f  ^  ^  ^  ^
^dT«»l ^ fsRT f?n^ ? W
IT?^TT^‘ ^  M r o i  54^
3TT!f f  3(h ^  ^  ^  'Tf?  ̂ i W
W  I ^  5T^ ^ ' ( T ^

?  m  ^  I ^  ^  ^  ^

........
IT̂ o ^o ^

?*4y>ifgi ^  =T̂ , ^  ^
?rnp ^  ^  ^  ^  ^  «

^ 0  T ^  f t n  ; ^  Ip  arsf ^

p̂qf jf* 3lRr |"3T̂  ^npft T̂̂  ̂ 3|lf
^rr^ 4  ^  ;j5T I 3TT ?r  ̂ ^  ^ ̂  ^
ii f̂jfg- ^  J am n® ^  ^
f  r»n^ 3 rh *t ipft ^  ^

^  ^ir ^  dl^H T̂TT ^  
?TTf  ̂ ^  hmHT ^nf^ f  \ ^  ^  

#  l ir  ^ irf T*t ̂  ̂  m ^  ^
ajTT^ «('4H STR^RHT 'Ml ^  ^

R̂*T ^ ^  T̂T̂r I HW-fhr ^  ^
W?r?THT -qigni ^  ^Iff ^  3IW
^  r W  ^  ^  *5^  ^
^■̂ TT̂  ^  -qi^^' ^  I ^ IT  ^
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^  ÎRT ^ ^Hl/ T̂WT ^
^  ^  ?'ji««*l qTt$f?n^ ^ *r;?

?«♦> <<l M>̂ H ^  ^  M'siw ^

?^n*fl ^  iT^rtnr ^  ^ r , ^  >3iPid

^nr?fi f  1 ̂  w  4^  ^TR  ̂ ^
5 !^  an^ I 4 ^  ? 3 r ^  4  ^  ^

V T ^  ^  ai^4>l< ’Tiff ^  I

¥H p N^ ari*? ^ra" anmi anf

ĴT^TT "̂ 1̂  1̂ aif? ^  5̂  vp t^ rvR f ^  

sn^ i f  I ^  ^  anr^^ qn=ra- ^  chrr ^  

aif? ^Tsrn ?th t  ”qi^ rii ^  ^  ^  ^  

ihr^nr ?JFf ^ « r ^  ^  ^  ?  i
f i r  ^  Hcfl^ r̂ ^  ?hrr ^  ^*ftff

?5Rr ^  in r  *n̂  ^

f i r ^  ^*rfT ^  ^  ans an^ »n f

art  ̂ ^  I ^  arw

^  ?T1 Tn «l^  #  f i r  ^  ^  ^
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3TFT ^  anro 
^  ^ *1  ̂ f̂ 3̂T

^  ^  ^Wk f^RlTH ^  3TO ^  
^nrm ^  iWfTT 1 ^  ^  ^

q;ift ?!Ti ^  ^  ^  ^  #  srl̂
T̂fcTT f r̂PiTR' ?9) ̂ 1 ÎF3

^  ^  3ni3
frf ? r ^  ^  ?JTĤ  ^  ^ HR- ?T
7T?f I

Shri J. R. Mehta (Jodhpur): I am 
thankful to you for giving me a chance 
to take part in this debate. In the 
normal course I should have liked to 
deal with general matters first and 
then deal with local matters. You 
will excuse me if, in view of the short 
time at my disposal, I have to take 
local matters first.

I take this opportunity of referring 
to a subject on which some of us— 
I think almo.«;t all of us from the ex- 
States— ĥave been agitated for the 
last two or three years. I mean those 
States which had railways of their 
own. I refer to the Question of the 
equation of the ex-State railway offi­
cers now merged in the all India cadre. 
Some of us had signed a joint memo­
randum and oersonally discussed the 
matter with the Railway Minister: and 
I am here to acknowledge, on my be­
half as well as on behalf of all my 
colleagues, the sympathy and consi­
deration shown by liie Railway Minis­
ter and his earnest wish to do justice 
to the officers concerned. In the Bud­
get Speech now we are told that or­
ders are being issued which the Rail­
way Minister hopes would give satis­
faction to all concerned—I am using 
his own words. We would have ap­
preciated and wished that he should 
have found it possible to give us an 
indication of the content, of those 
orders or at least the principles un­
derlying them, so that this House 
would have been in a position to 
judge of them and to offer sugges­
tions, if any. But in view of the fact 
that he has chosen to be brief it will 
not be pr(^)er for me to go into the

matter at any great length, because 
anything that I might say would be 
more or less hypotheticaL 1 would 
therefore content myself by express­
ing the hope that the orders which 
are under issue will, as the Railway 
Minister has held out, give the utmost 
satisfaction to all concerned,

I have hardly begun.
Mr. Chairman: He asked for five

minutes. The Deputy Minister is go- 
mg to reply. So I am sorry.

Shri J. R. Mehta: Just one minute. 
[ would only like to bring to the no­
tice of the Railway Minister that his 
reluctance to take us into confidence 
has helped to create misgivings and 
apprehensions in certain quarters. I 
trust and hope that these misgivings 
and apprehensions are unfounded and 
that our best hopes will be realised.

I am sorry there is no more time at 
my disposal.

Shri Alagesan: I am really sorry to 
snatch the few minutes that are at 
the disposal of the House to intervene 
in the debate.

Let me thank the House for the 
sympathetic reteption and intelligent 
support that it has given to the Bud­
get. I ihall be failing in my duty if 
I do not thank some of the lady Mem­
bers of the House who have extended 
their sweet support to the Budget. 
Some hon. Members, however, ex­
pressed doubts as to the capacity of 
our transport to keep pace with the 
advancement In the various sectors of 
our economy. I agree that it is the 
function of transport not only to keep 
pace with the economic development 
In the country, but also, if possible, to 
keen ahead of such development.

In this connection it is well to re­
member the recent history of our 
railways and tjie problems of re- 
olacement and rehabilitation that 
had to tackle. We have just now 
beirun to emerge from the period of 
rehabilitation and are on the thres­
hold of expansion. The valiant 
“fforts the r^lways are making to
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[Shri Alagesan] 
meet the needs of trafiBc, I should 
say, are progressively beginning to 
bear fruit, though it is true that we 
are not able to m ov^all the traffic 
currently. '

As far as the year 1953-54 is con­
cerned there was a set-back in the 
operational results, as compared with 
the previous year. It was due to 
Various causes, like the heavy Kumbh 
Mela traffic which occurred during 
the busy season December 1953 to 
February 1954. Also, there was a 
short-fall in the production of jute 
and sugar-cane in that year, and the 
pattern of traffic changed. Imports of 
food-grains grew less. All these went 
to affect the movement.

But this year, before the advent of 
the busy season special measures 
were taken to improve the availab^i- 
ty of transport with the existing faci­
lities, which stepped up movement 
over certain well-known bottleneck 
routes. I gave figures in the other 
House, which I do not want to re­
peat here. regarding increases in 
movement via Mandwadi, in Saurash- 
tra area, in Rajasthan, on the North - 
East line from Bezwada to Madras, on 
the Ratlam-Godhra section, etc. The 
increase in wagon loadings on broad 
gauge in 1954-55 during the busy pe­
riod of October to January is 5*29 
per cent, over the figures of 1952-53 
and 7'48 per cent, over the figures of 
1953-54. On the metre gauge, there 
is an increase in wagon loadings dur­
ing this period, of 4*19 per cent, over 
the figures of 1952-53 and 6'7 per 
cent, over the figures of 1953-54. We 
are also planning to progressively 
step up the transport capacity during 
the next year by about 20 per cent, 
including 10 per cent, increase in coal 
loadings on the Eastern Railway.

I need not burden the House by 
quoting statistics, but I think it was 
Shri T. B. Vittal Rao who referred to 
some deterioration in figures of net 
ton miles per wagon day, etc. I 
would like to stat  ̂ for his informa­
tion that the net ton miles per wagon

day during the current year' from 
April to December, 1954, has risen by
9 per cent, on the broad gauge and 8 
per cent, on the metr^ gauge. Simi­
larly, the net ton miles per engine 
hour for the first nine months of the 
year have nsen from 2146 to 2219.
r also quoted in the other House
figures regarding ton miles, i>assen- 
ger miles, revenue earning net ton 
miles, wagon miles per wagon day. 
net ton miles per wagon day, vehicle 
miles per vehicle day, all of which 
show an increase varyii^ from 2 to 9 
per cent, over the period April to 
December 1954 as compared with the 
corresponding period of 1953. This 
is with reference to the movement of 
goods. Coming to movement of pas­
sengers and lessening of over-crowd- 
li;g, which was also mentioned by 
Shri T. B. Vittal Rao, I should like 
only to say that as compared with 
the year 1950-51, the number of pas­
sengers originating in 1953-54 was 
less by 6:4 per cent, while the seats 
provided have increased by 10*5 per 
cent. This gives an overall improve­
ment of about 17 per cent, with regard 
to passenger movement. I think this 
gives rather a heartening picture 
which encourages us to go forward 
with a still further acceleration of our 
efforts In this direction.

Then, again, the question of work­
ing expenses was referred to. I shall 
be brief as I do not have much time. 
In this connection, it Lj better to re­
member where the bulk of the in­
crease in expenses comes from. I 
hope Shri Nambiar will bear me out 
when I say that out of the increase 
in expenditure of Rs. 41;36 cropes in 
working expenses as compared to the 
year 1950-51, a sum of Rs. 30 crores 
goes to staff charges like implementa­
tion of the CP.C. scales of pay, ad­
judicator*.  ̂ award, increase in provi­
dent fund and gratuities consequent 
on the merger of dearness allowance 
with pay, increased cash dearness al­
lowance paid in lieu of grain shop
concessions, annual increments to
staff which is Increasing by Rs. 1 
crore every year, additional staff re­
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quired for operation and maintenance 
“with increase in traffic and provision 
«of additional amenities to the travel­
ling public.

Shri Nambiar: In spite of all that, 
vthis wage bill?

Shri B. Das (Jaipur Keonjhar): 
Kothing satisfies them.

Shri Alagesan: As compared with 
the previous year, staff charges ac­
count foor an increase of Rs. 4*13 cro- 
res over the revised estimates of the 
current year and repairs and mainte­
nance account for another half a 
-crore of rupees.

The question of operating ratio was 
mentioned. Some hon. Members 
pointed out that this operating ratio 
is mounting up. It will be interest­
ing to compare our figures of operat­
ing ratio with some other countries. 
The operating ratio during 1953 of
the British railways was 92 per cent.. 
O n Canadian railways 93 to 94 per 
cent; on Australian railways it rang­
ed from 91-4 to 120*95 per cent., as 
against about 82 per cent, on Indian 
railways. Hon. Members will realise 
that there need not be any alarm felt 
on this account.

Now. I should pa^s on to a few re­
marks that were made by my hon. 
friend Shri Asoka Mehta. I am sorry 
to see that he is not here. He men­
tioned about coefficient etc., which, I 
felt, transported me to my student 
days when I was working in the phy­
sics laboratory. He was giving some 
figures with reference to the U.S.S.R. 
and U.S.A. I had to ask him the 
source of his information. It is 
better if hon. Members give the 
source of information whenever they 
quote figures. We hear lots of figures 
mentioned without the source being 
given. It will be helpful if the source 
Is also mentioned. He took the 
•figures of industrial production in our 
own country, I think, from an econo­
mics journal, and compared the indus­
trial production of 1951 and 1954 and 
said that there was an increase of 23 
per cent, whereas the net ton miles 

677 LSD

carried during the same period increas­
ed by 7 per c€nt. Then, one percentage 
was divided by anoliier percentage 
and he arrived at the figure of 0;33 
per cent; whereas, he said, over a pe- * 
riod of 30 years of development in 
the U.S.S.R.1^e same coefficient was 
1.5. The official figures are slightly 
different. I am not going into that. 
It is better to judge the results as 
they emerge from the working of the 
railways, and that would give us a 
better perspective than the figures of 
coefficient, and space dimension and 
what not. Taking the figures tor 
1938-39 and 1953-54. what do we find? 
The route mileage then w p s  41,156; 
in 1953-54, it was 34,406, a decrease 
of 16-4 per cent. Let us see the per­
formance of the railways in these two 
years. In 1938-39 the originating tons 
were 88 36 million and in 1953-54 they 
were 99.36, million that is, an increase 
of 12 45 per cent, then, as regards ton 
miles which really give the actual 
performance of the railways, in 
1938-39, the figure was 22*59 and in 
1953-54 it was 29,493̂  that is, an in­
crease of 33*1 per cent. This should 
enable us to judge the actual perfor­
mance without going into airy figures

I shall now come to the question of 
increase in fares and freights an­
nounced in the Budget. Hon. Mem­
bers pleaded the cause of short dis­
tance travellers. I should say that 
the case for telescopic fares has been 
very ably put by Dr. Krishnaswami 
who spoke a few minutes before. Let 
us examine whether it is goi^g to be 
such a burden as is sought to be 
made out. It is true we are increas­
ing the fare by a quarter pie per mile 
for distances up to 150 miles, and the 
percentage of people who travel 
short distances is very large. MeAibers 
were mentioning 75 to 80 per cent. 
But it is well to remember that the 
revenue the long distance tavellers 
contribute is not so small as that. 
It is much more than the percentage 
of the numbers. Another interesting 
point emerges, and it is this. 
The average distance travelled is per­
haps between 30 and 32 miles. Tak­
ing a distance of 20 miles, what do
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LShri Alagesan] 
we find? On how many miles have 
we this increase in fares? This was 
mentioned by the Minfster in his bud­
get s? ŝech also, but I shall give cer­
tain figures which will go to show 
whether all the short distance travel­
lers are going to be affected by the 
Increase in lares.

Shri Nambiar: What is the percent­
age of the passengers? That is what 
w« want to know.

Shri A1a?esan: He will kindly bear 
with me. I have got very little time 
at my disposal.

Shri D. C. Sharma (Hoshiarpur): 
How' will ths fare from Jullunder to 
Hoshiarpur be affected?

Alagesan: The
follows:
I St mile 
2 n d  mile 
3rd mile 
4 th  iri’e 
5 th  mile 
6th mile 
7 th  mile

8 th mile 
9th mile 
loth mile 
I ith mile 
i 2th mile

1 3 l h  m ile  

1 4 tb  m ile

figures are as

. .  T an n a

. .  I an n a

. .  2 an n as.

• • 2 a n n as.

. .  3 a n n as.

. .  3 an n a s.

n o  m cre a se  

n o  in c rea se  

n o  in c re a s e  

n o  in c rea se  

n o  in c rea se  

n o  in c rea se  

in ste a d  o f  3 a n n a s , y o u  w il l  

h z v e  to  p a y  4 an n as.

T h e r e  is an  in c rea se  o f  o n e 

a im a.

n o  m c re a se  

n o  in crease  

n o  in crease  

n o  in crease

4 an n as.

4 an n as. 

.5  ann as.

5 an n as.

In cre a se  o f  ©ne an n a  fro m

5 an n as to  6 an n as.

n o  in c re a s e  . .  6 an n as.

In c re a se  o f  o n e an n a  fro m

6 an n as to  7  ann as.

Agaip, on the 19th mile there is an 
increase of one anna from 8 annas to 
y anns=. So, if you take a di.Hance 
of 20 miles, all the short distance 
travellers except those who travel 7 
miles, miles, 14 miles and 19 miles, 
will not pay anything more than what 
they ]|ay at present. So, it is rather 
difficult to sort out the figures and 
find out what exactly will be. the per­
centage of short distance travellers 
who will be paying the increased fare.

But, even if you take travellers whô  
travel beyond 300 miles, the percent­
age may be :=mall, but their numbers 
may run Into crores. Add to that the 
short distance travellers over these- 
mileages. That*is bound to increase* 
the number still further. Then, we 
have to add to this another categcrjr 
of travellers who are season ticket 
holders, who hold suburban season 
tickets, non-suburban seajon tickets,, 
milk-vendors. students etc. Their 
figure also runs into crores and milU 
ions. So, when we add up all these 
categories who will not have to pay 
this increased fare. I hope me num­
ber will not be a small percentage,, 
but quite an impre.ssive percentage.

Shri Nambiar: Then, why do you.
want to increase it, if it is so jmall? 
Leave it off.

Shri Alasresan: It can be argued
bothways. If it is too much, do not 
impose. If it is too little, again da 
not impose. I was only trying to 
correct a wrong impression. The im­
pression that all the short distance 
travellers will have to pay necessari­
ly an increased fare i? not borne out 
by the actual state of affairs. That 
is what I wanted to show.

Now, I think it was Shri Asoka 
Mehta, again, who said that the con­
cession shown for foodgrains should 
be available for distances less than 
300 miles also. Many other hon. 
Members al:o made that point. But» 
here. I should like to give some 
figures which will be revealing. Actu^ 
ally, the freight within 300 miles is 
not much. Now we are entering an 
era of falling prices and we have to 
be not bothered so much about the 
consumer as about the producer. 
The producer should get as large a 
price as possible for what he pro­
duces. Naturally the press, which is 
all metropolitan, wa.? more anxious 
about consumers, and it placed this 
point of view. Many papers wrote, 
and I think Shri Asoka Mehta quoted 
from The Hindu of Madras. Now  ̂
taking Bezwada to Madras—^Madras 
gets its rice from BezwadP—it is a
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Bill
diitance of 268 miles and the freight 
comes to only Re, 0-9-6 per maund.
If the average price of rice per maund 
is taken at Rs. 15 oer maund, you 
will find that this freight Is roughly
3 per cent, of that price, and the re­
lief to be given where relief is neces- 
.•ary is not over the short distance, 
but over long distances. The produ­
cer whose oroduce has to be carried 
over a longer distance gets the bene­
fit. I do not want to say more on this 
point. •

Again, taking Nellore, 1 can give 
some figures.

Mr. Chairman: There are oniy a
few minutes left.

Shri Alagesan: I shall close.
Mr. Chairman: He can continue to­

morrow.
Shri Alagesan: If you do not mma 

can sit a little longer.

Mr. Chairman: Now, the Secretary
will read the message.
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MESSAGE FROM THE RAJYA 
SABHA

Secretary: Sir. I have to report me 
following message received from me 
Secretary of Rajya Sabha:

•‘In accordance w'ith the provi- 
.-ions of rule 97 of the Rules 01 
Procedure and Conduct of Busi­
ness m the Rajya Sabha. I am ai- 
rected to enclose a copy of me 
Working Journalists (Industrial 
Dfsputes) Bill, 1955. which has 
been passed as amended by the 
Rajya Sabha at its sitting held 
on the 2nd March, 1955.*’

WORKING JOURNALISTS (INDUS­
TRIAL DISPUTES) BILL

Secretary: Sir, I lay the Working
Journalists (Industrial Disputes) Bill. 
1955‘ as passed by the Rajya Sabha, 
on the Table of the House.

RAILWAY BUDGET FOR 1955-56 
G e n e r a l  D i s c u s s i o n

Shri S. C. ^manta (Tslmluk): On
a pomt of information, this year only 
two days have been allotted for gene­
ral discussion of the Railway Budgets 
and out of them about three-quarter*
of an hour has been taken by the
Treasury Benches so far. The list
you possess perhaps has numerous
names of Members who want to
speak, and there are others also who 
want to speak. So, I think scsne con­
sideration should be shown about the 
time.

Shri D. C. Sharma: I support and
endorse the proposal put forward by 
Mr. Samanta.

Hon. Members: We all support.
Dr. Suresh Chandra (Aurangabad): 

Quite right. The House agrees with 
it because there are a large number 
of Members representing certain re­
gions who have not spoken at alL

Mr. Chairman: Yes, but I think the 
discussion has been quite full and al'i 
sections of the House have been tak­
ing part. So, I do not think-----

Dr. Suresh Chandra: No Member
from Hyderabad has been able to re­
present his views on the subject. It 
is a #eryeimportant subject, and it 
concerns i:.s very deeply.

Shri D. C. Shxwma: Formerly, we
used to have four days and now we 
are having only two days. I think 
the number of days should be increas­
ed because there are very many* in­
terests and they have to be represent­
ed in the debate.

Dr. Suresh Chandra: . Some more 
time should be allotted for this. That 
is the desire of the House.

Shri Sarangadhar Das (Dhenka- 
nal—West Cuttack): On a point of 
order.

Shri Teeraswamy (Mayuram—Re­
served—Sch. Castes): There are seve­
ral Members wanting to speak.
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Shri Sarangadhar Das: Those w&o 
wanted extension for this belong to 
the Treasury Benches, but the hon. 
Member says that the Treasury Ben­
ch has taken 45 minutes. So, it is 
from this side that we want exten­
sion.

5 P .M .

Dr. Suresb Chandra: We are Mem­
bers of Parliament reprejenting cer­
tain areas, and we have to represent 
‘certain grievances of those areas, ll 
we do not get a chance now, we shall 
never have a chance at all to repre­
sent them.

Sbri Bogawat: Does the hon. Mem­
ber opposite mean that we should 
not speak?

Shri D, C. Sharma. The difference 
between these Bench*^ and-----

Mr. Chairman: Order, order. This 
matter will be considered. Govern­
ment will consider it later on. But 
now, 1 cannot givir a ruling on this. 
The House will now stand adjourned.

Dr. Suresh Chai»-ira: Could we get 
an assurance from the Chair?
' The Lok Sabha then adjourned till 

Eleven of the Clo '̂k on Friday, the 4th> 
March, 1955.
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